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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
AT NEW DELHI

IN ORIGINAL APPLICATION NO. 502 OF 2025
ARVIND GOEL ...APPLICANT
VERSUS
MUNICIPAL CORPORATION, LUDHIANA & ORS

...OPP. PARTIES

WRITTEN STATEMENT ON BEHALF OF
OPPOSITE PARTY NO. 6 - SHREE
RAGHUNATH HOSPITAL.

RESPECTFULLY SHOWETH: -

PRELIMINARY OBJECTIONS: -

1. That the present OA is not within the limitation, the present application filed by

the applicant upon plain reading of Section 15 of the said Act is barred by law
of limitation as the application raising substantial question relating to
environment seeking restitution, remediation and compensation (including
Enforcement of Legal Right relating to environment) has to be filed within
period of 5 years from date on which the cause of action for such dispute
“First Arose” provided that, this Hon’ble Tribunal may, if it is satisfied that
the applicant was prevented by sufficient cause from filing the application
within the said period allow it to be filed within a further period not exceeding

60 days. In the present case the application is totally barred by limitation as the
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cause of action for filing the present application first arose even if it is to be
taken from the date of issuance of a site plan of the society (P-1) which was
issued on 10.08.2001 and whereas it may be also noted here that the answering
OP No.6 was allotted the land way back in the year 1979-80 and thereafter, the
Hospital was constructed and it is an admitted fact that the Hospital is being
run on the piece of land 3360 Sq, Yds since more than 45 years and whereas
the present application has been filed in September 2025 which makes the

application hopelessly time barred.

2. That present application is filed almost 45 years after accrual of cause of action
1.e. when the answering OP No.6 was been allotted the land for the purpose of
constructing and running the hospital. The applicant is unnecessarily
hampering the development work carried out by the OP No.6 for his vested
interest, hence on this ground the present application be rejected. It is
submitted that the present application is barred by limitation under Section 15
of the NGT Act, 2010 which prescribes a period of 5 years for filing an
application from the date on which the cause of action for such dispute “First”
arose extendable by a further period of 60 days thereafter, provided that the
applicant may show sufficient cause that the applicant was prevented from
filing such an application in time. Further the applicant has also sought to file
an application under Section 15 read with Section 14 & 17 which also provide

the aforesaid words “The Date”, “Cause of Action” and “First Arose”.
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3. That the application was filed on 18.09.2025. It is submitted that the date of
knowledge has absolutely no application while interpreting the provision of
Section 15 of the NGT Act. The said act is special enactment and hence, there
1s a statutory prescription of the special period of limitation under Section 15

(3) of the said act, which will certainly exclude General Law of Limitation.

4. That it may be also noted here that the applicant is well conversant with the
fact that the answering OP No.6 is running the Hospital since 1979-1981 i.e.
about more than 45 years, however, still to substantiate the said fact the
answering OP No.6 is appending alongwith the copies of the Audit Report
alongwith the Balance Sheet of the year 1997-1998 wherein the building worth
Rs.29,57,171/- stands mentioned, the receipts of property tax deposited from
the date of its applicability i.e. since 2012-13 onwards, the rent deeds of the
shops constructed in the Hospital of the year 1987-88, Form-26-License dated
16.10.2015 issued to the answering OP No.6 for operating a blood center. The
answering OP No.6 reserves its right to produce the document, if need be, to
show that the hospital was in existence since 1979-81. The copies of the Audit
Report dated 16.09.1998, property tax receipt, Income Tax Certificate dated
15.10.1980, License dated 16.10.2015 are appended herewith as ANNEXUE

R-1, R-2, R-3 & R-4 respectively.

5. Further, the application of the principles of recurring and/or continuing cause

of action for the purposes of disputes under Section 15 of the said Act would
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lead to serious anomalous and undesirable consequences. That the Legislature
while enacting the statute purposely used the words "first" for "cause of
action" to file an action before the Tribunal. That the Hon'ble Supreme Court
in the case of L.C. Hanumanthappa vs H.B. Shivakumar (2016) I SCC 332 has
held that the word 'first' has been used between the words 'sues and 'accrued'.
This would mean that if a' suit is based on multiple causes of action, the period
of limitation will begin to run from the date when the right to sue first accrues.
To put it differently, successive violation of the right not give rise to fresh
cause and the suit will be liable to be dismissed if it is beyond the period of

limitation counted from the day when the right to sue first accrued.

6. That in a catena of cases, this Hon'ble Tribunal has also taken the view that
limitation period begins to run from the date when the cause of action first
arose including in Application No. 33 of 2016 Jai Javan Jai Kisan and Ors. Vs
Vidarbha Cricket Association and Ors.; O.A. NO. 179 of 2016 Graminee
Environment Foundation vs. Balaji Infrastructures Ltd. and Ors, OA No. 95 of

2014 Mr. Suresh Waman Dhavale and ors. vs MOEF and Ors

7. The Hon'ble Supreme Court in State of M.P. v. Centre for Environment
Protection Research & Development, (2020) 9 SCC 781, the jurisdiction of
this Hon'ble Tribunal, under Sec. 14 and 15 of the NGT Act, can only be
invoked, when there is a violation of one of the specified statutory

environmental obligations, mentioned in Schedule I of the NGT Act, which in
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turn gives rise to a substantial question of law. The relevant portion of the said

judgment has been reproduced below:

"43. For exercise of power under Section 14 of the NGT Act, a
substantial question of law should be involved including any legal
right to environment and such question should arise out of
implementation of the specified enactments

44. Violation of any specific statutory environmental obligation gives
rise to a substantial question of law and not just statutory obligations
under the enactments specified in Schedule 1. However, the question
must arise out of implementation of one or more of the enactments

specified in Schedule 1"

8. That this Hon'ble Tribunal in Reddy Structures Private Limited v. Bruhat
Bangalore Mahanagara Palike and Anr. 218 SCC OnLine NGT 2469, has

also similarly held that:

"...jurisdiction under Section 14, read with Section 15, is limited to
determining substantial questions relating to environment arising out of
Schedule-I to the Act for relief and compensation to the victims of
pollution and for restitution of damaged property or the damaged area

Beyond doing so, the Tribunal cannot go into any other question."

9. Similarly, section 15(3) of the act contemplates that no application for grant of
compensation or relief or restitution of property or environment shall be
entertained unless the same has been made within a period of five years from

the date on which the for such compensation or relief first arose.



10.1t is submitted that cause of action for filing an application under the

1.

provisions of the Green Tribunal Act, 2010 cannot accrue on the day when a
person discovers the act of environmental damage. This 'Hon'ble Tribunal has
rejected the proposition of 'Discovery Rule' being applicable to patent event
perceptible to the public at large and therefore by no stretch of imagination can
the cause of action for filing an application under the provisions of the said act
could accrue on the day when such environmental damage is discovered by the
party. The Applicant has thus approached this Hon'ble Tribunal with the sole
intention to overcome the difficulty of limitation under the act, has approached
this Hon'ble Tribunal with unclean hands. Therefore, the present Application

under section 15 of the NGT Act, 2010 is clearly barred by limitation.

The Applicant herein has pleaded in the application that the applicant
alongwith the other resident of the society had filed RTI Application seeking
the information about action taken by Assistant Town Planner Zone for
demolition of the Hospital as well as the Building Plan so approved by OP
No.6 by the Municipal Corporation Ludhiana respectively. The said
application is purportedly issued on 23.10.2024 (P-2 & P-3), however, this
Hon'ble Tribunal in the Judgment of 'Ajay Jayawantrao Bhosale Vs. Union of
India’ has held that an application under the RTI Act does not give the cause
of action to the litigant to approach this Hon'ble Tribunal. The Hon'ble

Tribunal ought to have appreciated that the principle ingredient of an
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Application U/s 14 r/w 16 of the National Green Tribunal Act, 2010 is that the
cause of action, which needs to have arisen first before filing an Application
before this Tribunal. In the present the Applicant has failed to justify the same
and hence, the Hon'ble Tribunal does not have the jurisdiction to try and
entertain the present Original Application. Hence, it needs to be dismissed on

this ground alone.

12. That the applicant in the present OA has laid much emphasis that “A Green-

Belt having total length of about 1452 Feet and a Width of about 80 Feet was
reserved (about 12,906 Sq. Yds.) on both side of the National Highway of OP
No.5-Society pertaining to 81.93 Acres of land in Ludhiana. That as a matter
of fact it may be noted here that the respondent No.5-Society has developed
two sectors of the House Building Society i.e. Sector A and Sector B which
constitutes to be named as AGGAR NAGAR, the applicant has chosen the file
the present OA only pertaining to area of 3360 Sq. Yds. where answering OP
No.6 is running a Hospital since last 45 years and the applicant though has
alleged that about 12,906 Sq. Yds. land was reserved for Green Belt but has
very cleverly not mentioned about the fact that why other
Institution/Establishments/Residential/Accommodations who have constructed
over the said piece of land on both the sides i.e. Sector A and Sector B of
Aggar Nagar — OP No.5 have not been made as a party, however, on the

ground of misjoinder of party the present OA also deserves to be dismissed.
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That for the connivance of this Hon’ble Tribunal the answering OP No.6 has

prepared a chart showing the Institution/Establishment who are

in

ownership/possession of their respective plots over the alleged piece of land

which as per the applicant stated to be a Green-Belt:-

BLOCK A

Sr. No. Name of the Occupant

1. Shree Shiv Mandir (Shiv Mandir Committee) through its
president.

2. Baljit Singh and Company, running a petrol pump of Bharat
Petroleum alongwith another building abutting the petrol pump.

3. Gurudwara Kalgir Dhar Sahib, through its president and various
shops given on rent by Gurudwara.

4. Various Shops occupied by the Tenants given on rent by OP
No.5

5. Gyani Vaishno Dhaba adjoining petrol pump

6. Maharaja Agrasen Library

7. Built up Quarters

The photographs of the above establishments are appended herewith

ANNEXURE R-5.

BLOCK B
Sr. No. Name of the Occupant
1. Shree Raghunath Mandir Society through its
president/Authorized person
2. The shops given on rent by Shree Raghunath Mandir Society.
3. Shree Raghunath Sewa Dal through its president/authorized

person

as
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4. Arya Samaj Mandir Society through its president.

5. Shops given on rent by Arya Samaj Mandir Society.

6. Raju Di Hatti & Back side of Raju Di Hatti a constructed
Building comprised of 2 to 3 storage.

The photographs of the above establishments are appended herewith as

ANNEXURE R-6.

FACTS OF THE CASE:-

13. That the OP No.6 is a Society registered under the societies registration Act
1860, which was established to provide endow medical care etc and to serve
the mankind. The OP No.6 society is running a hospital in the name of Shree
Raghunath Hospital Society which is situated on Ferozepur Road, Ludhiana
and the written statement is being filed through Sh. Rajneesh Kumar Jain S/o
Padam Nath Jain R/o 515B, Agar Nagar, Block B, District Ludhiana who has
been authorized by the management committee vide resolution dated

07.01.2024.

14. That the applicant has concealed material facts from this Hon’ble Tribunal and

whereas the brief facts are enumerated as under:-

1. That the OP NO.6 had formed a Society under the name and style
of Shree Raghunath Hospital Society bearing Registration no 39 of

1980-81 and the certificate of registration of society was issued on



11.

1il.

1v.

10

9th May 1980. The copy of the registration certificate dated

09.05.1980 is appended herewith as ANNEXURE R-7.

That thereafter the society formed/constructed a hospital and the
sole aim an object of the petitioner-society was to serve mankind
and as per its rules and regulation. The copy of the amended Rules
and Regulation of the answering OP No.6 is appended herewith as

ANNEXURES R-8.

That on 09.06.1977 a land measuring 800 Sq yards surrounding the
already Smadh was handed over by OP No.5 to Shree Raghunath
Mandir Society (who is not been made as a party to the present lis)

vide resolution no 17 dated 09.06.1977.

That thereafter on 11.03.1979 the management of OP No.5 through
their resolution considered the application of Shree Raghunath
Mandir Society (who is not been made as a party to the present lis)
for allotting the land measuring 2000 Sq yards for developing of
Mandir or Hospital complex and the same was allowed and the
said land was thus used for the purpose of construction of Hospital
upon which OP No.6 had constructed the Hospital in the year

1979-80.

137
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Vi.
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That on 29.03.1981 yet another piece of land measuring 1360 Sq
yard adjoining the earlier land measuring 2000 sq yard was also
allotted to Shree Raghunath Mandir Society (who is not been made
as a party to the present lis) which was further allotted to the
answering OP No.6 for the purpose of running the hospital and
thus in total a land measuring 3360 Sq yards was allotted to OP
No.6 original by OP No.5 to Shree Raghunath Mandir Society
(who is not been made as a party to the present lis) for the purpose
of building the Hospital which is being run and managed by OP

No.6.

That the OP No.5 was registered as a cooperative society on
29.04.1971 and they purchased land for allotment of developed
plots to its members and also developed a colony under the name
and style of “Aggar Nagar”, Ludhiana having two blocks on both
side of Ferozepur-Ludhiana Road i.e. Sector A and Sector B. It is
pertinent to mention here that at the time the said Society-OP No.5
had developed the colony namely “Aggar Nagar”, the entire area of
colony was outside the Municipal Limits, therefore, OP No.5 was
the competent authority to prepare the lay out plan. The OP No.5
was competent to prepare the plan and to make changes in view of

the exigencies of time. Op No.5 allotted lands to institutions like
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Schools, Hospital, Mandir, Gurudwara etc. and the land was also
allotted to the religious institutions i.e. Shree Raghunath Mandir
Society, Arya Samajh Mandir, Gurudwara Kalgidhar Sahib etc.
and apart from that various plots and land allotted to Schools and

other Institutions.

That when the answering OP No.6 was allotted the land measuring
3360 Sq. Yds. they applied for approval of site plan from Society-
OP No.5 as the Society-OP No.5 had develop the Society and
entire area of the colony was outside the Municipal Limits, thus,
the site plans/layout plan was duly approved on 08.04.1981. The
photocopy of the layout/site plan dated 08.04.1981 is appended

herewith as ANNEXURE R-9.

That it is also pertinent to mention here that as OP No.5 who had
been allotting the plots for commercial as well as residential
accommodation and it was OP No.5 who was the competent
Authority for approving the lay out plans of the plots till the time
the area of OP No.5 did not come under the Municipal Corporation
Ludhiana-OP No.l and it is also pertinent to mention here that
various residential plot owners had even got their lay out plans
sanctioned from OP No.5 from time to time including that of the

answering OP No.6.
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That it is an admitted position as well as admitted fact that over the
above piece of land measuring 3360 Sq yards the hospital is being
constructed by the answering OP No.6 and is in existence which is
run by answering OP No.6 since 1979-1981. That even the
answering OP No.6 for running the hospital and for the
construction of the same had got its a Society registered in the year
1980, further the answering OP No.6 by arranging their own funds
from their own members and their own resources had built up the
building of the hospital which is at present consisting of 2 storied

building and even one basement.

The answering OP No.6 has got all the requisite certificates from
the concerned departments, public offices for running the hospital.
That even as on today there are as many as 40-45 doctors, nursing
staff, lab technicians and other administrative staff whose salary
are been paid by answering OP No.6. That it is also pertinent to
mention here that in the hospital there are various medical facilities
i.e. Blood Bank, ICU Ward, Gynaecologist, Female Ward,
Physiotherapy, Dialysis Centre, Operation Theatre, Ultra Sound
Laboratory, Emergency Ward, paediatric ward, medicine ward and
Trauma ward, Clinical Services, Diagnostic Services, Pharmacy,

Transfusion Services as well as Professions Allied to Medicine and
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various other facilities are been provided and even as on today the
hospital is also dully approved as per the regulations of National

Accreditations Boards for Hospital (NABH).

That in the year 2017 the dispute arose with regard to Membership
of answering OP No.6-society in respect of the Members who paid
Rs.11,000/-. That however, the said dispute of Membership went
uptill the Hon’ble Punjab and Haryana High Court and it was
during the intervention of the Hon’ble High Court an administrator
was appointed to scrutinize the list of members and also to
categorize the eligible members including of those who have paid
Rs.11,000/- and it was on the decision taken by the administrator
all those person who had paid Rs.11,000/- were not given the voter
rights and were also not been considered as members. That it is
hard to believe that if the applicant was so much effected by the
alleged acts of illegal constructions as alleged by the applicant, he
never took up the said objections before the administrator or even
before the Hon’ble Punjab and Haryan High Court wherein this
dispute in respect of election and working of the society was
pending. The relevant copies of the orders dated 13.07.2023 and

10.10.2023 passed by the Hon’ble High Court as well as the order
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dated 22.11.2023 passed by the Ld. Administrator are appended

herewith as ANNEXURE R-10, R-11 & R-12 respectively.

That it is also worth mentioning here that the applicant also
concealed the most relevant fact that a similar situated resident of
OP No.5-Society had approached the Hon’ble Punjab and Haryana
High Court by filing CWP No.24438 of 2021 titled as “Abhay
Goel and Another Vs. The Commissioner, Municipal Corporation,
Ludhiana and Others” seeking the relief of directing the official
respondent to restrain the private respondents including OP No.5 to
do constructions for commercial use upon the plot which has been
kept for the purpose of Green Belt. It is also relevant to mention
here that the petitioners in the writ petition are the resident of
Block-B and had pleaded in the Writ Petition that the OP No.5
alongwith the Private respondents are raising constructions in the
Green Belt of Block-B in the shape of commercial complex. That
however, in the above writ petition, the OP No.5 while appearing
filed their written statement and had taken the stand that the OP
No.5 had developed the colony and the entire area of the colony
was outside the Municipal Limits, it was also stated in the reply
that the society had left some open space of future development of

the colony and the said area was been described by the those
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petitioners as green belt. It has also been stated that out of the open
space parks have been developed and some land has been allotted
to Mandirs, Gurudwars, Schools, Hospitals etc. That in the writ
petition OP No.1-Municipal Corporation Ludhiana filed short reply
dated 03.03.2022 through Sh. Surinder Singh Bindra, Senior Town
Planner, MC, Ludhiana who has categorically stated as per the site
plan/layout plan of OP No.5 THERE IS NO EXISTENCE OF
GREEN BELT AS ALLEGED BY THE PETITIONER.
Alongwith the reply the Layout/Site Plan dated 10.08.2001 was
also annexed as annexure R-1. The said writ petition was
eventually dismissed by the Hon’ble High Court vide order dated
21.11.2023. The copy of the complete CWP No0.24438 of 2021,
written statement dated 06.02.2022 filed on behalf of OP No.5,
short reply dated 03.03.2022 filed on behalf of OP No.l1 and the

order dated 21.11.2023 are appended herewith as ANNEXURES

R-13, R-14, R-15 & R-16.

That the applicant was well aware of the above litigation been
initiated by one of the resident of the OP No.5-Society who is also
the resident of Block-B and very cleverly the applicant has

concealed the above fact and by twisting and concealing has file
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the present petition so has to settle his personal grudge against the

answering-OP No.6.

That it is also an admitted fact that the Hospital which is being run
by the answering OP No.6 is in existence since 1979-81 and the
applicant has never raised any dispute regarding the construction
been done on the alleged Green Belt since its existence and thus,
now after about more than 45 years the present OA has been filed

which itself barred by limitation.

That the applicant had even filed false and frivolous
applications/complaints against the answering OP No.6 before
various authorities and the answering OP No.6 is being forced to
appear and face all the harassments being cause at the behest of the
applicant and such kind of application/complaints were also filed
before OP No.1, upon which OP No.1 had even issued notices and
in compliance to those notices the answering OP No.6 has even
submitted the revised site plan in respect of the new construction
been carried out and even the answering OP No.6 have represented
OP No.1 for compounding of the Notice by allowing the site plan
which 1is still under active consideration with OP No.l, however,

due to the pendency of the present OA the applicant is pressurizing
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the OP No.1 to not to take any decision on the application moved

by the answering OP No.6.

REPLY ON MERITS:-

1-4  That the Contents of the said Paras are false and therefore, hence,
denied except those that are matter of records. The applicant has invoked
the jurisdiction of this hon’ble Tribunal by filing the present application
under Section 18 (1) read with Section 14, 15 & 17 of the NGT Act,
2010 for the relief sought which infact is barred by limitation as briefly
submitted in the preliminary objections. It is further submitted that the
present application filed by the applicant is an abuse of process of law as
has been explained in detail in the preliminary objections, and the same
may be read as part of reply to these paras. The present application also
deserves to be dismissed on the ground of concealment of facts as

briefly mentioned in the preliminary objections.

REPLY TO THE FACTS IN BRIEF:

(i) That the contents of this para are admitted to the extent of the
applicant is resident of OP No.5-Society, however, it is worth
mentioning here that the residence of the applicant is far away
from the premises of the answering OP No.6 and the rest

averments made in the para are denied for want of knowledge.
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That the contents of this para are admitted only to the extent of
respondent No.5 being represented through its president,
however, it is absolutely wrong and denied that the applicant and
several residence of OP No.5 are aggrieved by the fact that the
answering OP No.6 inclusion and in connivance with the person
of high influence are destroying the portion of land earmarked as
Greed-Belt in the lay-Out plan of the society it is also wrong and
denied that answering OP No.6 has illegally and unauthorizedly
occupied about 3360 Sq. Yds. of the Green-Belt, which has been
allocated as per the development scheme and town plan and
thereafter raise building construction for commercial use of the
same and is running a private hospital on the land allocated for
the green belt. It is however, it is submitted that the answering
OP has briefly mention all the details facts alongwith the
supportive documents in the preliminary objection narrating the
allotment of the lands by OP No.5 to build Mandir, Hospitals,
Schools, other institutions and on the basis of the resolutions the
land measuring 3360 Sq. Yds. was allotted to Shri Raghunath
Mandir Society (who is not been made a party to the present lis)
for developing Mandir and developing Hospital upon which the
answering OP No.6 had constructed the Hospital way back in the

year 1979-1981 and now after about 45 years the applicant is
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racking up the issue for his vested interest whereas the

application itself is hopelessly time barred.

That the contents of this para are wrong and denied. It is
however, submitted that the land measuring 81.93 Acres is
concerning OP No.5 and has nothing to do with the answering
OP No.6, however, It is wrong and denied that as per this lay-out
plan, on both sides of the National Highway, a green belt having
total length of about 1452 fee and a width of about 80 feet was
reserved (About 12,906 sq.yards). It is wrong and denied that
every plot in Aggar Nagar has been allotted a distinct house
number, but the plot where the hospital is being constructed has
not been assigned any such number. It is wrong and denied that at
the time of registration of the society (Respondent no.5, herein),
the society had submitted this Layout plan to the Office of
Registrar, Co-op society at Ludhiana (respondent no.4) and the
layout plan so retained by the office of co-op society still reflects
green-belt on either side of the National Highway. It is however,
submitted that the applicant in the present application is solely
targeting answering OP No.6 of having constructed Hospital over
the land measuring 3360 Sq. Yds. which as per him is a part of

alleged Green-Belt having total length of about 1452 Feet and a
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Width of about 40 Feet (about 12,906 Sq. Yds.), it is worth
mentioning there that though there is no such Green-Belt as
alleged by the applicant which would also be relevant from the
fact that one of the residence namely Abhay Goel had approached
the Hon’ble Punjab and Haryana High Court by filing CWP
No0.24438 of 2021 which was ultimately dismissed vide order
dated 21.11.2023 as mentioned in the preliminary objections
wherein even the Municipal Corporation Ludhiana while
appearing had filed their reply dated 03.03.2022 stating that as
per the site plan/layout plan of OP No.5 there is no existence of
Green-Belt. That the applicant has cleverly mislead this hon’ble
Tribunal by concealing the above round of litigation and
furthermore the applicant has only chosen to target the answering
OP No.6 who is running a Charitable Hospital though by
mentioning it as a Private Hospital and moreover, the applicant
has not chosen to make other Institutions as a party to the present
application including the Raghunath Mandir Society which is
adjacent with the answering OP No.6 and also various other
Institution like Gurudwara, Arya Smajh Mandir, Petrol Pump and
various other commercial establishment which are existing over
the total piece of land measuring 12,906 Sq. Yds. alleged to be a

Green Belt as per the averments of the applicant. That in addition
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the contents of the preliminary objections may also be read as

part of reply to the present para.

That the contents of the para no. iv are wrong and denied. It is
wrong and denied that apart from the fact that the land allocated
for the green-belt could not have been occupied by the answering
OP no.6-Hospital and could not have been used for commercial
purpose of running a private hospital from there, it is also wrong
and denied that the applicant has also learnt that the same is being
done without obtaining any approval from the society concerned,
like the municipal corporation or building planner, which has not
only destroyed the amenities of the residents and children of the
society to avail and have access to leisure time in green, open
environment, it is also wrong and denied that it has also increased
chaos and menace of extreme traffic congestion due to the
haphazard parking of vehicles around it. It is further wrong and
denied that it is apparent that connivance and collusion of some
of the members and office bearers of the society and those of the
respondent officials with the respondent hospital has permitted
this illegality to continue unabated. However, in reply to contents
of this para the detail facts mentioned in the preliminary

objections may kindly be read as part and parcel.
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That the contents of para v) are wrong and denied. It is wrong
and denied that answering OP No.6-Hospital is in connivance
with the respondent no.5 society. It is wrong and denied that this
is apparent from the fact that many of the office bearers of
respondent no.5 society have, at various times, also held positions
in respondent no.6 hospital, and some of them continue to be
office-bearers in both the society and the hospital. Moreover, the
applicant has concealed material facts from this Hon’ble Tribunal
which have been briefly discussed in the preliminary objection
and the present OA is even hopelessly time barred which

deserves to be dismissed.

That the contents of this para are wrong and denied. It is wrong
and denied that many of the residents of Aggar Nagar society
raised concern and objections with regard to the fact that land use
of about 3360 sq. yards of land from the earmarked green belt
area was illegal and without an authority of law was being
changed into commercial use for personal gains. That the
contents with regard to the RTI applications are denied for want
of knowledge and moreover, it is submitted that mere filing of the
application under RTT Act does not give the cause of action to the

applicant to approach this Hon’ble Tribunal as the same has been
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discussed by this Hon’ble Tribunal in the Judgement of “Ajay

Jayawantrao Bhosle Vs. Union of India”.

That in reply to the contents of the para No. vii that the applicant
is trying to take the benefit of the National Forest Policy,
Notifications, whereas the applicant has concealed the material
facts from this Hon’ble Court with regard to the similar petition
being preferred by one of the residence before the Hon’ble
Punjab and Haryana High Court in CWP No0.24438 of 2021
which was dismissed vide order dated 21.11.2023 and moreover,
the applicant has also not able to justify his cause of action of
filing the present application after a delay of about 45 years as
briefly discussed in the preliminary objections and thus, on these

grounds alone the present OA deserves to be dismissed.

That in reply to the contents of para No. viii it is a matter of
record that the OP No.1 had issued a notice dated 21.02.2025 to
answering OP No.6, however, the answering OP No.6 is duly
representing the OP No.1 in terms of the said notice and the said
notice cannot be a ground or cause of action for the purpose of
invoking the jurisdiction of this Hon’ble Tribunal in terms of

Section 15 of the NGT Act.
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That the contents of this para are wrong and denied to the extent
that upon the illegal and unauthorized constructions being carried
on unabated in flagrant violation of law, the applicant on
25.02.2025 addressed a letter to the Municipal Corporation
Ludhiana (MCL) requesting urgent and immediate action to be
taken with respect to illegal construction of Shree Raghunath
Hospital so as to be issued a “stop work” order on such
construction as well as initiating appropriate legal actions for
demolition of the authorized structure. However, in reply to
contents of this para the detail facts mentioned in the preliminary

objections may kindly be read as part and parcel.

That it is a matter of record that OP No.l had issued an order
dated 10.03.2025, however, it is wrong and denied that the said
order was not been complied. Moreover, the applicant has
concealed material facts from this Hon’ble Tribunal which have
been briefly discussed in the preliminary objection and the
present OA is even hopelessly time barred which deserves to be

dismissed.
That the contents of this para are denied for want of knowledge.

That in reply to para No. xii it is a matter of record in respect of

report dated 17.06.2025, however, the photographs are disputed
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to its authenticity and it is however, submitted that answering OP
No.6 has already submitted the building plan in respect of the
newly constructed building with OP No.1 and has also given an
application for compounding which is still pending consideration
with OP No.l. Moreover, the detail facts mentioned in the

preliminary objections may kindly be read as part and parcel.

(xiii & xiv) That the contents of these paras are wrong and denied, the
answering OP No.6 never received the alleged notice dated
25.08.2025 and moreover, the applicant has also not able to
justify his cause of action of filing the present application after a
delay of about 45 years as briefly discussed in the preliminary
objections and thus, on these grounds alone the present OA

deserves to be dismissed.

That the contents of this Para are wrong and denied whereas it is
submitted that the grounds taken by the applicant are totally misplaced
and cannot be adjudicated by this Hon’ble Tribunal as the OA itself
hopelessly time barred and does not even fulfills the ingredients as laid

down in Section 15 of the NGT Act.

REPLY TO THE GROUNDS:

153



154

27

A. That the ground taken by the applicant is totally misplaced for the

reason that there is no such alleged Green-Belt as alleged by the
applicant which can be seen from the facts mentioned in the

preliminary objections.

. That the provisions of Forest Conversation Act as well as the National

Forest Policy, 1988 as emphasized by the applicant is of no ground to
the present lis as the Hospital constructed by the answering-OP No.6
was done in 1979-81 i.e. about 45 years back and the present OA is

hopelessly time barred.

C.to F. That the case law of the Hon’ble Supreme Court as relied by the

applicant does not applies in the present case as the applicant has
mislead this Hon’ble Tribunal by concealing the fact that before the
Hon’ble High Court in CWP No0.24438 of 2021 the same ground was
taken which was been rejected by the Hon’ble High Court vide order
dated 21.11.2023 based upon the reply submitted by the OP No.1
stating therein that there is no existence of Green-Belt, thus, the case

law relied upon the applicant has no relevance with the present case.

. That in reply to the grounds taken in this para it is submitted that

though the applicant is referring to Section 262 and Section 275 of the

Punjab Municipal Act, 1976 and various other rules, however, the
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applicant has failed to established its cause of action in filing the

present application which is hopelessly time barred.

. That in reply to the grounds taken in this para it is submitted that the
answering OP No.6 in response to the demolition order has already
represented OP no.1 by submitting the building plan and has also
given an application for compounding which is pending consideration
with OP No.l1 and the applicant is trying to influence OP No.l in
order to harass the answering OP No.6 under the garb of filing of the

present application which itself not maintainable.

That in reply to the grounds taken in this para it is submitted that the
applicant has also not able to justify his cause of action of filing the
present application after a delay of about 45 years as briefly discussed
in the preliminary objections and thus, on these grounds alone the

present OA deserves to be dismissed.

. That in reply to the grounds taken in this para it is submitted that the
detail facts mentioned in the preliminary objections may kindly be

read as part and parcel.

. That in reply to the grounds taken in this para it is submitted that the
applicant has concealed material facts from this Hon’ble Tribunal

which have been briefly discussed in the preliminary objection and
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the present OA is even hopelessly time barred which deserves to be

dismissed.

L. That in reply to the grounds taken in this para it is submitted that the

answering OP had not violated any environmental norms which could
reflect a lack of commitment to the preservation of Green Spaces
mandated by various legal provisions and judicial presidents,
however, it is submitted that the applicant has filed the present
application for settling his personal vengeance towards the answering

OP No.6 and also by misleading this Hon’ble Tribunal.

M. That in reply to the grounds taken in this para it is submitted that the

applicant has mislead this Hon’ble Court by projecting that the
construction is been done over a Green-Belt area which is factually
incorrect as per the detail fact mentioned in the preliminary

objections.

Needs no reply.

LIMITATION

That in reply to this para it is submitted that the Applicant has
very cleverly filed the present petition taking the cause of action from
the application dated 25.02.2025 given to the Authorities but has

concealed the fact that the answering OP No.6 is running the Hospital in
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the building which was constructed in the year 1979-1981 i.e. about 45
years back and thus, the present application itself is hopelessly time
barred in terms of Section 15 of the NGT Act which is a special
enactment and hence there is a statutory prescription of special period of
limitation under Section 15(3) of the said Act which is certainly exclude
general law of limitation. It is further submitted that the present
application is barred by limitation under Section 15 of the NGT Act,
2010 which prescribes a period of 5 years for filing an application from
the date on which the cause of action for such dispute “First” arose
extendable by a further period of 60 days thereafter, provided that the
applicant may show sufficient cause that the applicant was prevented
from filing such an application in time. Further the applicant has also
sought to file an application under Section 15 read with Section 14 & 17
which also provide the aforesaid words “The Date”, “Cause of Action”
and “First Arose”, hence the present application is hopelessly time

barred and deserves to be dismissed.

07. PRAYER:
It is therefore respectfully prayed that the present OA deserves to be
dismissed as the allegations made by the applicant are without any merits and

thus, nothing survives in the present OA.
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Y
PLACE: CHANDIGARH f&ﬂd

DATED:0l.0l. 2026 ROP NO.6

THROUGH COUNSELS
==
(VIKAS BALI) £ (MOHI T KAPILA)
P/5/2003 Pl 309/ 201
COUNSELS FOR THE OP NO. 6
VERIFICATION:-
It is verified that the contents of paras No.1 to 1Y of
Preliminary Objections, Paras No 1 to 7 of the Reply on Merit
are true and correct to the best of our personal knowledge

and belief and that we have not suppressed any material

facts therein.

PLACE: CHANDIGARH c;%\:

DATED: 0l.01 2026 FOR OP NO.6
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL APPLICATION NO.502 OF 2025

ARVIND GOEL ...APPLICANT
VERSUS

MUNICIPAL CORPORATION, LUDHIANA & ORS
...OPP. PARTIES

Affidavit of Rajneesh Kumar Jain aged 64 years
S/o Padam Nath Jain, R/o House No. 515, Block
B, Aggar Nagar, Rajguru Nagar, S.O., District

/l/d,hiaga having Aadhar No,/sﬁi 2855
3700 & 3% 0’k

Mobile No.98140- SeasrHy

ﬁ\ y Rug '~. e, 1hJI
¥ (VB ‘ i
uanamed deponent do he eb\y\ 05 fmlemn

afﬁrmation\a@q "“Wn'-““ﬁer:- St
1. That thﬁepon/ nt is filing the accompanying Written

Statement contents of which may be read as part and parcel

%%

to the present affidavit too.

2.  That the deponent has gone through the contents of
accompanying Written Statement which has been drafted as
. per my instructions and the same are true and correct to

53 'u" best of my knowledge and belief. Nothing material has been

\x&%‘ f‘ coa@ed or misstated therein. y
O vad / /s .
.-z:‘"#’

N it ;
o DA“_E‘ID':'-_-'BELHi DEPONENT
VERIFICATION 15 1AN 2026

Verified that the contents of Paras of the affidavit are

TAR N, -to my knowledge. No part of it is false and nothing has

N bebeen
bﬁ‘x. 90 } "" {AWN“{_Icea'ed theremTTESI‘E‘.D l
aret | | F Tl e L DALEEP SINGH ADVOCATE '
Y T T NOTARY DELHI-R-19959

outh DR \E’ﬂATEm L ' - e
O,g,,; of \-Q :“:*I%E G E??%EEE%EMTO&I!L%'Q DEPONENT
| 0 INPNRWOELM  ATTESTED
05 JAN 2023

NOTARY PUBLIC
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AN ExvR e R-1

8.D. JAIN & ASSOCIATES

CHARTERED ACCOUNTANTS -
235-C, G.T.Road, Miller Ganj,
LUDHIANA -141003.

Phone ; (0) 535732, (R) 444184, 443184

Dated

FORM NO. 10 B

AUDIT ~REFORT UNDER SECTION 12(b) of the INCOME-TAX ACT, 1961 IN

THE CASE OF CHARITABLE OR RELIGIOUS TRUSTS OR INSTITUTIONS

RAGHUNATH

We have euxamined the Ealance® Sheet of, SHREE
&

HOSFITAL SOCIETY LUDHIAMA as at T1.3.1998- gnd  the Income
Expenditure dccount for the year ended on that /date which are_ ‘in
agreement the books cof sccounts maintained by the said trust.

] e x ]

We havse obtained all the information and explanaticne which
to the best of our knowiedge and belisf were necessary for the
purpcse of +the audit. In our ocpinion, proper books of account
have been kept by the abovenamed trust visited by us so far as
sappears from our examination of the books.

end to thg best of our infarmation, and

In our opinion
accounts gives &

according to infomation given to us,. the said
true and fair view:- ;

i) In the case of Ralarce Sheet, of the s=tate of affairs of the
abovenamed trust zs ab I1.3.1998 and L

In the case of Income & Enpenditure account, of the 556955
of Expenditure over Income of its sccounting yvear endina  on
31.3.1998. : -

i)
The perescribed particulars are anne:xed hereto.

DATED : September 16, 1998

FLACE : LUDHIAMA.
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ANNEXURE g -

Application of Income for Charitable or religious purpose.
Amount of Income of the previous year : Rs. 3322093.00 as

Expenditure as per Income
& Expenditure = Account,
Rs.229541.05 Fixed Assets

Whether the trust/lInstitutions has exercised the
opinion under Clause (2) of the Explanations to Section
11¢1), I+ so, the detailg of the amobunt of  Income-
demand to have been applied to Charitable or religious .
purpose in India during the previaua YEAr. : NIL

Amount of Income accumulated or set apartsiflnally set
apart for application to finally set dpart Charitable
ar reiigious purposes, to the extent it does not exceed
25% of income derived from property held under trust. C
Wholly/in part only for such plrposes. : NIL

- Amount of Income-eligible for exemption under section
- 11¢(1)(c) (given details) - % NIL

Amount of Income, in addition to the amount referred to

in item 3 abuve. accumulated or set apart for specified

purposes under section 11(2) NIL

Whether the amount of Income menticned in item S above
has been invested or deposited in the mannmer laid down
in section 11(2¥(h}, If so. the details thereof. t NIL

Whether any any part of the income in respect of which
an option was exercised under Clause(20 of the
Explanations to section 11(1) in any earlier vyear is
deemed to be Income of the previous vear under section
11(1 B). If so. the details thereof. : : NIL

Whether, during the previous year, any part of Income
accumulated or seft apart for specified " purpose under
section 11(2}) in any earlier year. : NIL

has been applied for purposes other than Charitable or
religious purposes or has ceased to be accumulated or
set apart for agpplication thereto. of + NIL

has ceased to remain invested in any security referred
to in section 11(2) (b)(i) or, deposited in any account
referred to in section 11{2)(ii) or section 11¢(2)(iii),

or _ : NIL

has not been utilised for purposes for which it was
accumulated or set apart during the period for which it
was to be accumulated or set apart, or in  the vyeart
immediately - following the expiery thereof, if so,
detalls thereof

ati ign of use of Income or property for E
s of persons referred to in section 13(3) \:i

BeRiise

rifly
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Whether any part of the inceme or propertv of the trust
was lent. o@r continuvous to be lent..in the previous
year to amy person referred to in section 1%(3) (here-
in-after referred to in this Annexure as such person?
If =0, give details of the amount rate of interest
charge the nature of security if any,

Whether any land, building or other property of the
trust/institution was made, or continued to be made
available for the use of any such person during the
previous year I+ o0, give details of the property and
the amount of rent or compensation charged., if any.

s
l;

Whether anf payment was made to any such pefson during
the previous year by way of salary, allowance or
otherwise if so, give details. /

_whether the services of the trust/institutions were

made available to any such person during the previous
year? If so, give details thereof together with
remuneration or compensation received. if any.

Whether any share. security or other property was
purchased by or on behalf of the trust/itstitution
during the previous teogether with the consideration
paid.

--Whether any income or property of the trust/itstitution

was diverted during the previous year in favour of any
such person If so, give details thereof together with
the amount of income or value of property so diverted.

Whether any share, security or other property was sole
by or . on behalf of the trust/itstitution during the
previous vyear to any such person? If so, give details
thereof togather with the consideration received.

Whether the income or property of the trust/itstitution
was used or applied during the préevious vear for the

benefit of any such person in any other manner? If so,
give details :

Investments held at any time during the previous
year(s) in concern in which perscns refered toc in
section 13(3) have a substantial interest.

s

NIL

NIL

NIL

NIL

NIL

NIL

NIL

NIL

NIL
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S.D. JAIN & ASSOCIATES

Ref. No.

CHARTERED ACCOUNTANTS
235-C, G.T. Road, Milar Gan,
LUDHIANA -141003
Prone (O) 535732, (R) 444184, 447124

AUDITOR'S REPORT

The Members.

Sir.

O1.04

1.

(5]

al

bl

DATED
FLACE

-Im the case of

M/% Raghunath Hospital Scciety.
Aggar Nagar.
Ludhiana.

We have audited the accounts of your Hospital for the vyear ercirg
.97 to 31.03.98 and wish to report as under :-—

Income ar
accou

o
ou

That the herewith annexed Ealance Sheet &longwith
Expenditure account has been complied from the books of
other related records and documents produced to us “for

examination.

L 8

That the herewith annexed statement of accounts are in agreesment
ith the books of accounts.

- That the necessary books of accounts have been maintained.

opinien and to the best of our information
the said accounts

Tl
< J
m o

That in our
according to the explanations given to us,

a true and fair view:-—

U]
¥

In the case of Balance Sheet of the state of affairs of +nhe
Hospital as at 31.03.1998 and

Income and Expenditure account, of the excess of

Expenditure over Income for the year ending T1.03.1998.

: N & ASSOCIATES,
WrERm cD ACCCOUNTANTS,

i September 16, 1998
: LUDHIAMA.
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SHREEE RESHLMATH HOISFITAL SOCIETY. LUDHIAMA.

BALANE SHEET AS AT Z15T MOFCH. 1973

Expenditure over Incore

during year

CLRRENT LIARILITIES

Sundry Creditors D7
Eupenses Fayable 'E’
Secuwrity Deposits
Advance against rent
Staff Security

TOTAL

AMOLNT

F=. P.
I8:8174 .30

T72585.50 "

—-TATT .82
141272.4945
277017 .00
BAL1DD .00
10080 00
70D 00

-y 217189.45

Bl = T~ M

'DATE @ 1&6.07.1993

FLACE: LLDHIAN

FEEETS

FIYED ABSETS

fs o2r Annexure A

- OLFFENT ASZETS

Cash & Bank Balance
Cash in Hand

State Rank of India C/A
Funjab Mational fank,
Ldh. C/A ,

LOANS 4 ADVANCES

Sundry Advances 'R’
Security Deposits 'CY
Advance to Staff
Rent receivable

Hospital Income Feceivable

Income Taw

TOTAL

TIAT.00
4074,90

o622
—  TEEEL.22

200,00
15840.00
S800.00
SOZ00.00
TR0 GO

ZERILO0

11976Z5.00

4000673, 27

Veon Gt -

SECRETARY
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SHREE REGHFPNTH HOEFITAL

COCIERY . LUTHIANE.

= YEAR ENDING 71.05.1998

EXFERDITLRE APOLNT INCCRE

Ro. F.
Dispensary Eups IPBT29.00 By Fospital Income
Sanitary & Cleaning Eirs 12647 .00 By Donatica/Subscription
Printing & Statichery 45017, By Rent
Generator Exps 129535.00 By Bamk: Interest
Legal Excs 17705, By Monberzhin Fes
Washing Exps 15733.00 By Licence Fee
Convevance Exps S324.00 By Diff. in Trial Balance

Puditor’'s Remuneratico
Electricity Consumed
Telecshecns Enps

Sal - 1es

Staff Welfare Enps
Fostage & Telegram
Euilding Repair
Adverticement Exps

Misc. Eups

Sundry Repair & Mairterce
Share to Doctors

Y=Fay ExpeneEes
Machirery Exprs
Frofessional Eu
Antbulance Evps
Surgical Eups
Consumable Store
Coavevance Allowance
Watch & bard Eilpenses
Eank Commiszsion

EFF & EFF & Othoer Charges
Insurance
Gratuaty/Compenzaticn Exos
Cartage

Depreciatimn

/% 7
FRESIDENT

b

TOTAL

IETIZ.0

1200, ()
2. 00
S0 14,00
142102800
1475000
279,00
7RER 0
191700

g A )
18753.00

TRENES. 0

=

25974500
s
T2

R s
1997 .00
A0 0
100,00
5844679.00

2%

Eicees of Expenditurs over
lncorne tfd. to Capital Fund A/C

TOTAL

FE T

Fl=. F.
LESGING
1420 o0
Tl AN, 0

115000, 50
SRR LD

24050

RV P

FIOLTI2.O0
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8.
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10.
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ai2
13,
14-
15.
16.
17,
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19,

m'

21,
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SFREE PECHIWTH HOGPITAL SUCIERY. LUDHIAA.

ANREXURE '/° OF FINED ASEETS AS N 51.03.1993

NAME OF THE WO A3 O ADDITIONS £PDITIAS TOTAL A RE— W AE .
ASSETS Q1.04.97 EFORE ATER, CIATION T1.02.92
’ T0.9.97 T0.9.97

Rs. F. Fs=. F. Fs. F. Rs. P. Rs. P. Fs. P.

Land TDE00 LK 0,00 0,00 TIEX.00 0.00  TIE.00
Generator 10270500 0,00 000 102705.00 28676.00  T7UZ9.000
Calculator 837.00 0,00 0,00 g37.00 87.00 772.050
Building = * ZFS7171.00 0000 41B5.4% T0S1TESL.45  Z296163.00 2755168.42
Dispensory Equioment 217819.00 724400 742000 DEEONS.00 S7ESR.00  1T75746,.00
Furniture & Fixtwe - 202488.00  1T0E01.00 TFA42.00  ZIo010.00 22294.00  207716.00
Burgical Equiprent THIT.OD TRIT .00 TI41,00  107192.00 23e31.00 81Z12.00
Adr Conditioner I2475.00 TIZE0.00 0,00 108872.00 26424.00  79271.00
Cooler & Refrigerator 49&07.00 184940 0,00 S1436.60  12864,00  IESF2.L0
Water Tank S£T81.00 (S o} QL0 8100 &E38.00 S74T.00
Y—Ray Machine AL1EES. 00 0,00 Q.0 41 Lo 10421,00 31264.00
Fire Eguipment 76000 Q.00 .00 76,00 19.00 57.00
Tubewell 31944, 00 0.00 0.0 31944.00 3194,.00  28730.05
Van (Ambulance) 218857 .00 0,00 Q.00 218857.00 S54714.00 164143.00
Electric Motor 1272.00 Q.00 Q.00 1232.00 TOB.00 F24.00
Gas Cylinder 42024 .0 0,00 0,00 42024,00 4202.00 I7822.00
Machinery 114298.00 000 0,00 114298.00 Z28574.00 S5724.00
Electric Installation 3I0143.00 Q.00 0,00 F0O14Z.00 TSR6.00 22607 .00
Dustbin Carrier 115,06 0,00 0L 110,00 119.00 1071.00
Telephone Enchange Q.00 200000 OO0 PAXDL0O 2290.00 6750, 00
‘Rehri 0,00 20,00 000 2006000 500,00 150007
Television 21926.00 000 0.00  219%46.00 5487.00 16467 .00
et TOTAL 421 1157.00 108670,60 116910.45 447669405 S84639.00 I8T2055.035
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SHREE REGHUNATH HASRITAL SOCIETY. LUDHIAMA.

ANNEXURE "B* OF SUMCEY ADVAMCES AT OH Z1.0I2.1992

: FRs. F.
M/S R.K.Dental Supply Coc. i 1300,00
M/S Avery Indiz Ltd. S00.00
M/S Meera & Co. Ltd, S00.,00

TOTAL 2300.00

ANMEXURE "C' OF SECURITY DEFOZITZ OM 31.07.1998
FPARTICULARS AMOUNT
£ rRe., P.
Telephone Security : i 1000.00
Electric Securityv y 14840.,00

TOTAL
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SWACHH LUDHIANA
icipal Corporation Ludhiana l

PROPERTY TAX RETURN ASSESSMENT REPORT

Financial Year
1 UID No:- B035-06534
irm ID) ¢ 890328 ! ‘.’.ﬂ 13-2014 Acknowledgement No, : 132270869810017469 i{)at_e_: __'_’S!D"_.”D"U - :E
= === | 0/
ety Details : Property Type: Non-Residential l :[ =
Praperty No: Exemption Category & Non-Exempled i
zertv No ¢ 851/1B - |House Tax Account : 4} _ ! /:
_ ZONED Block : s L : i~
L . . Total Covered / Used Aren : il =
T Area(sq. yds) : - 3360.00 BuihUp (5q. feet) 10800.00 C
anyMohalia : FEROZPUR ROAD (CANAL BRIDGE TO GURDEV HOSPITAL) ! F
Fa . Others (Residential, Hospitals/Nursing Home, Educational Institution, Hotels, Marriage il
iding Category: i 7
Palace, Office ete.) I oo
- Used For : Registered charitable and philanthropic organizations exempted from payment of the tax : ! o
- ’ under the Income Tax Act, 1961 (Central Act 43 of 1961) 3 iy
cmarks: 2 ' :
=ner Name/Company EFalher‘s!H\;ghnnﬂ’s {Maobile Address o o '\: o
Name/Authorised Person [ =
-= Raghunath Hospital  |Rajneesh Kumar Jain |9814039000 B-XXXV-851/18, Ferozepur Road, Ludhiana , ﬁ
ety i1
o i
o
izor ) Used Area Detail @ : =
Toor{ Used |Covered Use Factor | Structure Factor Oceupancy Total Rent| Months on |Usage for | Tatal . Flaor [ U;LLI: E
Lrea Arenl Used i Colleeted Rent  |Pending  |Rooms an ArveaTani | -
_ m—ei | ; Months Rent | =
Zround Floor|7600.00 Man- Pucca (Cemented Bricks Walled | Self Oceupied i 300 ,4.“;3.0(]| =
Residential  {and Load bearing roof) ) ) t B =
51 Floor 3000.60 MNon- Pucca (Cemented Bricks Walled Self Occupied 2.[}25,(]{]! 5
Residential  |and Load bearing roof) 4 4
I=iFloor  }200.00 Non- Pucea (Cemented Bricks Walled  |Rented 240000.00 12 24 .0{][1.(}05‘ !
[Residential  |and Load bearing roof) L
Tax Caleulation :
Gross Fire Reba', Penalty |Interest |Exempiion [Cancer Cancer |Arrear/ Rebate | Pens ‘v. .lna_u.r:—at_ I '
Tax Cess ) ] Cess Cess Adjusied Amt (0TS} {OTS) {OTS) |
{Arrcar) | '
3127,507.00  |2,400,00 (2,400.00 1100 0.00 303507.00 0.00 0.00 10:00 0.00 0.00 EH.UD {24,000.00 ,
Voo Payment Receipt
Return 1D 890328 1G8 Book No fosass
Acknowledgement No. "‘\ 1322708698 10017469 G8 Receipt No, 29 .
Transaction 1D {for POS/Online Payments l\Iy) . Amount to be Pnid 24,000.6) ___"i
“Payment Made ; \ Demand Draft Amount Paid 24,000.00 i
' Cheque/DD No. Y 015976 Bank Name HDFC -
. Cheyue/DD Date \ 24/02/2020 Prepared By Nutan Vig (ZONE D) ;
Note:- 3 Printed Oun:- 12-08-2023 03:39:00 P
| This TR lus been clwrunlmﬂ'y submitted at hitg “._\‘ erty gov.in an 25-02-2030 12:19:41 {rom TP address 122,173,068, 10
-1 The suthenticity of 1his document can be verified using .. &‘arn Td at the web link *hupsiffpropertytasmcludhiang. gov) in!\"erirym opertyTaxReceiptospy’, Any diserepaney in detaik
o this decument us compared to those available on theve

tion web link renders this document invalid.
3. The respousibility of verification of (hvis document beforr ..:\\
~here this decument is produced,
4, In eage of any diserepancy, plesse inform the issuing aut 1 rity i\ * the discrepancy.
5. Payment received by chequeldemand draft shall be subj =t to rea Neton,
6. ‘T'his Dacument is not Proof of Ownership of Property.
7. Pay Property Tox online ot hitps:fpropecty ¥ x.meludhiang.oov.in o by “pline No. 84375-35700

SWANYH LUDHIANA

ng the same for any legal porpuses would rest with the Instinution £ Organkzation / Cumpany ar any other Entity




SWACHMLUDHIANA

Municipal Cor

Financial Year

2014-2015

EN

PORT

| UID No:- B035-06534 ]
|[Return ID : 977834/ 2014-2015 | Acknowledgement No. : 132270874258667482 [Date : 2510272020 I
¢ 1|O1d Return 1D ; 890328 [Dated. : 25/02/2020 [O1d G8 Receipt : 29 [01d G8 Book No : 98435 I
O _ R .|
S} Property Details : Property 'Iyp'e 5 Non-Residential ]
< |||Mew Property No : Exemption Category : Non-Exempted |
i Property No : 851/1B House Tax Account ; 0 '
o Zone: ZONED Block : 35
& 11 plot Aren(sq. yds) : 3360.00 Built Up [Totex Coyered / Ugad-Anes:. liroq g
o (sq. feet) :
=z Co n)a’Mohntia g FEROZPUR ROAD (CANAL BRIDGE TO GURDEV HOSPITAL)
A ]3mld|ng Category: C ial bujldings including R {except multipl malls, marriage palaces)
7=a|iLand Used For : Others
. :
. ..Remnrks: 1
t
|| Qunership Details : Trust
' -
< :Owner Name/Company  |Father's/Husband's Mobile |Address i
=z i Name/Authorised Person .
< i|:Shri Raghunath Hospital {Rajneesh Kumar Jain 9814035000 -XXXV-851/1B, Ferozepur Road, Ludhiana
= || Society t
o o)
g 0 i
— |{{Floor / Used |Covered Area|Use Factor | Structure Factor Qccupancy Total Rent| Months on |Usage for | Total Floor / Used
e || ATED { Used Area Collected Rent  (Pending  |Rooms on Aven Tax
E Months Rent
] i lGro\nnd Floor|7593.00 Mon- Pucca (Cemented Bricks Walled Self Occupied 45,558.00
< il Residential  |and Load bearing roof) .
= {Graund Floor|22647.00 Mon- Pucca (Cemented Bricks Walled Self Occupied 67,941.00
@3 1|L- Vacant Residential  |and Load bearing roof)
| |iIstEloor  [3000.00 Non- Pucca (Cemented Bricks Walled  |Self Occupied 9,000.00/
e Residential  |and Load bearing roof) ;
" iliand Floor  |200.00 Non- Pucca (Cemented Bricks Walled | Rented 240000.00 12 18,000.00
Ll IResidential  |and Load bearing roof)
By
v | Tax Calculation
;j i Grass Fire Rebate Penalty |Interest |Exemption |[Cancer |Cancer |Arrear/ |Rebate |Penalty |Interest |Payable
e | Tax Cess Coss Cess | |Adjusted Amt  [(OTS) [(OTS) [(OTS) |Tax
o ; (Arrear)
— ‘ 1,40,499.00 |14,050.00 |14,050.00 |0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 1,40,499.00 |
:9{ Payment Receipt )
. ||[Return 1D 977834 G8 Book No. 98436 o
< |jiAcknowledgement No. 132270874258667482 G8 Receipt No. 3
@ H Pransaction 1D {for POS/Online Payments unly) Amuount to be Paid 1,40,499.00
Payment Made Demand Draft Amount Paid 1,40,499.00
Cheque/DD No. 015977 Bank Name HDFC
Cheque/DD Date 24/02/2020 Prepared By Nutan Vig (ZONE D)
Note:- Printed On:- 12-08-2025 03:39:05 PM

1. This PTR has been ¢l itted at hitps:/iproper

2. The authenticity uf this document can be verificd using Return Id al the web link ' ¥
on this d o those

where this document is produced, .
4. In case of any discrepancy, please inform the issuing nuthority about the discrepancy. -
5, Payment received by cheque/demand draft shall be subject to realization.

6. This Document is not Proof of Ownership of Praperty.
7. Pay Property Tax online at https:/propertytax.meludhi

gov.in

liproperty
on the verification web link renders this docement invalid.
3. The responsibility ol'\ unl‘mallan of this document bofore accepting the same for any legal purposes would rest with the |

No. 84375-35700

gov.in on 15-02-2020 12; 1'? 05 frnm 1P address 112.173.68.16,

povinVerilyProperty TaxRecelplaspx®. Any discrepancy in delails

f Ci

SWACHH LUDHIANA

1Oy

or any other Eatily
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SWACH LUDHIANA
I D I L3 - i l C I . l I l - d
Financial Year
. {
| UID No:- B035-06534 |
(|| Return ID : 1111725/ 2015-2016 [Acknowledgement No. : 132270875987047557 [Date : 250212020 }
¢ |[[01d Return 1 - 977834 [Dated. : 25/02/2020 |o1d G8 Receipt : 3 [o1d G8 Book No : 98436 i
— t
; 5 Property Details : Property Type : Mon-Residential :
< {[|New Property No : Exemption Category : MNon-Exempted i
: gi’!‘nperty No: 851/1B House Tax Account : 0 E
o {Zone: ZONE D Block : 35 .
& 1 Plot Areasq. yds) : 3360.00 Built Up Total Covered / Used Area |40 g ¢
ol (sq. feet) : .
Z 5CulI.m'i)-':ft\‘h'nIlali'l H FEROZPUR ROAD (CANAL BRIDGE TO GURDEV HOSPITAL) !:‘
b :Buddlng Category: C ial bujl dings including R (except multiplexes, malls, marriage palaces) E
“Z5| Land Used For ; Others ' M s
G i il
. ||iRemarks: g1«
1 [
' Ownership Details : Trust |
< {Owner Name/Company (Father's/Husband's Mobile Address T :
= |1 . Name/Authorised Person C
< §Siui Raghunath Hospital {Rajneesh Kumar Jain 9814039000 XXXV-851/1B, Ferozepur Road, Ludhiana I =
= 1| {Saciety | ! ! 3
s ¢
g ] Tl ail; - E
3 i|!Floor / Used |Covered Area|Use Factor  |Structure Factor Occupancy Total Rent] Months on {Usage for - |Total Floor / Used! r
i fArua / Used Area Collected]| Rent |[Pending [Roomson Aren Tax ¢
E ] ' Months . |Rent ¢
[ ;Ground Floor|7600.00 MNon- Pucca (Cemented Bricks Walled Self Occupicd 45,600.00 "
< ||! Residential  |and Load bearing roof) -
;3 ;Gmund Floor|22640.00 Non- Pucca (Cemented Bricks Walled | Self Occupied 67,920.00 E
v i - Vacant Fesidential  |and Load bearing roof) 5
i ist Floor 3000.00 MNon- Pucca {Cemented Bricks Walled Self Occupied 9.000.00 i
vl Residential  |and Load bearing roof} {
'\ 2nd Fioor 200.00 MNor- Pucca (Cemented Bricks Walled  |Rented 276000.00 12 20,700.00 i
GE [Residential _|and Load bearing roof) &
B : 2
v Tax Calculation -
ﬁ G ross Fire Rebate Penalty  |[Interest |Exemption [Cancer |Cancer |Arrear/ Rebate [Penalty |Interest |[Payabie _‘Ié %
o [ Tax iCess Cess Cess Adjusted Amt (0TS} |[(OTS8) (OTS) |Tax i C
o } ; (Arrear) &
—_ 1,43,220.00 |14,322,00 [14322.00 |0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 1,43,220.00 C
= "
g Payment Receipt 2
o Return ID 1111725 G§ Book No. 98436 E
< ||{Acknowledgement Ne. 132270875987047557 G8 Receipt No. 8 -
2 ||| Transaction ID (for POS/Online Payments only) Amount to be Paid 143,220.00 s
[Payment Mode Demand Draft Amount Paid 1,43,220.00
;'Chnque!BD No. 015978 Bank Name HDFC
;Chequeﬂm Date 24/02/2020 Prepared By Mutan Vig (ZONE D)
Note:- : Printed On:- 12-08-2025 03:39:13 PM
1. This PTR has been el feall; i at .gov.in on 25-02-2020 12:29:58 from TP address 122,173.68.16,

2. The authenticity of this document can be verified Il!in‘ Return Id at the web link *hittps:fipropertytax.meludhlana.gov.in/VerifyProperty TaxReceiptaspx’. Any discrepancy in details
on this document as compared to those available on the verification web link renders this docoment Invalid,

3. The responsibility of verification of this document before nceepting the same for any legal purposcs would rest with the Institution / Ory
where this document is produced.

4. In case of any :lllcmpu ney, please inform the issuing authority about the discrepancy.

S, Payment received by cheque/demand draft shall be subject to realization.

G. This Document is not Proofl of Ownership of l'mpl.'ﬂy

7. Pay Property Tax online at hitps:i/prop

I Comp or sy olier Enfily

gov.in :::t Helpline No. 84375-35700

SWACHH LUDHIANA
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----- SWACHH LUDHIANA ----- § ¥ NO TO PLASTIC

SAY NO TO PLAST.

swACHM LUDHIANA

Financial Year

2016-2017

DI . e lC -I. I !l.
PROPERTY TAX RETURN ASSESSMENT REPORT

UID No:-

B035-06534

[[Return ID : 489466 /20162017

|Ac!m owledgement No. : 132270877019627951

|Date : 251022020

[0t Return 1D : 1111725

[Dated. ; 25/02/2020

[01d G8 Receipt : 8

. Jo1d G8 Book No : 98436

]

at

1. This PTR has heen tie:tronlcally

2. The authenticity of this dunurm:nl cun be verified ming‘lltlum 1d at the web Jink 'h iip

on this as pared to those

af this d

t before

3. The respoasibility of verifi
where this document is produced.

gov.in on 25-02-2020 12:31:41 from 1P address 122.173.68.16.

operty

ilable on the verification web link renders this dacument Invalid,

4, In case of any discrepancy, please inform the issuing nuthority about the discrepancy.
5. Payment received by cheque/demand draft shall be subject to realization,
6. This Document Is not Pmnraf()wnmhlp uI'Pmpmy

7. Pay Property Tax online at httpsa//p

pertyt

Mo, 84375-35700

SWA CHH LUDHIANA

Property Details : Property Type : MNon-Residential o
New Property No : Excemption Category : Non-Exempted
Property No : 851/1B House Tax Account : 0
Zone: ZONE D Block : 35
. Total Covered / Used Area
Plot Aren(sq. yds) : 3360.00 Built Up (5. feet) : 10800.00
Colony/Mokalla : FEROZPUR ROAD (CANAL BRIDGE TO GURDEV HOSPITAL)
Building Category: C ial byilding luding R (except multiplexes, malls, marriage palaces)
|'Land Used For 1 Others )
{Remarks: : ]|
Ownership Details : Trust
'}Owner Name/Company |Father's/Husband's Maobile |Address ]
| Name/Authorised Person : =
iShri Raghunath Hospital |Rajneesh Kumar Jain 9814039000 B-XXXV-851/1B, Ferozepur Road, Ludhiana
!Socicty 8
Floor { Used etail @ : ’ v
‘1 Floor f Used |Covered Area|Use Factor | Structure Factor Occupancy Total Rent; Months on |Usage for. | Total Floor / Usud!
Area J Used Area Collected| Rent Pending Rooms an Area '[‘r.lxll
Months Rent H
Ground Floor|22640.00 Non- Pucca (Cemented Bricks Walled Self Occupied 67,920.00]
|- Vagant |Residential  |and Load bearing roof)
Ground Floor | 7600,00 Non- Pucca (Cemented Bricks Walled | Self Occupicd 45,600.00
| Residential  |and Load bearing roof)
st Floor 3000.00 Non- Pucca (Cemented Bricks Walled Self Occupied 9,000.00{
| Residential  |and Load bearing roof)
jan Floor 200.00 Non- Pucca (Cemented Bricks Walled Rented 276000.00| 12 20,700.00
i Residential  |and Load bearing roof) i
Tax Calculation
Gross Fire Rebate Penalty |Interest |Exemptlon |Cancer |Cancer |Arrear/ Rebate (Penalty |[Interest |Payable
Tax Cess Cess Cess Adjusted Amt (OTS) ({(OTS) [(OTS) Tax
(Arrear)
11,43,220.00 [14,322.00- |14,322.00 |0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 1,43,220.00
Payment Receipt
{Return ID 489466 G8 Book Na. 98436
Acknowledgement No. 132270877019627951 G8 Receipt No. 11
Transaction 1D (for POS/Online Payments only) Amount to be Paid - 1,43,220.00
Payment Mode Demand Draft " |Amount Paid 1,43,220.00
Cheque/DD No. 015979 Bank Name HDFC
{Cheque/DD Date 24/02/2020 Prepared By Mutan Vig (ZONE D) !
Note:- Printed On:- 12-08-2025 03:39:19 PM

govin/VerifyProperty TuxReceipluspx”. Any diserepancy in details

the same for any legal purposes would rest with the Institution / Organization / Company or sy vtlicr Entity
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172 | “SWwACHABLUDHIANA |
EI o = R sp———
PROPERTY TAX RETURN ASSESSMENT REPORT

|
Financial Year
;- | UID No:- B035-06534 |
{|Return ID : 442173 1 2017-2018 [Acknowtedgement No. : 132270877808537462 [Date : 250022020
O |}/01d Return 1D : 489466 [Dated. : 2510212020 [o1d GB Receipt : 11 [o1d G8 Book No : 98436
b, o
; Property Details : |Property Type @ Non-Residential E
=€ |[iNew Property No : Exemption Category : Non-Exempted i
: Property No : 851/1B |House Tax Account : 0 E
Zone: ZONED Block : 35 i i
o] ; NG i E
& |1l Plot Area(sq. yds) : 3360.00 Built Up Totad Covered /Used'dren: {4ass0 o6
o'l 2 (8q. feet) = : 4=
= | Colony/Maohalla : FEROZPUR ROAD (CANAL BRIDGE TO GURDEV HOSPITAL) il i
> '_]3_:: iiding Category: Commercial bpildings including Rest ts (except multiplexes, malls, marriage palaces) :
™ |iLand Used For ; Others
..: il Remarks: . ]
|| Qwnership Details : Trust
L) — -
< |0wner Name/Company |Father's/Husband's Mobil Address
z |[Name/Authorised Person s wtld B
< |Shri Raghunath Hospital {Rajneesh Kimar Jain 814039000 B-XXXV-851/1B, Ferozepur Road, Ludhiana :
— Il|Society v
g 4
g il Floor ed Area De - ’::
I B
3 | Floor / Used |Covered Area|Use Factor  |Structure Factor Occupancy Total Rent] Months on {Usage for | Tatal’ Floor / Used|{|
— ||iArea / Used Area Coliected Rent |Pending |Rooms on Ares Tax ‘(
: : Months Rent v
— 1 A
U {|!Ground Floor|7600.00 Mon- Pucca (Cemented Bricks Walled | Self Occupied 45,600.00: ] *
< | Residential  |and Load bearing roof) : :
= |Ground Fleor |22640.00 MNon- Pucca (Cemented Bricks Walled | Self Occupied 67,920.001|| ©
@3 - Vacant Residentinl  {and Load bearing roof) H 1
! Ist Floor 3000.00 Non- Pueeca (Cemented Bricks Walled Self Occupied ' ) 9.000,00;{
Vol Residential  {and Load bearing roof) . i |
'\ j 2nd Floor 200.00 Non- Pucca (Cemented Bricks Walled Rented 276000.00 12 ’ 20.?0&00%
Bl Residential  {and Load bearing roof) il
B io :
2 Tax Calculation
e ¥ - 7
e }_Fire Rebate Penalty |Interest |Exemption |[Cancer |Cancer |Arrear/ Rebate |Penalty |Interest |Payable !
= | Cesg Cess Cess Adjusted Amt  [(OTS) |(OTS) [(OTS) [Tax :
ol [ - (Arrear)
5 I 1,43,220.00 {14,322.00 {14,322.00 |0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 14322000 |
g Payment Receipt
pup iRct‘urn 1D 442173 G8 Book No. 08436
< I;7\ckrlcmf[l:tlgl:m|:nt No. - |132270877808537462 G8 Receipt Mo, 15
A | Transaction 1D (for POS/Online Payments only) ' i # Amount to be Paid 1,43,220,00
Payment Maode Demand Draft Amount Paid 1,43,220.00
Cheque/DD No. 015980 Bank Name HDEC
Cheque/DD Date 24/02/2020 Prepared By Musan Vig (ZONE D) S
Note:- " Printed On:- 12-08-2025 03:39:29 PM
1. This PTR has been electronically itted at hadhi gov.in on 15-01-3010 12z 33'00 from P address 122.173.68.16,
2. The suthenticity of this docoment cun be verified udng Rt{um Td at the web Tink 't dhiana.gov.n/VerilyPropertyTaxReceiptaspx', Any discrepancy In details
nn this as P ta those available an the verification web link renders this dnenmnm invalid,
3. The responsibility of verification of this before pting the same for any legul purposes would rest with the Institution / Organization / Company or any sther Entity
where this decument 5 produced. -
4. In case of any discrepaney, please inform the issuing authority about the discrepancy,

5. Payment received by cheque/demand draft shall be subject to realization.
6. This Document iz not Proof of Ownership of Property.

7. Pay Property Tax online at hiey operty gov.in :13: Helpline No. 84375-35700

SWACHH LUDHIANA




SWACH® LUDHIANA

Municinal C fon Ludhi

PERTY N M T

Financial Year

2018-2019

UID No:- B035-06534

[ Return ID : 351048 / 2018-2019

iAclmowledgement No. : 132270880617477715

| Date : 25/02/2020

1. The wuthenticity of this document can be verified uaing Return 1d t the web link 'h P
on this document os compared to these available on the verilication web link renders this document invalid,

3. The responsibility of verification of this document before accepting the same for any legal purposes would rest with the 1

where this decument is produced.
4. In ease of uny disercpancy, please Inform the lssuing autherity sbout the discrepancy.
5. Payment recelved by cheque/demand draft shail be subject to realization.
6. This Docuiment is not Proof of Gwaership of Property.

7. Pay Property Tox online at http

operty | gov.in :::: Helpline No, 84375-35700

{O1d Return ID : 442173 | Dated. : 25/02/2020 [01d G8 Receipt : 15 . |o1d G8 Book Mo : 98436 |
e ||{ Property Details : Property Type : Non-Residential
=t |lvew Property No: | Exemption Category : Non-Exempted
'__ Fro 851/1B House Tax Account ¢ 0
i i "
< | Zone: ZONED Block : 35
|
= || Plot Areatsq yds) ¢ 3360.00 Built Up ;‘:"};‘;‘:‘”‘“ Used Ares | 58800,00
E Colony/Mohalla : '|FEROZPUR ROAD (CANAL BRIDGE TO GURDEY HOSPITAL)
o Building Category: Commercial byildings including Rest {except multiplexes, malls, marringe palaces)
“T {|Land Used For : Others '
S : Remarks: I
<t
“ || Ownership Details ; Trust
1 Owner Name/Company  |[Father!s/Husband's Mobile Address
i {Name/Authorised Person : ]
; Shri Raghunath Hospital  |Rajneesh Kumar Jain 9814039000 B-XXXV-851/1B, Ferozepur Road, Ludhiana
< d p I} P
Society . E
P-4
5 Floor [ Used Area Detail & ; '
T Floors Used |Covered Use.Factor  |Structure Factor Occupancy | Total Rent| Months on [Usage for | Total Floor / Used
2 | aren Arca / Used Collected] Rent  |Pending  |Rooms on Area Tax
3 : Area Months Rent
Basement | |2000.00 Mon- Pucca (Cemented Bricks Walled | Self Occupied 6,000.00
E Residential  |and Load bearing roof)
O Ground Floor |17600.00 MNon- Pucea (Cemented Bricks Walled | Self Occupied 1,05,600.00
< Residential  |and Load bearing roof) )
= '||Ground Floor |12640.00 Non- Pucca (Cemented Bricks Walled | Self Occupied 37,920.00
o |i- Vacant - Residential  |and Load bearing roof)
o Nis(Floor  |1950000  |Non- Pucca (Cemented Bricks Walled | Self Occupicd 55,500.00
) ‘ | |Residential  |and Load bearing roof) )
“|l2nd Floor 1950000 [Non- Pucca (Cemented Bricks Walled | Self Occupied 58,500
o Residential  and Load bearing roof)
: 3rd Floor 200.00 Non- Pucea (Cemented Bricks Walled  |Rented 31740000 12 23,805.00
ol Residential  |and Load bearing roof)
< -
o Tax Calculation
o ik
o Gross Fire Rebate Penalty [interest Exemption |Cancer |Cancer |Arrear/ Rebate |Penalty |Interest |Payable i
£ Tax Cess Cess Cess Adjusted Amt ~ |(OTS) [(OTS) |(OTS) |Tax J
(Arrear) i
g 2,90,325.00 [29,033.00 [29,033.00 |0.00 0.00 0.00 0.00 10.00 0.00 0.00 0.00 0.00 2,90,325.00 l.
Z Payment Receipt
o |[Return 1D 351048 G8 Book No. 98436
fm:knowledgcmcni No. 132270880617477715 G8 Receipt No. 28 B
i Transaction 1D (for POS/Online Payments only) Amaount to be Paid 1,90,325.00
Payment Mode Demand Draft Amount Paid 2,90,325.00
Cheque/DD No, 015981 Bank Nume HDFC
Cheque/DD Date 24/02/2020 Prepared By Nutan Vig (ZONE D)
Note:- Printed On:- 12-08-2025 03:39:33 PM
1. This PTR has been electronically submitted at b ludhisna.gov.in on 25-02-2020 12:37:41 from 1P address 122.173.68.16.

povin/Verily PropertyTuxReceiptaspx’, Any diserepaney io details

itution / Org

1C

P or any other Entity
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SWACHATLUDHIANA

EI . . ]C Iu I ]lo-

PROPERTY TAX RETURN ASSESSMENT REPORT

Financial Year

2019-2020

UID No:- B035-06534

[ Return ID : 351743 / 2019-2020

|Acknowledggmer_lt No. : 132270885370887437

[ Date : 250212020

{|O1d Return ID : 351048

|O1d G§ Receipt : 28

Jo1d G8 Baok No : 98436

[Dated. : 25/02/2020

FWQ === WAWILIANT I

VN

IV Q

1. This PTR has been cleetronically submi

d at h
2. The autheaticity of this document can be verified uslng R:l.um 1d at the web liak ') P

periylax.me

on this document as compared (o those avallable on the verification web link renders this document invalid.
3. The respousibility of verification of this document before accepting the same for any legal purposes would rest with the Institation / Organization / Company or an~
where this document is produced.

gov.in on 25-02-2020 12:45:37 from 1P sddress 122.173.68.16.
govin/VerilyProperiyTaxReceiptaspx'. Any discrepane

. Property Details : !Pmperly Type : Non-Residentisl | | I
0 "New Property No : [Excmptlon Category : Non-Exempted
— | PropertyNo: 8511B iHnuse Tax Account : 0 !
‘U) i Zone : ZONE D Block : ) 35 g
< ifi, 3 : Total Covered / Used Area |
:J Plot Area(sq. vids) : ) 3360.00 Built Up (sq. fect) : 58900.00 i
5 Colony/Mohalla : FEROZPUR ROAD (CANAL BRIDGE TO GURDEV HOSPITAL) i
f— ||:Building Category: Ci ial buildi luding Restaurants (except multiplexes, malls, marriage palaces)
gzl Used For: Others : :
2  Remarks: Amount of Rs. 18930 reccived vide GB Receipt 24/19609 dated 26/07/2022 ngainst wrong
o emarks: {assessment, 2013-2014 to 2021-2022 i
< : .
¢ || Qwnership Details : Trust
! Qwner Name/Company [Father's/Husband's Mobile Address
1 Name/Authorised Person
t || iShri Rag} h Hospital ~ |Rajneesh Kumar Jain 9814039000 B-XXXV-851/1B, Ferozepur Road, Ludhiana
< ||:iSocicty
Z t
< | Flogr / Used Area Detall
lanilt EFloar..‘ Used [Covered Use Factor  [Structure Factor Oceupancy Total Rent] Months on {Usage for |Tatal Floor { Used
) i iArea Area [ Used Collected] Rent  (Pending  |Rooms on Aren Toux
50 Area {Months Rent
= H{Basement 1 [2000.00 Mon- Pucca (Cemented Bricks Walled | Self Occupied 6,000.00
e Residential.  |and Load bearing roof) .
o ! Ground Floor |12540.00 Non- Pucca (Cemented Bricks Willed  |Self Occupied 37. 62000
('é |- Vacant Residential  jand Load bearing roof)
= | Ground Floor |100.00 Non- Pucca (Cemented Bricks Walled | Rented 219984.00 12 " 16,499.60
; y i Residential  |and Load bearing roof)
,‘,\_! EGround Floor |17600.00 Mon- Pucea (Cemented Bricks Walled | Self Occupicd 1,05,600.00
S Residential  [and Load bearing roof) ;
v ili1st Fleor 19500.00 Non- Pucca (Cemented Bricks Walled | Self Occupied 58,500.0u
o 5 Residential  |and Load bearing roof)
et }2n'd Floor 19500.00 Mon- Pucca (Cemented Bricks Walled | Self Occupied 58,500.00
{’T,} Residential  [and Load bearing roof) -
< | 3rd Floor 200.00 Mon- Pucca (Cemented Bricks Walled | Rented 317400.00 12 23,805.00
& Residential  |and Load bearing roof) :
o s e e e e e b e e B b e
o Tax Calculation
i_dl Gross Fire Rebate Penalty |Interest |Exemption |Cancer |Cancer |Arrear/ Rebate |Penalty Interest |Payable
O || Tax Cess Cess Cess Adjusted Amt  |(OTS) [(OTS) [|(OT8) |Tax
= (Arrear)
z 3,06,524.00 |30,652.00 |30,652.00 ]0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 3,06,524.00 |
' : &
o Payment Receipt
Return 1D 351743 G8 Book No. os436
Acknowledgement No, 132270885370887437 G8 Receipt No. 45 '
Transaction 1D (for POS/Online Payments only) Amount to be IPaid 3,06,524,00
Payment Mode Demand Draft Amount Paid 3,06,524.00
Cheque/DD No. 015982 Bank Name HDFC
{Cheque/DD Date 24/02/2020 Prepared By Nutan Vig (ZONE D) ;
Note:- Printed On:- 12-08-2025 03:39:3¢ P~
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Note:-

1. Payment received by cheque/demand draft shall be subiject to renlization.
2. This Document is not Proof of Ownership of Property:
3. Pay Property Tax online at https://propertytax.meludhiana.govin

4. Helpline No. 84375-35700

SWACHH LUDHIANA =
Mun1c1p '11 C orporatmn Lu dhiana
I‘mzmchl Ycar
| UID No:- B035-06534 ]
{[Return 0 : 2363513 /20202021 |Acknowiedgenient No. : 132458238921813441 |Date : 20/00/2020 |
[0t Return mm : 351743 [Diated. : 25/02/2020 [O1d GB Resclpt 1 45 |01d GB Book No : 98436
Property Detnils Property Type : Mon-Residential
Mew Property No: | Exemption Category : Non-Exempted
Property No 85111B House Tax Account @ 0
Zonc ; ZONED |Block : 35
Plot Area(sq. yds) : 3360.00 Built Up lTolul Caovered /Used Area (sq. fect) s 5890000
Colony/Mohalla : FEROZPUR ROAD {CANAL BRIDGE TO GURDEV HOSPITAL)
|| Building Category: C ial buildings including R (except multipl malls, marriage palaces)
* ~nd Used For: Others
'H___marlu: o
WIE, it
Owner Name/Company Father's/Husband's |Mebile |Address
Name/Authorised Person ]
Shri Ragh lospital Raj Kumer Jain .|9814039000 -XOEXV-851/1B, Ferozepur Road, Ludhiana
Society
otafl 2 .
Floor/ Used Covered Area/ |Use Factor Structure Factor Occupancy Annual Rent|Total Rooms Floor / Used
Area Used Area on Rent Area Tax
Besement] 200000 Nan- Pucca (Cemented Bricks Walled and Load Self Occupied 6000.00
Residential bearing roof)
Ground Floor  [17600.00 Non- Pugca (Cemented Bricks Walled and Load Sell Occupied 105600.00
- .| Residential bearing roaf)
Ground Floer  {100.00 Non- Pucca (Cemented Bricks Walled and Load Rented 219984.00 16499.00
Residential |bzaring roof) )
Ground Floor-  |12540.00 Non- Pucca (Cemented Bricks Walled and Load Self Occupied 37620.00
Vacant Residcatial bearing roof)
;  Tloor 19500.00 Moo- Pucca (Cemented Bricks Walled and Load Self Occupied 58500,00
Residential bearing roof) ,
2nd Floor 19500.00 Non- Pucca (Cemented Bricks Walled and Lund Self Oceupied 58500,00
| Residential bearing roof)
3rd Floor 200,00 Mon- Pucea (Cemented Bricks Walled and Load Rented 317400.00 23805.00
Residential bearing roof)
' Tax Caleultalon
Gross Fire Ttebate Penalty |Interest |Exemption |Cancer |Arroor/ Rebote |Penalty |Interest  |Puyable
Tax Cess Cess Adjusted Amt {OT8) |(OTS) (OTS) Tax
306524.00  |30652.00 3065200  |0.00 0.00 [o.00 000 o0 000  |0.00 0.00 306524.00
Payment Receipt
Return ID 2363513 GB Book No. 96539
Acknowledgement No, 132458218921813441 GB Recelpt No. 6
Transaction [D (for POS/Online Payments anly) i Antount ta be Pald 306524.00
Payment Mode Demund Dralt Amounit Pald 306524.00
Cheque/DD No. 683074 Bank Name -|Punjab Naotional Bauk
Cheque/DD Date {28/09/2020 {Prepared By | Harsimean Kaur
e T ———— - ot

5. Downlond Swachhata App-to regolve complalnts regarding Health/Sanitation & Sewernge,

N o o



-

'“-—--,_._-».

-~ SWACHH LUDHIANA ----- SAY w0 TO PLASTIC
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SAY NO TO PLaSTIC -

SWACHH SURJEKXSHAIN - 2041

SWACH UDHIANA
Municipal Corporation Ludhiana
Financial Year
2021-2022
| UID No:- B035-06534 | ]
Lﬂmum 1D 95283/202(-2022 Aclnowledgement No,:  132773677552358501 Dote: 29/89/2021 A J =
Igrg Return 1D : 2363513 Dated,: 29/09/2020 Old GB Recelpt: 6 Q14 G Boaks No; 96539 J "
T'roperty Detoils ; % Propsrty Tepes * Non-Residential
Dew Properfy No ; Exemption Catepory : Non-Exempled o
Lroperty Mo : B51/IB Houge Tox Account 0. ¥ >
Zone; ZONED Blagk 35 e
Plot Avea(sq.yds) : 3360.00 Built Up Tatal Covered / Used Aren (s, feel) s 58900.00 z
CnlanyMalalla 3 FEROZPUR ROAD (CANAL BRIDGE TO GURDEV HOSPITAL) <
Rullding Crtepory: C inl buildings including R (except multiplexes, malls, morrlage paloces) 55
Land Usedd Fop: Others Cl
Remarte: i )
g et - : 2,
Quwnership Details : Trust ! vi
[a\'ncr Nawme/Coempany ' [Father's/Husband's IMobile Address o)
{Name/Authovized Person ) R (*E
IS!m' Raghunath Hespital Rajoeesh Kumor Jain " |ss1403%000 |EJDG{V-8$ 1/1B, Ferozepur Road, Ludhiana 4
Sucicly * s
il d Area Detall 3 _ K -clz
Floar [ Used  |Covered Area/ |Use Fuctor Structurs Factor |Oecupancy Annual Rent{Total Rooms Floor / Used| ]| =4
Area Used Arca ) : on Rent Area Tax|l| =
Basemunt | 2000,00 Non- Pucea (Cemented Bricks Walled and Load Self Occupied 6300.00]{] €
Residentizl bearing roof) 4 E
Grotml Floor  |17600,060 Mon- Pucca (Cemented Bricks Walled and Load Self Oveupied 110880.00 : :
. ) Residential bearingroof) . y <
Ground Floor {10000 Mon- Pucea (Cemented Bricks Walled and Load Rented 219554.00, 16499.00, ¢t ~ .
|Residential  {bearing roof) , : : i L‘J_:
= . - T
Ground Floor - |12540.00 Moa- Pugca (Cemented Bricks Walled and Lond Self Oceupled 39301.00! [t T
Vacau Residential bearing roof) =
Ist Flowr 19500.00 Non- Pucca (Cemented Bricks Walledsnd Load | Self Oceupied 61423.00] 113
: Residential bearing Toof) s .
2nd Flver 19500.00 Mon- |Pucca (Cemented Bricks Walled and Load Self Occupied 61425.00(|' |
i Residential bearing roof) . [
3rd Floor 200,00 Non- Pucca (Comented Bricks Walled and Losd Rented 317400.00 23805.00||| ¢
Residential- bearing roof) . x
- ———— — o
Tax Calcultai 2‘
Gross'Tnx . ¥ 319835.00 Fire Cess ;X 31984.00 Penalty: €. 0.00 Infersst: 3. 000 - )£
Rehare s ¥ 31984.00 Exemption Amennt: £ 0.00 Arpenrs/Adjusted Amt: X 0.00 e
Rebate (OTS): €. 0.00 Penaly (OTS): ¥ 0.00 Intersst (QTS)SE. 0,00 <
Net Payable Tax; ¥ 319835.00 ' C
. »
Payment Receipt o
Roturn 1D 95283 Acknowledpement No,; 132773677552358501 o
Total Ameunt o be Paid : ¥ 31933500 Amount Paid : € 319835.00 <
Poyment Mode; Demand Draft -
Transactlon D tfor PQS/Online Pryments anly).:
Cleque/DD No,: 003988 Cheque/DD Date.: 20/09/2021 BankName: HDFC
G Bogk No.; 120198 G# Receipt N 35 =
Prepared By: KARAN SHARMA
Moles '
1. Payment received by cheque/demand draft shall be subject to realization,
2. This Document is not Proof of Ownership of Property.
3. Pay Property Tax online at-hetps:/propertytaximeludhiana.gov.in
4, Helpline No, 84375-35700 )
| 5. Download Swachhats App to resolve complaints regarding Health/Sanitation & Sewerage. -




SwA Cﬁﬁ' LUDHIANA
pal Corpomuon Ludhlana

S ——

Fmam:lal Year

UID No:- B035-06534 - | :
| Acknowledgement:No. : 133089182991652434 ~ [pute: 9mgnnm i
{|O1d Return 1D ; 95243 IDsited. ; 29/09/2021 7 [010 G8 Book Na - 170105 !

; Property Details : ' Property Type: M- e )

¢ 1]|{New Property No: Exumpﬂqn Category: Mo Exvanpnad I

ﬁ Property No : B51/1B o House Thx Account : Rl ' |‘|

o |[|Zone : ZONED - [Block : 3 PR

O |[|Flot Avea(sy. yds) : 3360:00 Built Up Total Covered./ Used Area (sy. !'eet) 63096.00

- Colony/Mohalla : ) ! FERGZP'UR. ROAD (CANAL BRIDGE TO GU'RD.E @SPITALJ ) H

O {iBuilding Category: - Commerefal buildi 1gs. including R {exqeptmg_lﬂpl_ems, malls, marriage palaces)

M Land Used For ; Others C b .

‘; Resmurks: DD Amount 676910-00 '

Ownerghip Details ¢ Trust : -

N e s M SR P - ¥ i |

. '3wuu Name/Company Father's/Husband's |Mobile Address |

B Name/Authorised Person o ) i,
e [511r| R.q.,humtlh Huspital Rajneesh Kunar Jain N%14039000 B HHAV-B5111B, Femupur Roud, Ludhiana - E i
= Iw |Saciety i
P 5 - s
{ II | ¥ * R
= 1| [Floor / Used CU\"H‘L(] Aren s |Use l"nctur bt: uctuw I'attor Weeupaney Al Rent Tatal Ko Pl g s
Q ] : i
— Ir r\lc_u Used Aren ¥ oo I e et VT s

ot i Baseme v 1 2000.00 Non- Putcs (Cemented Bricks W&l]od and Load Self Occupied |

oy t 5 Residential |bearing roof) 5 N . ) i

= { {Ground Floor 110000 Non- Pucea (Cemented Bricks Walled and Load  |Rented 5200000.00 ' LR

) E - jl Residential bearing roof) )

"f: i TGround Flom 2179800 Nou- Pucca (Cemented Bricks Walled and Load Self Queupied i [T

= - Residential bearing roof) ) !

# 'l Ground Floor - 18342, Non- Mot Applicable Self Oeeupied ~ - ' Sk
: | Vaeant Residential ' L _ ; i
| | Lst Floor 19500.00 Non- Pu~ " 'mented Bricks Walled and Lond {Rented 90000.00 d BT i :

: | Residential  [be = =3 1 of) I I

i 1| 12nd Floor 19300.00 Non- Puccu '(E‘emmmd Bnck.': Walled and Load Self Occupied SR O

=l _ Residential beuring reof) J _ ' |

E_  Floor. 200.00 Non- Pucca (Cemented Bricks Walled and Load Rented f 317460.00 RER TR

( E“'II'L _____________ . | Residential bearing mof) . T — M :

By % o

=' - Tax Caleultaion

C: ! . - - = il - . B .

‘ i Gross {Fire {Rebate Penalty  {Intercst  {Exemption Cancer  {Arrear/ Rebare  Penalty Lmierest favabih :
o : E'ax Cess ! g Cess Adjusted. Amt HOTS) HOTE) 0y Tax H
A |le63635.00  |66364.00 166364.00 [0.00 0.00 0.00 1327300 {0.00 [0.00 0.00 f?mn BTN 0 F!'
o = -y el
20 Payment Receipt o _ i
Y1 Return 1D o : 151943 (‘B Bouk No. o {

! AC]\IIUWEL([gLIIlcl]l MNo. 1330891829910652434 : 'i‘{ RLuupl N

! Transaction ID (for PUS!Onlhlc I’aylnents {lll!y] ' e o . mnounl La be Puid fonemis e .
H Puyment Mode - Demand Drait ) Tamount Paid : o IR L0 li
[ Cheque/DD No. ) 008228 Bank Name THDIC
| Clieque/DD Date . 29/09/2022 Prepared By é'\lm:m Wig g
! - p——— = = r sl T —id
Mote:-

L. Payment received by eheque/demand draft shull be subject to realizatidn.

2, This Document is not Proof of Ownership of Property.

3. Pay Property Tas online at htrps:/propertytax.ncludhiana.gowin

4. Helpline No. 84375-35700

5. Downioad Swachhata App tu resolve complaints regarding Health/Sanitation & Sewerage,

SWACHH LUDHIANA
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SWACHH BYDHIANA

Financial Year

1. Payment received by cheque/demand draft shall be subject to realization,
2, This Document is not Proof of Ownership of Property.
3. Pav Provertv Tax online at httns://pronertvtax.meludhiana.gov.in

2023-2024
[ UID No:- B035-06534 j
([Return 1D : 159998/ 2023-2024 | Acknowledgement No, : 133405240044673540 | Date : 300972023 )
[[o1d Return 1D : 151943 [Dated. :29/09/2022 [t G& Recelpt: 21 014 GB Book No : 121348 J
Property Details : IProperty Type: Non-Residential i
New Property No : Exemption Cotegory : Non-Exempted s i e
Property Mo : 351/1B House Tax Account : ] ' e SRt iy {\
3 3 o ) ’ it B = il
Zane ZONED :t::lk; e 35 Ly ANGPI"{OFG "
Plot Aren(sq. yds) : 3360.00 BuiltUp (";‘_M‘)"[‘"‘ SeCATeR - 163098,00 TAVAILABLE |
Colony/Mahalla ;| FEROZPUR ROAD (CANAL BRIDGE TO GURDEY HOSFITAL) e
Building Catcgory: C ial buildings including Restavrants (except multiplexes, malls, marringe palaces) ° ;
Land Used For : Othiers :
[| Remiarks: i 3
QOwnership Details : Trust
Owner Name/Company  |Father's/Hushand's Mobile “|Address
[NamefAuthorised Person
Shri Raghunath Hospital  [Rajneesh Kumar Jain IBS!4_D39000 B-XXXV-851/18, Ferozepir Road, Ludhiana.
Society
Floor { Used Area Detaflz,
Floor / Used Covered Area/ |Use Factor Structure Factor Occupancy Annual Rent{Total Rooms|  Floor/ Used
Area Used Area on Rent Arca Tax
Basement]  |2000.00 Non- Pucca (Cemented Bricks Walledand Load  |Self Occupied | | 6960.00
Residential bearing roof)
Ground Floor~  [8342.00 Non- Not Applicable Self Occupicd 29030.00
Vacant Land Residential
Ground Floor  |21798,00 Maon- Pucca (Cemented Bricks Walled and. Lond Sell Occupled 151496.00]
Residential  |bearing 1o0f) .
Ground Floor  [100.00 Non- Pucca (Cemented Bricks WalledandLoad ~ [Rented 8354383.00 626579,00
Residential bearing roof) ’ )
15t Tloor 300.00 Non- Puocea (Cemented Bricks Walled and Load |Rented 90000.00 6750.00
| Residential bearing roof)
|' | st Floor 19200.00 Mon- Pucca (Cemented Bricks Walled and Load Self Occuplied 66816.00
| Recidential bearing roof)
2nd Floor 18500.00 Non- Pucca (Cemented Bricks Walled and Load Self Oceupied 67860.00
i Residential bearing roof) .
i1|3rd Floor 200,00 Non- Pugcea (Cemented Bricks Walled and Load Rented 317400.00 23805.00
|Residential ~ |bearing roof):
Gross Fire Rebate Penalty [Interest |Exemption |Cancer Arrear/ Rebate |Penalty |Interest |Payable
Tax Cess Cess Adjusted Amt  |(OTS) [(OTS) (OTS) ‘Tnx
il979296,00 |97930.00 [97930.00 [0.00 .  [0.00 0.00 19586.00  |0.00 0.00 0.00 0.00 998882.00
] Payment Receipt
[Return 1D 159998 GB Book No. 155970
l.‘\cimnwlcdg:mcnl No. 1133405240044673540 G8 Recelpt Na. 36
) iTrnnsaclinn ID (for POS/Online Payments only) 42112120230029006900000017 Amount tobe Pald 998882.00
li Puyment Mode RTGS Amount Pald 998882.00
-{|Cheque/DD No. Bank Name
Cheque/DD Date : - Prepared By GURBAGH SINGH
i e
Note:-
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: SWACHH SURIGFKSHAN - 2023 s
SWACHH LUDHIANA ! :

Municipal Corporati iana

Financial Year

2024-2025

| | UID No:- B035-06534 |

| Return 10 1558287 2024-2025 | Acknowledgenrent No. : 133717991 755802467 | Dte : 26/09/2024 §1

i = -

HOK Retura 10 - 159998 [Dated. : 30/09/2023 |©1d G8 Reeelpt : 36 |Old G8 Book No ; 155970 ‘ |
o — = - |

i‘r_tq%cri: Details : Property Type : | Non-Residential o

| New Property No: |Exemption Catepory ¢ |Non-Exempted

! | Property No: 35111 House Tax Account & 0 _

| Zone : ZONED Block : 35 ey

Fhar o I Total Covered / Used Aven -
‘Pl Aren(sg, yds) ¢ 3360.00 BuiltUp (m,n&cl) H k. 63098.00 B !

- oy = o< ]

- ColonyMlakalla : FEROZPUR ROAD (CANAL BRIDGE TO GURDEV HOSPITAL) C i

{ Building Category? c ial buildings including R (exeept maltiplexes, malls, marriage pakaces) -

j Land Used For: Others r _ ! 22

i Remarks: 3 . -
frid - s | -
Ownership Detnils : Trust 3 -
‘Owner Name/Company  [Father's/Husbond's Ml obii Address ; | -

{NnmefAuthorlsed Person F F |
+Shri Raghunath Hospilal  |Rajneesh Kumar Jain 9814039000 B-XXXV-851/1B, Ferozepur Road, Ludhinna |

'_SD:E\:I}' 1 ||= ; ' 3

|
Flugr § Lis a [detnil o
"Flyor Used |Covered  |Use Factor  |Strueture Fnetor Qccupnney Total Rent Months on |Usape lor | Tatal Floar / Used I -3
' Area Area f Used Colleeted] Rent  |Pending | Hooms on Area Tax'|l =
| Arca Months Rent '
‘Basermeat 11200000 Non- Pucea (Cemented Bricks Walled | Selfl Oceupied ' 730000 | 2
i ! Regidentisl  |and Load bearing roof) 2 2
| Ground Flaor ;833200 INon- Not Applicablc Sell Occupicd nads.0)|
|- Waeant Land Residential ! f E
[Gratad Floor {21798.00 Non- Pucea (Cemented Bricks Walled | Self Oceupied } 1,59,125.00 I' :.:'[
s Residentinl  |and Load bearing rof) | [
| | Grouad Floar [100.00 Non- Puicca (Cemented Bricks Walled | Rented 8354383.00] 12 : 6.:26.579.00(|| =
i Residential  |and Load bearing roof) " 4 _‘/
[|[1st Floor  |300.00 Non- Pucea (Cemented Bricks Walled  [Rented 90000.00{ 12 6,750.00| |1 ’
i Residential  |and Lond bearing roof) i

st Flaur 1920000 Non- Pucca (Cemented Bricks Walled | Self Occupied 70,080,00 ;

i Residential  |and Loadibearing roof) ! "

= i
; 19500.00  Non- Pucen (Cemented Bricks Walled | Self Occupied TLIT5.000 |1 +
i Residentinl  jand Load bearing roof). I~
|1 30 Flet [00.00 Non- Pucca (Cemented Bricks Walled | Rented 31740000, 12 23,805.00||
0 1 Residentiol  [and Load bearing roof) C
' Tox Calcalation | -

) - * ! _ 1 C
Cross \Fire Rebate  |Pennity |Interest (Exemption |Concer Comeer  |Arrear/ Rebate |Penalty |Interest |Paynble |-
Tan {Cess : Cess Cuss Adjusted Amt  |[(OTS) |{OTS) [(OTS) |[Tax =

HE . (Arvenr) e

5_9_‘_05.1(\2,00 99,526.00 199,526.00 (0.00 0.00 ]0.00 35,866,00 [19,905,00 [0.00 0.00 0.00 0.00 10,51,033,00 S

Payment Receipt £

Return 1D 155828 " |G8 Book No. 157111 i

‘Acknowledgement No. 133717991755892467 G& Reeelpt No. 44 i

cansaction 1D (for POS/Online Payments only) Amuunt to be Paid - |10,51,033.00

E_P:lj'mmu Mude Demand Droft Amount Paid 10,51,033.00 1
Cheque/DD No. 009157 - Bank Name HDFC

lf_ heque/DD Date IZS.‘DWZD‘N I'reparced By Raman Khaira (ZONE D)

Noio:-

1. This PTR has been clectronlenity cthmirted ne httnefnranaemmas malndblons oot o0 92 mn sass oo ms =

Py o iet
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Financial Year
2025-2026
i
[ UID No:- B035-06534 =
[[Return 10+ 81226/ 202572026 | Acknawted Na. : 1239 1003673 [Dute: 1sanas |
iﬁh Return 1D £ 155828 [pated. : 260972024 |1t G& Recelpt 1 44 Jotd G& Buak No £ 157111 JI
T_ru;wty Delalls ¢ | Properiy Type | identinl o
New Property No E fan Cnlegory : E d .
1l‘rn1srrl,' Mot 35INB Huuse Tex Account & V]
i Zane : ZONED Tloch ¢ 15 W
“mm Avesisq. yds) s 336000 DuiltUp oty VAT arasa00 #
[iColonp/Matalta s ° FERDZPUR RDAD [CANAL BRIDGE TO GURDEV lIDSPITAL)
Ll}uilulng Caleporyt C inl bufle including R {except nwltip malls, inge palaces)
O [ fiiand Used For: Othiers
; |Remarks: AS PER HTI REPORT
o mer Name/Company I?Alhcr'smwbmd‘s Mabile ddress .
o |Name/Authorlsed Peesun
b= ||{Shri Raghunsth Hospital ~ [Rajneesh Kumar Jain B14039000 B-XXXV-851/1B, Ferozepur Road, Ludhiana
o Socicry
=z
% oo Used Area Detoils ; z .
< |||Floar/ Used |Covered Use Faetor  {Structure Factor pency Total Tenit{ Months on |Usage for | Total Floor / Used
w |HHArea Area / Used Caollected| Rent Pending |Roomsen Area Tax
. Area Months  |Rent
o {Baszment | |2000.00 Non- Pucca (Cemented Bricks Walled | Self Occupicd ’ 7.680.00
' [ Residentisl  |and Load bearing roof)
< {||Ground Floor |200,00 Non- Pucea (Cemenled Bricks Walled |Rented | 13020000.00) 12 9,76.500.00]
z Residential  land Load bearing roof) .
§ Ground Floor {300.00 Neao- Pucea (Cemented Bricks Walled  [Repted 120000,00 12 5,000.00
= Residential |and Load bearing roof) J E
2 |||Grouad Floor (2179800  |Noo- Pucca (Cemented Bricks Walled  [Self Occupied 16719100
o= Residential  jand Load bearing roof)
! ||[Ground Fieer |1500.00 Nen- Pucea {Cemenied Bricks Walled  [Rented 1191600.00 12 £9,370.00
= |Residential  |and-Load bearing roof) :
'G Ground Floar |1438.00 Nan- Pucca (Cemented Bricks Walled  |Un- 5.599.00
< F ' Residential  |and Load bearing roof) Productive
% ||[Ground Fioor |100.00 Nen- Pucea {Cemented Bricks Walled  |Rented 180000.00| 12 13,500.00]
v Residential  |and Load bearing roof) ;
+ |}|Ground Floor |4284.00 Non- Pucca (Cemented Bricks Walled  |Une 18,755.00/
i Residential _|ond Lood bearing roof) Produciive
it Floor  [4BE300  [Non- Pucca (Cemented Bricks Walled  |Un- 5,377.00
9] Residential  |and Load bearing rool) Productive 2
bl |1 [ Flagr 450.00 Nan- Pucea (Cemented Dricks Welled | Rented 220000000 12 16,500.00
w Residential  |and.Load bearlny roal)
<< |||1st Floor 1520000 Non- Pucca (Cemented Dricks Walled | Self Ogeupicd 73,728.00]
: Residemtial  fand Load bearing roaf)
2nd Floor 19500.00 Non- Pucca (Cemenied Dricks Walled | Self Oceuphed 74,580.00
E Residential  |oud Load beatfig roaf)
Ind Floor A884.00 Non- Pucca (Cemented Bricks Walled  |Un- 9.377.00
2 Residersfal _ fand Load bearing roof) Produci}
" |[|3n Floor 300.00 Non- Pucca (Cemented Bricks Walled | Rented 4E2740.00 12 36,206,00
2 Residential  jand Load bearing roof)
72 Tax. Caleulation
| Grass Fire Rebuie Penaliy |1 I Cuncer |Cancer  |Arrear/ Rebute |Penalty |Interest |Payable
Tax Cess Cess Cess Adjusted At [{OTS) [(OTS) |(OTS) |Tax
[Arreur)
13,07.603.00 1,50,766.00 |1,50,766.00 |0.00 0.00 0.00 oo 30,153.00 |0.00 0.00 |0.00 0,00 15,37,816.00
Eayment Recelpt
| Hetur 1D §1220 G, Buak No, 155141
| Acknowledpement No, 133093689611003673 Gl Recelpt No, 12
ITr:nsu:ann 1D (for I'OS/Online Payments unly) Antoint (o be Pold 15.37,816.00
!Fnymt Muke Di.'l“"ﬂl'ld Orifl Amwunt Paid 15,37,816.00
.gl:!wq ue/DD Ny, HHE7Y Bank Ny HOFC
{Cheque/DD Date 1102025 ‘l vepared iy Gutleen Kaur (ZONE D)
Note:-

1. This PTR. bas been o

2 The sulentlclty of this document ean be verl
on d to tlros:

flable on tlie verification welr link £en

Printed On:- 11-08-2025 12:26:03 PM

15 o | 1032025 12:26:00 fryy
\paiiproperty sk "hitone 1 B wddress 117.207.246,151,
e uslng Revura 1d at the el Wik Wipsclipropertytar. aciudiians, gov, I Verify PrapertyTus ecclpLasns', Any disereoancy In detalls
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Form G-8

Rule Section — IV

55

RECEIPT

MUNICIPAL CORPORATION LUDHIANA

Book No.14269

Receipt No.03

The Following amount/cash has been received today by cheque

From SHRI RAGUNATH HOSPITAL

Resident B-XXXV Aggar Nagar Ferozepur Road LDH

Shall be deposited for and on account of Municipal Corporation

(upon encashment of the cheque).

Reference of Details of the Amount Amount
the Demand
and Recovery
Register
(| 2
New Disposal Rupee Paisa
Assessment 1/1/10 to 31/3/19
B-XXXV 3,50,000 00
Ferozepur Rd.| DD. 006568 / 13.03.19 HDFC
Rs. Three Lac Fifty Thousand
- only
Total | 3,50,000 00

Daily Running Total

Column I and the daily total should be filed
In only on the carbon copy retained for record.

Date of Recovery 14.03.2019

Sd/-

Signature of the Officer issuing the receipt.
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Form G-8

57

Rule Section — IV

RECEIPT

MUNICIPAL CORPORATION LUDHIANA

Book No0.20840

Receipt No.45

The Following amount/cash has been received today by cheque

From SHRI RAGUNATH HOSPITAL

Resident B-35-851/1-B Ferozepur Road LDH

Shall be deposited for and on account of Municipal Corporation

(upon encashment of the cheque).

Reference of Details of the Amount Amount
the Demand
and Recovery
Register
1 2
| B-35-851/1-B UID No. B035-06534 Rupee Paisa
B-35-851/1-B RID No. 351048 (18-19)
P-Tax/2013-14 to DIFF P- 4,05,276 00
Tax/21-22
| Diff Paid Rs.
r Punjab National Bank Aggar
5 Nagar LDH
D.D No. 683664 dt. 31.7.25
Rs.405276
Four Lakh Five Thousand Two
Hundred Seventy Six
Total | 4,05,276 00

Daily Running Total

Column I and the daily total should be filed
In only on the carbon copy retained for record.

Date of Recovery

Sd/-31.07.2025
Signature of the Officer issuing the receipt.
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Form G-8
Rule Section — IV

RECEIPT
MUNICIPAL CORPORATION LUDHIANA

Receipt No.50
Book No.220361

The Following amount/cash has been received today by cheque
From SHRI RAGUNATH HOSPITAL
Resident B-XIX 851/1-B Ferozepur Road LDH

Shall be deposited for and on account of Municipal Corporation

(upon encashment of the cheque).

Reference of Details of the Amount Amount
the Demand
and Recovery
Register
1 2 3
271 -22 Proport Tax Rupee Paisa
95283 Diff 2013-14 to 21-22 Part
payment 20,00,000 =
Dx 005435/11.9.23
(Twenty Lakh Only)
Total | 20,00,000 o

Daily Running Total Date of Recovery 23.09.2023
Column I and the daily total should be filed
In only on the carbon copy retained for record.

Sdy/-
Signature of the Officer issuing the receipt.
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Form G-8

Rule Section — 1V

61

RECEIPT

MUNICIPAL CORPORATION LUDHIANA

Book N0.9699

Receipt No.24

The Following amount/cash has been received today by cheque

From SHRI RAGUNATH HOSPITAL

Resident B-35- 851/1-B

Shall be deposited for and on account of Municipal Corporation

(upon encashment of the cheque).

Reference of | Details of the Amount § Amount
the Demand |
and Recovery [
Register
1 ! 2
Deference Property Tax Rupee Paisa
2013 to 14 to 2021-22
Xx 351743 = 2015-20 18,930 B
9465+9465/18930
Ch No. 003966/27.07.2022
HDFC Bank
(Eighteen Thousand Nine
‘Hundred Thirty only)
Total | 18,930 --
Daily Running Total Date of Recovery 26.07.2022
Column I and the daily total should be filed
In only on the carbon copy retained for record.
Sd/-

Signature of the Officer issuing the receipt.
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Form G-8
Rule Section — IV

RECEIPT
MUNICIPAL CORPORATION LUDHIANA

Receipt No.44
Book No.20840

The Following amount/cash has been received today by cheque
From SHRI RAGUNATH HOSPITAL Society Bes care of B. R
caters
Resident B-35 851/1-B Ferozepur Road LDH
Shall be deposited for and on account of Municipal Corporation

(upon encashment of the cheque).

” Reference of Details of the Amount Amount
the Demand
and Recovery
_ Register .
1 2 3
RiD 2021-2022 | Part Present Notice No 1/520 Rupee Paisa
dt. 24.6.22
95283 Diff Proport Tax 5,79,375 -

2013-14 to 2021-2022
Cg. 003957/25.7.2022 HDFC
Bank
(Fifty Lakh Seventy Nine
Thousand Three Hundred

Total | 5,79,375 e

Daily Running Total Date of Recovery 26.07.2022

Column I and the daily total should be filed
In only on the carbon copy retained for record.

Sd/-
Signature of the Officer issuing the receipt.
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ANNEXURE R-3
GOVERNMENT OF INDIA
COMMISSIONER OF INCOME TAX,
PATIALA

No. Joo1/Aug.CH/80-81/18-R Dated, Patiala the

Shree Raghunath Hospital Society, Aggar Nagar, Part-II,
Ludhiana.
as constituted by the Registered/Memorandum of Association
dated / has filed the registration application under form on
15.10.1980 i.e. within stipulated time limit.
2. The application has been entered at No. 18-R in the
Register of applications under Section 12-A(A) maintained in

this office.

Registered with the Registrar
Of Societies on 9.5.1980

Sd/-
Commissioner of Income-Tax
Patiala.
Note:-

1. This registration is granted only for the purpose of Section
11 and 12 of the Income-tax Act, 1961 and should not be
construed to confer approval for the purpose of section 80-G of

the Act or for any other purpose.
2.  This certificate of registration under section 12-A(a) of the

Income-tax Act, 1961 does not by itself confer any right on any

Trust, Institutions to claim exemption for tax in respect of its

191
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income in as much as such exemption depends on the
satisfaction of all other conditions in this behalf laid down in
sections 11,12, 12A(a) and 13 of the Income-tax Act.

Copy to:-

1. Rtegd. Ad. The Secretary, Shree Raghunath Hospital Society,
Aggar Nagar, Part-II, Ludhiana.

2 Rtegd. The Income-tax Officer, District I(7), Ludhiana
alongwith Form No.10-A

3. The Inspecting Assistant Commissioner of Income-tax,

Ranga-I, Ludhiana.

For Shree Raghunath Hospital Society
Sd/-
President Secretary
Sd/-
(B.D. Seth)

Income-tax Officer, (Jud.)
For Commissioner of Income-tax
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ANcroRE R-Y
FORM 26-G
[See Rule 122-F)

Centifiznie of rencwalof ficence to operate aDlood Centre far processtng of whole fiumar blosd amffor for
preparation for safe or disirifution of its componentys,

. Certified that License No. 1918-B granted on 16-10-2015 fo blood

Centre of M/s Shree Raphunath Hospital Societv (Repd.), for the

operation of a Blood Centre for processing of whole human blood and/or for

preparation of its components at the premises situated af: Apar Nagar,

Ferozepur Road, Ludhiana, District:

Ludhiana (Punjab), is hereby

renewed with effect from 16-10-2020 fo 15-10-2025.

- 2 Names of items:

(i} Whole Human Blood LP.

(i) Packed Red Blood Cells LD,

(iif) Fresh Frozen Plasma B.P.

(iv) P!.ateI‘Et Caoncentrate U.S.P.

W) ;kpher'esis {Platelets, Single Donor)

3. Names of the competfent Technical Staff:-

(i  Dr. Ameena Gupta M.D. Pathology B.T.O.

(i} Dr. Sahil Bansal M.B.B.S. B.T.O.

(iii) Mrs. Kamaljit Kaur G.N.M. Regd, Nurse

(iv) DMr. Nobel J. Bedi B.Se. MLT Tech, Supervisor
(v) Mrs. Rajwinder Kaur . B.Se. MLT Tech. Supervisor
(vQ) Mr. Tarsem Singh . DMLT

Lab. Technician
(vil) Mrs. Usha Tiwari

DMLT Lab, Technician
(viii) Mr. Lovepreet Singh™ > B.Sc. MLT Lab. Techniclan
(ix) Mr. Suresh Kashyap DMLT Lab, Technicinn
\! A
Cenlral Ucente Approving Aulhority
Dr. V. G. so.wm".mi G Q\s
:4 (Indi
fg}:ﬂ‘c‘igﬂ‘,’,“‘ Sonarvdoiat c:ornm!:ua 1 - ‘Jrugs}cum—
naizty 61 Sdini il
: ‘Fo,{gm. ”‘“’“"FOB&"& ns .‘-\.h sitation, Punjab,
I'-,U-J;«HE;J..

Daled:
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ANNEXURE R-6
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ANNEXURE R-7

CERTIFICATE OF REGISTRATION OF SOCIEITIES

(Act XXI of 1860)

No. 39 of 1580-981.

I hereby Certify that “Shree Raghunath Hospital
Society, Aggar Nagar, Ludhiana has this day been registered
under the Societies Registration Act XXI of 1860 and as

amended by Punjab Amendment Act, 1957.

Given under my hand at Chandigarh, this 9" day of

May, One Thousand Nine Hundred and Eighty.

Fee Rs. 50/- Sd/- Stamp

Sd/-

Registrar of Firms and Societies,

Punjab

217
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| | ANNEXURE R - 8
f e . AMENDED COPY
2 o RULF—"E & REGULATIONSA
OF
SHREE. RAGPHJNAI’I{ HOSPITAL SOCIETY | "
AGGAR NAGAR, LUDFIANA Phone : 0161-2460162-62
AS AMENDED UPTO 14-12.2008

1. The society is ustahiliahed for thae p:urﬁo-m In the. Mﬂmora’ndum of Assoclation.,

.b}

The Executive. Lomm[ltoa of the'Sde |t‘uy compr!“cs of tHe' mcmbers as per

Annexure 'A" altachied, * £ I

- v 3 N

Unless and otherwisé referonce 80 requlra the méanl_rig"ef_’ the words and pharases

N

given herain shall be construed strictly In cohsonence with ‘the meanings assigned
herein. _ £ '

)

~% (@) Subscriber Members : The Mé‘mbérs who ‘have subscribed o the .Msm_orandur::

{

ol Associalion of the Sccie{y are {he Subscriber Members.

(bj__-. Patron Members:"':'- Are those members who 'enjoy' high respéct and pop.ular'ty

' and are recogmsed for their philenthropic actwlties They may donalp or beslow

-upen society such sums, real estates, or amcles as may be deemed it by thear

L : ", . or may be heI,quE to the Socisty in rals:ng funds, arlrcfes ete. from generzl public

for the purpose of the society.

Ae). .‘Executwe Members "~ Are those members ‘who have been elected from life

i

irustee members that’ is membera of Shree Raghunaﬁw ’*espztvi Society.( Regd)
: A,

'-,(d} x Lnfe Trustee Membeis o Ufe Trustee members are those .membera who

= subscnbe Rs 31000/— (Thirly one T"ar:usands} fo Shree Raghunath Hospital

} AR b . . Socigty" (Regd) The Execuzwe Committee s auih,onscd to increase the Llife

S

Trustee:. Membershlp fee tlme to: tlma

_Max:mum effeciive s trength of- the Llfe 'lrustee Mambers will be  limited. to 450
~ { Four, Hundred F|fty anly}

b - . -Ltfe Trustee members of Shree\Rdghunaih Hosp}ta'r Soc:ety (Regd.) wil be called
: | as memberu of tha Shrae Ragl‘uhalh Hospital. chne[y (Regd.)
~There will not be any annuai Trustee members:
< (&) Thue wu pot be any genera{ members |

S ey : - o - Fof-Shrag Reghunath Hospital Society

/")F‘F”‘ rz-—»@f‘-"t‘k PR

ftE%ﬂ

5 M . el
for Shree Raghunath H“ﬂw = ._Y ; irHTfE':I ﬁ’T‘ _ vPr¥viger: . Seccatary
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| | .

] The Executive committee may meel for the: conslderallon. fo the business, adjourn and
otherwlse regulale their meotings as they may; ilﬂ.im{it an }!ha quortim for ihe meeling 4
will be 1/3rd of " the mambors of lhe oxov ftive . domm{ Three mombers ofﬁ-{he
commmeo nmy al any time and (b office bna‘hsrs girall- qc ‘upon the request in wijting
of mrm members of tha rommnllco lo summon-a. imaeting: ror the Execulive Commiifee.
The' notice of cv:\ry meeling of Execullve Gommillae qtatlng general pnmculars of

‘business: to be mmidom at such meeting shall bo sent by U.P.C ar by hand in

! ciroulation of the rogmlm through the amployea of the Socfci; al least seven days

un{oss urgont clrcumslances require a shorl nolice of 24
%rllcularc of busmess lo: be
ai' feasl severr days- b’éfare

j oo before  such  meeting, .
i hours..The notico for. geﬁomi body meeﬂhgﬁ".,

considered  al stich-, mee(!ng shall..he smi.
meeting. The quorum he Afor. gonoral body rneeﬂn,__,

strength 6f member: :

idef'\!s ‘[raasure. Secretary,

meeting. The commit lea shall. elect, a Pres[: _
po "dl.fﬂbs__as daem it subjecl lo lhe

Joint Saeretary and shall deisgate such: po
provisions. contained In’ thesd Reguralions

8" . The bankers shall be apg@lnted and ma
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210 COCP-3776-2018 (O&M)
SURENDER KUMAR GUPTA V/S KRISHAN CHAND
GUPTA AND ANR.

Present: Mr. Viren Jain, Advocate and

Mr. Raj Shekhar, Advocate for the petitioner.
Mr. Vikas Bali, Advocate for respondents No.1 & 2.
Mr. Parveen Gupta, Advocate for respondent No.3.
ook e o o ok
The petitioner alleges violation of the order dated 30.11.2017
passed by Civil Judge (Jr. Divn.), Ludhiana in Civil Suit No.197 dated
23.08.2017 as well as statement made by the respondents on 30.11.2017.
Learned counsel for the petitioner submits that Ram Kumar Gupta
and Sunil Goyal filed a civil suit for declaration that they are life
members/trustees of Shree Raghunath Hospital Society, Ludhiana, which is
running a charitable hospital. During pendency of the said suit, the respondents
being the duly authorized persons made the following statement: -
“Statement of Sh. Vijay Jindal S/o Tirath Dass Jindal, R/o 47 B,
Rajgur Nagar, Ludhiana. On SA
I have been duly authorized by the defendant No.1 society to
make the statement in the present case and the resolution has been
passed in the meeting of the executive committee of the society in
my favour. The copy of the resolution is mark A and I placed the
same on record of the case. There is a procedure for inducting
members of the society and as per the settled procedure any person

desirous of becoming a member is to deposit fee of Rs.1 lakh with

iof4
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the society and thereafter his name is considered in this selection
committee and if found suitable then the name of such person is
finally approved in the general body meeting of the executive
committee and the person becomes a member. The hospital
undertakes not to nominate any person without following above
procedure and if any office bearers has taken some action against
this procedure, the same will be nullified by the society and no
person will be enrolled as a member who has not come through the
above said procedure. Even a resolution in this regard has been
passed by the society and I amn placing on record the copy of the
resolution passed in the meeting of the executive committee on
29.03.2009 as mark B. The action taken by the secretary in the
meeting held on 16.07.2017 has been rejected outragedly and
resolution in this regard has been passed on 11.09.2017 and the
copy of the resolution is mark C. The defendant No.l undertakes to
remain bound by this procedure.”
In view of the said statement, suit was dismissed as withdrawn.
Primary grievance of the petitioner is that there is mismanagement
in the society and in a whimsical manner, new members are made by taking
Rs.11,000/- instead of Rs.1.00 lac just to procure the votes and the respondents

are not adhering to the undertaking given before the Civil Court.

dafd
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Learned counsel for the petitioner submits that though period of
the present Managing Committee has lapsed five years ago, no elections are
being conducted.

In the reply filed by respondents No.l & 2, it is stated that there
are number of litigations pending between the parties and by both sides,
separate civil suits have been filed, which are pending before the Court.
Reliance is placed on certain documents like plaints of the civil suits as well as
some resolutions in this regard.

During the course of arguments, an offer was made to both the
parties to settle the dispute before the Mediation and Conciliation Centre, but
the parties especially the respondents are adamant in not resorting to the
mediation proceedings.

After hearing learned counsel for the parties, it is apparent that
with regard to charitable institute, both the sides are fighting tooth and nail to
serve their own personal purpose for keeping the management with them.

List again on 22.01.2024.

In the meantime, Deputy Commissioner, Ludhiana is appointed as
an Administrator, who will constitute a team of three persons including Chief
Medical Officer/Civil Surgeon or any other officer of equivalent rank, a senior
officer from the office of Registrar of Societies, who has to conduct the

elections and third Administrator to which the Deputy Comrmissioner deem it

3ofd
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appropriate. The team will assist the Deputy Commissioner in day to day
working of hospital.
The management of the society will be taken over by the team of
the Administrator, under the supervision of Deputy Commissioner, Ludhiana.
The Administrator will make sure that elections of the society
must take place within a period of six months from today and till that time,
Administrator/Committee will manage the administration of Shree Raghunath

Hospital Society, Ludhiana.

[ ARVIND SINGH SANGWAN |
13.07.2023 JUDGE

vishnu

4974
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ANNEXUL E /€~l}
IN THE HIGH COURT OF PUNJAB AND HARYANA
AT CHANDIGARH

105 2023:PHHC:131435-DB

~ CACP-11-2023
Date of Decision: 10.102023

Krishan Chand Gupta . Appellant(s)

Versus
Surender Kumar Gupta and others ....Respondent(s)

CORAM: HON'BLE MR. JUSTICE G.S.SANDHAWALIA
HON'BLE MS. JUSTICE HARPREET KAUR JEEWAN

Present: Mr. Vikas Bali, Advocate,
for the appellant.

Mr. Aayush Gupta, Advocate,
for respondent No.1.

Mr. V.G. Jauhar, Addl. A.G., Punjab.

Ms. Jasleen Kaur Bhullar, Sub Divisional Magistrate,
Payal, Ludhiana

Mr. D.V. Sharma, Sr. Advocate,
with Mr. Manbir Singh, Advocate,
for respondent No.2.

G.S.SANDHAWALIA, J. (Oral)

1. The present appeal is directed against the order of the Single
Judge dated 13.07.2023 passed in COCP-3776-2018 whereby, while dealing
with the violation of the order dated 30.11.2017 passed by Civil Judge (Jr.
Divn.), Ludhiana in Civil Suit No.197 dated 23.08.2017 titled Ram Kumar
Gupta vs. Shree Raghunath Hospital Society, Ludhiana, the Single Judge
came to the conclusion that the members of the charitable institution were
fighting tooth and nail to serve their own personal purpose to keep the
management with them. Resultantly, Deputy Commissioner was appointed
as an Administrator, who was further to constitute a team of three persons to

conduct the elections and the team was to assist the Deputy Commissioner in

lofd
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day-to-day working of the hospital. The management of the Society was,
thus, taken over by the team of the Administrator under her supervision.
Further directions were given that the election of the society had to take place
within six months from the said date and till that date, the
Administrator/Committee would manage the administration of the defendant-
Hospital. The relevant part of the order reads thus:-

“In the meantime, Deputy Commissioner,
Ludhiana is appointed as an Administrator, who will
constitute a team of three persons including Chief
Medical Officer/Civil Surgeon or any other officer of
equivalent rank, a senior officer from the office of
Registrar of Societies, who has to conduct the elections
and third Administrator to which the Deputy
Commissioner deem it appropriate. The team will assist
the Deputy Commissioner in day to day working of
hospital.

The management of the society will be taken over
by the team of the Administrator, under the supervision
of Deputy Commissioner, Ludhiana.

The Administrator will make sure that elections of
the society must take place within a period of six months
from today and till that time, Administrator/Committee
will manage the administration of Shree Raghunath
Hospital Society, Ludhiana.”

2 It is a matter of fact that there are other civil litigations also inter
se pending al Ludhiana regarding the membership and as per the appellant,
there are as many as 11 such litigations. On 04.08.2023, we noticed that the
last election was held on 04.09.2017 and, therefore, a period of 5 years had
also expired and the dispute as such was regarding the induction of fresh
members with subscription amount of membership which was Rs.11,000/-,

raised to Rs.31,000/- and then to Rs.1,00,000/-. It was also noticed that the

2nfd
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order of the learned Single Judge had been implemented and the Committee
had taken over the records of the Society and the State was directed to file an
affidavit as to on what basis the election is proposed to be conducted and who
are the members who are eligible so that appropriate directions can be issued,
if so required.

3. In pursuance of the said directions, affidavit dated 22.09.2023 of
Ms. Surabhi Malik, District Magistrate-cum-Deputy Commissioner, Ludhiana
has been filed. Ms. Jasleen Kaur Bhullar, SDM, Payal, Ludhiana is also
present in Court to assist the State counsel. The various conclusions were
arrived at after perusal of the objections and response of the Committee
regarding the validity of Members of the Society admitted at various points of
time and justification as such has been given regarding the validity of some
members and invalidity of some. The appellant has also filed a counter
affidavit objecting to the reasoning which has been arrived at.

4. Mr. D.V. Sharma, Sr. Advocate alongwith Mr. Manbir Singh,
Advocate has put in appearance on behalf of Hemraj Goel-respondent No.2,
who is stated to have filed an application under Order 1 Rule 10 and had been
represented as respondent No.3. Mr. Sharma's suggestion is that the matter
should be examined by an independent person, well versed in law to verify
the eligibility of the members so that the dispute can be resolved before the
elections take place, as directed by the Single Judge on the basis of the list of
the validly constituted members of the Society.

5i Counsel for respondent No.1, the person who had approached the
Contempt Court, also has no objection to the proposed line of action and so is
the statement of counsel for the appellant.

6. Resultantly, we are of the considered opinion that Mr. B.S.

Jaof 4
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Sandhu, District and Sessions Judge (Retd.), presently Chairperson of the
Permanent Lok Adalat stationed at Ludhiana would be an appropriate person
to go into the validity of the membership of Shree Raghunath Hospital
Society.

7. Accordingly, we issue directions that the record of the case will
be handed over to Mr. B.S. Sandhu by the authorities, who will examine the
records and come to conclusion as to which of the members were validly
appointed keeping in view the resolutions passed by the Society and
thereafter prepare an electoral roll of the said Society. The necessary exercise
be conducted within a period of 2 months. After the needful is done, the
clections will thereafter be conducted under his supervision with the help of
Deputy Commissioner, Ludhiana, who will grant all assistance to the said
Officer. It is open to all persons aggrieved to file appropriate applications
before the said Officer for redressal of their grievances. Ms. Bhullar will
ensure that a sum of Rs.75,000/- from the funds of the Hospital is paid to Mr.
B.S. Sandhu for conducting the necessary exercise within a month from
today.

8. The present appeal stands disposed of in the above terms. Since
the institute in issue is a charitable hospital, it would also be appropriate to
modify the order of the Single Judge to that extent and that the day-to-day
management and running should be conducted under the supervision of Civil
Surgeon, Ludhiana till the elections take place.

(G.S. SANDHAWALIA)

JUDGE
10.10.2023 (HARPREET KAUR JEEWAN)
shivani JUDGE
Whether reasoned/speaking Yes
Whether reportable No
4of 4
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REPORT
Vide order dated 10.10.2023 passed by the Hon’ble High
Court of Punjab & Haryana at Chandigarh in petition no. 2023-
PHHC:131435-DCACP-11-2023, the undersigned has been directed
to examine the records of Sh. Raghunath Hospital Society
(Hereinafter to be referred as Society) and decide as to which of the
members of the society were validly appointed keeping in view the
resolutions passed by it and then to prepare an electoral roll of the
said society where after the elections of the society shall be conducted
under my supervision with the help of Deputy Commissioner,
}I,,udhiana who will grant all assistance to the undersigned. It was open

to all persons aggrieved to file appropriate applications before the
undersigned for redressal of their grievances.

2. - Consequent to the said order of the Hon’ble High Court
%h. Rakesh Kumar, G.M. Industries appeared before the undersigned
on behalf-of the authorities and handed over the record to the reader
of undersigned. The original record, which was lying in the locker of

the society, was also handed over to the reader in my presence.

& The oniy joint objection petition received by the
undersignéd was from the side of Sh. V.P. Kalia, Sh. Hem Raj Goyal,
Sh. Sunil: Goyal, Sh. Kulbhushan Singla and Sh. Rajesh Aggarwal.
Rest of the objections/grievances were already on record from the

side of different persons going to be referred in the subsequent part of
this report.
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4. Before embarking upon the resolutions of the Society,
objections and cross objections, filed by different persons, I would
like to refer rules and regulations of the society govemning the
induction of life trustee members of the Society and the formation of

the executive committee right from it’s inception.
Rule 3 (¢) says as under:-

“Fxecutive members:- Are those members who have been elected

from different categories of the members as member of the

ﬁ xecutive Committee”.

Rule 3(d) says as under:-

“Trustee Members:- Trustee members are those members who

e

ubscribe to the society as under:-
i). Life Trustee Membership fee : 2,500.00
ii). Annual Truste¢ Membership fee : 501.00”

Rule 3(e).,says as under:-

“General Members:- Are those members who subscribe for the

society annually Rs. 101.00”.
Rule 4 says as under:-

“Executive Committee, shall comprise of not less than seven

members and not more than twenty one members”.
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. will be elected out of the Trustee members and one/fourth of the

Rule 5 says as under:-

“Executive Committee will hold office from conclusion of one

annual general meeting to the conclusion of next annual general

meeting”,
Rule 7 says as under:-

“The Executive Committee may meet for the consideration of the

business, adjourn and otherwise regulate their meetings as they

may think fir and the quorum for the meeting will be atleast five

members or 1/3rd of the members of the executive committee

whichever is less”.
Rule 15 says as under:-

“The three/fourth of the members of the Executive Committee

Executive Members of the Executive Committee will be elected
our of Greneral Members. The members so elected will be the

Executive Members till the conclusion of the next Annual General

Meeting”.
I

5. Before the year 2008, the membership fees of Life Trustee
members was admittedly raised to Rs.11,000/- and then vide
resolution' dated 09.11.2008, the Executive Committee decided to
raise the' Life Trustee Membership fees from Rs.11,000/- to
Rs.31,000/- subject to approval by the General Body Meeting of all
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the members of the Society fixed for 30.11.2008. General Body
meeting of the Society was held on 30.11.2008 and the decision of the
Executive committee vide resolution dated 09.11.2008, raising the
membership fees from 11,000/~ to Rs.31,000/-, was approved along
with other amendments in original Rule 3(d), 4 and 5.(ibid)

Amended Rule 3(c) says as under:-

“Executive Members:- Are those members who have been elected

from the trustee members that is members of Shree Raghunath

/ Hospital Society (Regd.)”.
Amended Rule 3(d) to 5 are reproduced as under:-

“Executive Members:- Are those members who have been elected

o from the trustee members that is members of Shree Raghunath
N\
e ’f—lospital Society (Regd.)”

“Life Trustee members:- Life Trustee members are those
members who subscribe Rs.31,000/- (Thirty One thousand) to
Shree Raghunath Hospital Society (Regd.). The Executive
Committee is authorised to increase the Life Trustee Membership
fee from time to time, Maximum effective strength of the Life

Trustee Members will be limited to 450 (Four Hundred Fifty
only).
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Life Trustee members of Shree Raghunath Hospital Society

(Regd.) will be called as members of the Shree Raghunath
Hospital Society (Regd.).

There will not be any annual Trustee members”.

(e). There will not be any general members.

4. Executive Committee shall comprise of not less than seven

members and not more than twenty one members.

5. Executive Committee will hold office for five years.”

6. As per record of the society there is no dispute

regarding the induction of Life Trustee Members prior to 09.11.2008.

Dispute is pertaining to the following categories of members:-

o 1. ( Category no.1) 41 Members from Sr. No. 428 to 468 who were
inducted from 12.11.2008 to 29.11.2008 on acceptance of then
prevalent membersliip fees of Rs.11,000/-.

2. (Category mno.2) 121 Members inducted from 01.08.2017 to
12.08.2017 on payment of fees of Rs.11,000/- on the basis of
resolution dated 16.07.2017 shown to have been passed by the

Executive Committee when otherwise the prevalent membership fees
at that time was Rs.1,00,000/-. (One Lac)

3. (Category no.3) 49 Members from Sr. No. 529-A to Sr. No. 577-A
enrolled from 13.07.2020 to 05.07.2023 after charging fee of
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Rs.1,00,000/- each after expiry of five years term of the Executive
Committee.

T First of all, I will decide about the validity of 41 members

of Category no. 1, who were inducted on charging of fees of
Rs.11,000/- from 12.11.2008 to 29.11.2008 when otherwise the
Executive Committee has already decided, by passing resolution
dated 09.11.2008, that the Membership Fees would be enhanced from
Rs.11,000/- to Rs.31,000/- subject to approval by the General House

( —h Meeting going to be held on 30.11.2008. Their validity has been
objected from the side of Sh. Rajnish Kumar Jain, Sh. V.P. Kalia, Sh.
Hem Raj Goyal, Sh. Rajesh Aggarwal, Sh. Sunil Goyal,
Sh. Kulbhushan Singla and Sh. Prem Kumar Gupta on the following

grounds:-

i) That once the Executive Committee has already decided, vide
resolution dated 09.11.2008, that the membership fees would be
enhanced’ from Rs.11,000/- to Rs.31,000/-, induction of such 41
members : from 12.11.2008 to 29.11.2008 by charging fees of
Rs.11,000/- was against the amended rule 3(d).

ii). That t"hose members were inducted with lesser fees by the then
Presidenteand other Executive Members with malafide intention to
have hold over the Society as those members were near and dear ones
of the President, such as Friends, relatives and family members, by

way of violating the amended rules.
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iii). That fake General Body meeting was shown to have been held on
30.11.2008 as intimation for such meeting was shown to have been
given to the members by post under postal certificates and not by
registered post and those postal certificates could be manipulated.
Some of the postal certificates were of 28/29.11.2008 and therefore
the material could not reach members no. 430 to 468 at 09:00 am on
30.11.2008 before opening of the post office. Sh. Prem Gupta

Secretary of the year 2008 has written a letter, received in the office

| of the Society on 12.08.2017, that no General Meeting was held on

30.11.2008 and it was fake and thus the amended rule capping the

strength to only 450 also has no value in the eyes of law when

General Body Meeting was manipulated.

8. I have cor.lsidered these objections of the aforesaid objectors
regarding' validity of the induction of those 41 members from
12.11.2008 to 30.11.2008 but I do not find any substance in any of
those objections. Although the Executive Committee passed a
resolution’ on 09.11.2008 that the membership fees would be raised
from Rs.11,000/- to Rs.31,000/- but the said decision of the Executive
Committee was subject to it’s approval by the General Body Meeting
of the Society which was ultimately held on 30.11.2008 in which such
proposalfdecisio.n of the executive committee was approved and the
rules were amended and ultimately notified only on 14.12.2008 as

mentioned in the amended copy of such Rules and regulations of
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2008. So once the decision of the Executive Committee, made on
09.11.2008 increasing the fees of 11,000/~ to 31,000/- , was subject to
the approval by General Body Meeting of 30.11.2008, the said
decision of executive committee could not have come into the way of
induction of new members on charging fees of Rs.11,000/- till it’s
approval by the General House on 30.11.2008. Therefore the first
objection of the aforesaid objectors does not in any manner affect the

validity of those 41 members.

0. The next objection would be that the then President
inducted his near and dears including his friends and relatives with

malafide intention to increase his say in the society so as to win the

subsequent elections of the Executive Committee. However none of
the objectors has specified the relations and the background of the
,\\gbﬁ‘iendship of those members with the president. Once the relationship
x and the background of the friendship of none of those members has
beer_1 specified, the said objection is based on surmises and

conjectures and therefore, cannot be given any weight-age as such.

10. ' The third objection of the aforesaid objectors would be
that fake general body meeting was shown to have been held on
30.11.2008 regarding the amendments in the aforesaid rules because
no proper intimation was given to the members and such intimation
could not reach to the members which was shown to have been given

under postal certificates without registered letters and further that Sh.
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Prem Kumar Gupta, the then Secretary, vide letter issued on
12.08.2017, has int{mated the Society that the said meeting was fake
and signatures of the members were received in their houses. So far as
the authenticity and genuineness of postal certificates about
intimation to members of general body meeting is concerned, no
doubt as per original Rule 7 such notice was to be given either
through registered post or by circulation of the register through some
employee at least 7 days before such meeting unless urgent
circumstances required a short notice but even if notice to the

embers under postal certificates is ignored, such notice could have
been served upon the members by circulation of copy of the register
and under urgent circumstances such notice could be issued even
otherwise, None of the then members, except Sh. Prem Kumar Gupta,

as ever raised any objection regarding non-convening of such

1

meeting on 30.11.2008 till the objections are raised before the
administrative Committee and also till filing of the civil suits by some
of the objectors after expiry of a period of about 9 years from the date
of that meeting. None of the attending members has denied their
signatures in the proceedings book of the society recorded on
30.11.2008 in which such resolution dated 09.11.2008 of the
Executive Committee was approved and other amendments were
made in the rules. Such objection is hit by principle of Laches and
even hit by limitation to seek declaration from the civil court about

it’s validity and genuineness. Although Sh. P.K. Gupta has written a
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letter dated 12.08.2017 to the Society that the said meeting was fake
but he is estopped from challenging the genuineness of that meeting
as he himself was the signatory to those proceedings as Secretary of
the Society. Such letter seems to have been manipulated and procured
by the objectors from Sh. Prem Kumar Gupta because it has come on
record that on the allegations of manipulating meeting dated
16.07.2017 he was removed from his office by the Executive
Committee passing resolution dated 13.08.2017 on the basis of
agenda lefter dated 10.08.2017 i.e. two days before issuance of such
letter. Being Secretary of the Society, he must have acquired
knowledge of agenda letter dated 10.08.2017 regarding allegations
against him of haying manipulated meeting dated 16.07.2017 and
therefore no credence can be attached to his such allegations in letter
dated 12.08.2017 as he was having good motive to avenge against
such agenda of Executive Committee and also to escape his expulsion
on the basis of agenda letter dated 10.08.2017 going to be put up in
the Executive Committee meeting dated 13.08.2017 when actually he

was removed from that post.

11. Objector Sh. Hem Raj Goyal has also placed on record a
copy of application dated 12.11.2008 shown to have been given to the
President of the Society by him along with Sh. Sunil Goyal to become
members of the Society on payment of sum of Rs. 11,000/- each as

membership fees having a reference of issuance of two cheques of
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those amounts in the name of the Society. Such application is shown
to have been received by the Society under the endorsement of
Sh. Prem, Kuamr Gupta on the same day referring that the matter
regarding: enhancement of fee from Rs. 11,000/~ to 31,000/~ was
under consideration subject to approval by the full house meeting
going to be held on 30.11.2008. Thus according to the objectors there
was discrimination pn the part of the Society to refuse membership to
them before 30.11.2008 in the manner as the members of the
Category, no. 1 (ibid) were absorbed. I have considered such
objection and copy of that application with endorsement dated
12.11.2008 but the said document is most doubtful because it is not
reflected in the record of the Society. It is simply shown to have been
received by Sh. Prem Kuma Gupta the then Secretary, who was part
f the Executive Committee when members of the Category no. 1
were inducted on charging of fee of Rs. 11,000/~ from 10.11.2008 to
29.11.2008 and h.:: never brought such fact into the notice of
Executive Committee or full House meeting of filing of that
application along with cheque by Sh. Hem Raj Goyal and by
Sh. Sunil Goyal. Moreover, these two applicants never asserted such
discrimination for a period of about 9 years and such application has
seen the light of the day only when dispute regarding induction of
members of Category no. 2 arose after passing of disputed resolution
dated 16.07.2017. There are allegations against Sh. Prem Kumar
Gupta that he manip;ulated that resolution due to which he was

T
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removed from the post of Secretary vide resolution dated 13.08.2017.
It seems ‘that these two applicants/objectors have managed such
endorsement of receipt of that application from Sh. P.K.Gupta by
availing his services who was acting in their favour and was
obviously inimical to the Executive Committee because of his
removal from the post of Secretary. Copy of such application and
endorsement is also hit by the principle of laches. Therefore it can
not be said that there was any discrimination on the part of the
Executive Committee to induct these two objectors/applicants as
members on charging fee of Rs. 11,000/- before 30.11.2008 in the
manner as the members of Category no. 1 were obsorbed.
12, It is, therefore, concluded that those 41 members shown at
Sr. No. 428 to 468 were validly inducted as they had been attending
meetings of General House of the Society and their genuineness and
alidity was never challenged till the year 2017 when such litigation
was initiated from the side of objectors because their memberships
were annulled on the ground that resolution dt 16/7/2017, allowing
them to become members by decreasing fee from Rs.1,00,000/- to
Rs.11,000/-, was manipulated by Sh. Prem Gupta Secretary by
receiving signatures of five members from their homes without
attending the meeting.
13. Now adverting to the validity and legality of the 121

members of above referred Category no.2, they are shown to have

been inducted on the basis of resolution dated 16.07.2017, 01.07.2018
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and a compromise dated 08.11.2020 filed in a Civil Suit no.
6371/2020 according to which their membership was accepted by the
Executive Committee by way of slashing the then prevalent
membership fees of Rs. One Lakh to Rs.11,000/- on the ground that
they were the providers of the land to the Society being residents of
Agar Nagar Co-Operative House Building Society Limited. Before
considering the validity of such resolutions and compromise, I would
like to refer the competency of the executive Committee to reduce
then prevalent membership fees of Rs. One Lakh to Rs.11,000/-. It is
admitted case of the parties that membership fees of the Society was
increased to Rs. One Lakh in the year 2009. So in order to check such
competency of the Executive Committee to slash membership fee, I
would like to refer'the rules and regulations of the Society. As per
original Rule 3(d), the membership fees of Life Trustee Members was
Rs.2500/-‘ which was later on increased to Rs.11,000/- and then
through amended Rules and Regulations, the same was increased to
Rs.31,000/- and while amending Rule 3(d) in the year 2008 it was
added that the Executive Committee was authorised to increase the
Life Trustee Membership Fees from time to time which has been
validly done by the Executive Committee by increasing the
membership fees from Rs.31,000/- to Rs. One Lakh in the year of
2009. There is nothing in the said Rules and Regulations of the
Society that the Executive Committee is empowered to slash the

membership fees except that it can only increase it from time to time.
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Once no power was delegated to the Executive Committee to decrease
the membership fees in any of the Rules and Regulations of the
Society, the acceptance of membership of those 121 members of
Category no. 2 on the basis of resolutions dated 16.07.2017, dated
01.07.2018 and compromise dated 08/11/2020 is un-acceptable being
against the Rules and Regulations of the Society which are sacrosanct
for the working of the society and cannot be compromised unless
amended by the Full House of the Society which admittedly has not
met for the last many years for the reasons best known to the

Executive. Committee.

14. Even otherwise there always remained a controversy
amongst the members of the Executive Committee about the validity
of resolution dated 16.07.2017 which was subsequently referred in the
Executive Committee meeting dated 13.08.2017 according to which

llegationﬁs of manipulation of that resolution by Sh. Prem Kumar
Gupta secretary were raised and on the basis of such allegations he
was removed from the post of Secretary that he, unfairly and against
the rules, managed the acceptance of membership of those 121
members by wrongly decreasing membership fees from Rs. One Lakh
to Rs.11,000/-, Although there is also a resolution dated 01/07/2018
of the Executive Committee accepting such memberships by reducing
the fee but that resolution also has no value in the eyes of law when

once no power has been given to the Executive Committee in the
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Rules andll Regulation to slash membership fees from Rs. One Lakh to
Rs.11,000/-. So far as compromise dated 18.11.2020, submitted in one
of the Civil Suits accepting membership of these 121 members on the
basis of membership fees of Rs. 11,000/~ each, firstly when once the
executive committee was not authorised to decrease membership fees,
it could not have entered into such compromise against the rules and
regulations of the society. Secondly as per amended Rule 5 of the
Society, the term of the Executive Committee has been fixed for a
period of five years. Admittedly the last Executive Committee was
formed in October, 2014 and as per that rule it’s term ended in
October, 2019. O:{ce the term of executive committee ended in

October, 2019, it lost power and right to make any decision on such

e

aspect and thus such compromise arrived by the defunct Executive

Committee is not binding upon the society. I have also been

nfronted with latest resolution dated 05.02.2022 passed by the

P/

Executive, Committee accepting validity of membership of the 121
members of Category no. 2 and giving them right to vote but once
term of last Executive Committee ended in October 2019 and there is
no provision in the rules and regulations of the Society as to what
would be the status of executive committee till next elections of the
Society, the Executive Committee cannot grab any power which is not
provided in the rules and regulations of the society and thus, when the
matter went before the Hon’ble High Court, in the above referred

contempt petition, an Administrative Committee headed by the
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Deputy Commissioner, Ludhiana was formed. Therefore, no validity
can be attached to even such latest resolution dated 05/02/2022 passed
by the defunct Executive Committee. Therefore, it is concluded that
these 121 members have no right to vote and their names are required

to be struck off from the list of life trustee members of the Society.

15. Now, adverting to the validity of the membership of 49
members from Sr. No. 529-A to 577-A, admittedly members from
serial no. 530-A to 577-A were enrolled from 13.07.2020 to
05.07.2023 on charging then prevalent membership fees of Rs. One
Lakh each. Although there is no deficiency in the subscription fees of

—these members but the moot point to judge their validity would be the
( (M empowerment of the Executive Committee to do it. It has already
V' been concluded in the aforesaid discussion that once the term of last
\ Executive Committee ended in October 2019 and thereafter it became
N%funct it could not accept membership of the members of Category
. no. 3 after end of it’s term. Although the issue of monetary loss to the
Society, which is a Charitable Hospital, to refund such huge amount

of membership fees is there but such issue cannot be considered
favourable to these members and the illegality committed by the
Executive Committee cannot be endorsed even if such monetary loss

to the Society is there. Although such Executive Committee had been

taking many other decisions, in addition to accepting membership

after end of it’s term in October 2019 but those decisions are not
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under judicial scrutiny before me and thus the validity or invalidity of
those decisions cannot come into the way of my conclusion that
membership of these persons, made by defunct executive committee,

is wrong and invalid. Hence, it is concluded as such.

16. As regards the membership of Sh. Sandeep Goyal bearing
membership no. 529-A, the same was made on 03.12.2018 on
acceptance of the prevalent membership fees of Rs. One Lakh and at

that time the Executive Committee was in it’s term and therefore his

membership has to be held to be valid.

17. As per grievance of one objector Ashok Kumar son of
Sh. R.K.Gupta he was inducted as a life trusiee member in the year
1986 having membership number 152 and at the time of holding
election in the year 2014 he was considered as life trustee member
and his name was there in the list of the members of the society.
rlier he'was living in Harcharan Nagar but then he shifted to Sector
32-A Chandigarh Road Ludhiana and because of change of address
his name 'is not figuring in the list of the life trustee members. In
support of his such plea/objection, he has attached copy of
membership card as life trustee member issued to him under the seal
of the society and under the signature of Sh. Prem Gupta on
30.09.2014 at his old address. List of life trustee members prepared in
the year 2014 is also attached where also his name is there as life

trustee member of the society. Nobody has objected to his such plea
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and once he remained member of the society till 2014 and was never
removed from his life trustee membership at any point of time
absence of his name in the subsequent list of members can not be
made ground to deny him right of life trustee membership of the
society. Therefore, he is ordered to be included in the list of the life

trustee members of the society.

18. List/Electoral roll of valid members, prepared on the basis
my findings recorded above and as per record of the society, is
attached here with. This report along with electoral roll is going to be
displayed on the notice board of the office of society for information

to the members and then election dates will be notified.

19. - While parting [ would like to observe that fee of
Rs.75,000/-, as assessed by the Hon’ble High Court for the
undersignéd, has already been paid by the society but as the society is
a charitable trust and running a charitable hospital, I am hereby going
to donate the said fee of Rs.75,000/- to the society/charitable trust, to

help the poor patients. Hence, my report.

Dated: 22.11.2023 ~

Place: Ludhiana ° f%f/é&[;ﬁ
(ShB.S.Sandhu)

District Judge ( Retd)

Now Chairman,

Permanent Lok Adalat(PUS)
Ludhiana
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ANNECE K-13

IN THE HON’BLE HIGH COURT FOR THE STATES OF
PUNJAB AND PUNJAB AT CHANDIGARH

Abhay Goyal and another ... Petitioners

Versus

The Commissioner, Municipal Corporation, Ludhiana

and others ... Respondents
INDEX
Sr. |Particulars Dates Pages |Court
No. Fee
L. List of Dates and 18.11.2021{1-3
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4. Affidavit 18.11.2021 | 22-23
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6. Annexure P-2 20.09.2021 {25-31 (1
(Legal Notice)
7. Annexure P-3 28.09.2021 {32-41 é
(Reply) |
8. Annexure P-4 03.04.1992 |42-64 ”, ;
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Decree)
9. Annexure P-5 (Plan) [ 10.08.2001 {65 |
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(Photographs) |
11. |Power of Attorney |18.11.2021 {67 73
12. |Copy of Aadhaar .- 68-69
Cards of petitioners
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Note:

1.

Main Law Points involved in this petition are
contained in para No.22 at page No.17 & 18.
Relevant Rules/Statues: Constitution of India.

Similar Case: No.

4. Whether caveat has been received in this case : No.
5. Whether the Constitutional Validity of any Act, Rule
or vires has been challenged or not: No.
6. Advance copy supplied to the State through email.
7. Present writ petition is not a public interest litigation.
8. Whether any sitting/former MP/MLAs is involved in
the case or not: No.
G2y 6
CHANDIGARH (AAYUSH GUPTA) (MADAN GUPTA)

DATED: 18.11.2021 P-3145/2010 P-460/1986

ADVOCATES
COUNSEL FOR THE PETITIONERS
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1981

20.09.2021
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LIST OF DATES AND EVENTS

That the petitioners are the residents
of a developed colony namely Aggar
Nagar having two separate Blocks
popularly known as Block-A and
Block-B. The said colony is situated
upon the main Ferozepur road and is

one of the posh area of Ludhiana City.

At the time of carving of the colony, the
plan was framed whereby the specific
land for the green belt was provided.

(P-1).

Recently the private respondents
started commercial construction upon
the land which was specifically kept for
green belt and accordingly the
petitioner No.1 through his counsel got
issued the legal notice to respondent
No.l to 3 saying that the construction
upon the green belt should not be

allowed. (P-2).
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The respondent No.3 sent the reply to
the legal notice (P-2) by admitting the
factum that the land/plot in dispute
was initially kept for the purpose of
green belt, further submitted that the
said plot was allotted by the Society to
some private person and thereafter
when the issue regarding the fact that
wrongfully the allotment of the green
belt has been done, the said allotment
was cancelled. Further submitted that,
thereafter the said allottee filed the
civil suit for injunction and the said
suit was decreed, therefore the

allotment was upheld. (P-3).

For the kind perusal the said judgment
and decree on the basis of which the
reply (P-3) was filed is being placed on

record as Annexure P-4.

The official respondents are allowing
the commercial construction upon the
plot which has been kept for green belt

by misinterpreting the judgment (P-4),

253
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as the judgment (P-4) nowhere goes
into the issue that the green belt can
be used for commercial purpose.
Therefore, by virtue of judgment (P-4)
also the commercial construction upon

the green belt cannot be allowed.

18.11.2021 Hence, the present writ petition.
CHANDIGARH (AAYUSH GUPTA) (MADAN GUPTA)
DATED: 18.11.2021 ADVOCATES

COUNSEL FOR THE PETITIONERS
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IN THE HON’BLE HIGH COURT FOR THE STATES
OF PUNJAB AND PUNJAB AT CHANDIGARH

C.W.P. No. L-MMA8 oF 2021

MEMO OF PARTIES

Abhay Goyal, aged about 66 years, son of Late
Sh.Kanwar Sain, having Aadhaar Card No0.3628
2144 3518, Mobile N0.93579-05383.
Parvita Goyal, aged about 64 years, wife of
Sh.Abhay Goyal, having Aadhaar Card No0.9530
5858 5247, Mobile No. 93579-05383.
Both are the residents of House No.662, Aggar
Nagar, Block-B, Ferozepur Road, Ludhiana,
District Ludhiana.

........ Petitioners

Versus

The Commissioner, Municipal Corpo:l'a"éion,
Zone-D, Sarabha Nagar, Ludhiana, District
Ludhiana.
Deputy Commissioner, Ludhiana, District
Ludhiana.
Ludhiana Aggarwala Cooperative House Building
Society Ltd., Aggar Nagar. Ludhiana, District

Ludhiana, through its President/Manager.
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4., Sumit Arora son of Ramesh Kumar Arora,
resident of HJ-171, Backside Western Mall,
B.R.S. Nagar, Ludhiana, Distt. Ludhiana.

5. Ankit Arora son of Ramesh Kumar Arora,
resident of HJ-171, Backside Western Mall,

B.R.S. Nagar, Ludhiana, Distt. Ludhiana.

......... Respondents
CHANDIGARH (AA GUPTA) (MADAN GUPTA)
DATED: 18.11.2021 ADVOCATES

COUNSEL FOR THE PETITIONERS
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Civil Writ Petition under Article
226/227 of the Constitution of
India for issuance of a writ in the
nature of mandamus directing the
official respondents to restrain the
private respondents to do
construction for commercial use
upon the plot which has been kept
for the purpose of green belt as
the same is totally arbitrary and

unjustified.
AND

Further directions be issued to the
official respondents to get the
status report of the construction
being done upon the green belt

area.
AND

Further directions be issued to the
official respondents to take action
against the private respondents in

accordance with law and also to
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decide the legal notice dated
20.09.2021 (Annexure P-2) in a

time bound manner.
AND

Further during the pendency of
the present writ petition, the
construction in question may

kindly be stayed.

RESPECTFULLY SHOWETH:

That the petitioners are the residents of State of
Punjab and have approached this Hon'ble Court
by filing the writ petition under Article 226/227
of the Constitution of India. Further the
Aadhaar Cards of the petitioners are attached

along with the petition.

That the petitioners are the residents of Colony
namely Aggar Nagar, which has two separate
Blocks popularly known as Block-A and Block-B.
Both these Blocks are situated on the main
Ferozepur Road and accordingly the colony is

one of the posh area of Ludhiana City. The said
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colony has been carved out by respondent No.3
having both residential plots as well as
commercial plots which includes SCFs and
Booths. Further in the said colony more than
750 families i.e. about 5000 persons are residing

in both the Blocks.

That at the time of initial development of both
the Blocks, for the purpose of beautification and
healthy environment, the green belts were
developed in the said colony. The said green
belts were with the passage of time developed
into Parks and accordingly are the lifeline of the
colony. It is important to mention here that the
petitioners are residing in Block-B for the last
40 years having house in the name of petitioner

No.2.

That for the kind perusal of this Hon'ble Court
the initial plan of the colony which was prepared
in the year 1981 is being placed on record as
Annexure P-1. The perusal of the said plan

shows that from the Ferozepur side while
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entering the colony there is a big green belt for

the residents of the locality.

That further it is important to mention here that
the very purpose of keeping the spaée for the
green belt was that since there are more than
750 families residing in the colony, therefore, for
the purpose of healthy environment and for

beautification the same was required.

That now it has come to the knowledge of the
petitioners that the respondent No.3-Society in
an illegal manner has allowed the private
respondents to raise construction in the green
belt area of Block-B in the shape of commercial
complex. The said construction is being done on
the space which has specifically been kept for
green belt area. Further, it has come to the
knowledge of the petitioners that the respondent
No.l also in an illegal manner has sanctioned
the plan for the purpose of raising the
construction. When this fact came to the

knowledge of the petitioners, they approached
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respondent No.1 and 2 with the request that the
illegal construction may be stopped immediately
upon the land/plot which has specifically been

kept for the purpose of green belt.

That the respondents No.1l and 2, when did not
consider the genuine request of the petitioners,
therefore, the petitioner No.l1 through his
counsel sent the detail legal notice to the
respondents No.l to 3. The copy of the legal
notice dated 20.09.2021 is annexed herewith as

Annexure P-2.

That the respondents No.1 and 2 did not reply to
the legal notice sent by the petitioner No.l for
the reason known to them. The respondent No.3
replied to the legal notice admitting the factum
that the said area was specifically kept for the
purpose of green belt, further said that in the
year 1986, however one plot bearing No.785
measuring 569 sq. yards was allotted by the
Society to Sh.Pawan Kumar Duggal son of

Sh.Prem Nath. The said plot was thereupon
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green belt. Further it was mentioned in the reply
that since the plot was upon the green belt,
therefore, the allotment of the said plot was
cancelled by the Society. Thereafter, the said
allottee filed the civil suit and the Civil Court set
aside the cancellation of allotment and
accordingly the allotment of the said plot was
upheld by the Civil Court and the Society lost
the litigation till the Hon'ble Supreme Court of
India. The copy of the reply dated 28.09.2021 is

annexed herewith as Annexure P-3.

That the perusal of para No.4 of the reply would
show that the complete reply has been filed on
the ground that vide judgment and decree dated
03.04.1992, the cancellation of the plot was set
aside the plot was restored to the said allottee.
Therefore, for the kind perusal and proper
appreciation of the said judgment, the same is

being placed on record as Annexure P-4.

That the perusal of the judgment and decree

(Annexure P-4) would show that the said suit
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was filed with the prayer for the relief of
permanent injunction by the allottee against the
Society. The Ld. Trial Court after appreciating
the fact that since the allotment has heen
cancelled without hearing the allottee, therefore,
the injunction was granted. Further, however
while granting the injunction the Ld. Trial Court
directed the Society to reconsider the matter
about the allotment of the plot and after hearing
and giving an opportunity to the allottee about
the wrong allotment, further directed the Society
to proceed in accordance with law without being
prejudice to the rights of the plaintiff therein

that suit.

That therefore, from the perusal of the judgment
and decree (P-4) it is clear that firstly at the
time of deciding the suit the Ld. Trial Court was
not deciding the issue regarding the fact that
whether the society by any means could have
allotted the plot upon the green belt or not. The

only issue which was there before the Court at
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that time was that whether the allotment has
been done after hearing the allottee or not.
Further, in that suit the directions were issued
to the Society to decide the issue of allotment
after hearing the plaintiff. Therefore, in any case
the Ld. Trial Court by virtue of judgment and
decree (P-4) has never upheld the allotment of

the plot upon the green belt.

That therefore, the reply (P-3) filed by the
Society saying that the allotment has been
upheld by the judgment and decree dated
03.04.1992 by the Ld. Trial Court is completely
misconstrued and accordingly by any means, the
Trial Court has never allowed the allotment
upon the green belt area. Therefore, the reply
filed by the Society is completely wrong and
further the permission by respondents No.l and
2 for construction of the plot in issue is also

legally not sustainable.

That therefore, the petitioners have approached

this Hon'ble Court under Article 226/227 of the
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Constitution of India with the submission that
the respondent No.3-Society in collusion with
the private respondents should not be allowed to
usurp the land which has been specifically kept

for the purpose of green belt.

That further if such type of construction is
allowed to be done upon a land which has been
specifically kept for green belt, then ultimately it
will defeat the very purpose of doing the
planning at an initial stage when the specific
area was kept for the purpose of green belt.
Therefore, considering the peculiar facts and
circumstances involved in the present case

appropriate writ may kindly be issued.

That further it is submitted that the very action
of the Society of allotting the property for
commercial construction which has been kept
specifically for the purpose of green belt shows
that, after the development of the colony, the
Society is now trying to sale the green belt in the

colony. Further, if the same is allowed to be
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done, then the green belt which is left after this
construction will also be utilized by the society

for commercial use.

That further it is submitted that after the sale of
the said plot, the Society has also prepared one
plan wherein in the green belt the Plot No.785
has been shown, which shows that the said
allotment has been done later in point of time.
The copy of the plan dated 10.08.2001 is

annexed herewith as Annexure P-5,

That further it is submitted that the perusal of
the plan (P-5) clearly shows that the said
construction over the green belt is neither for
religious purpose or nor for any charitable
purpose, and the same 1is for commercial

purpose only.

That further it is submitted that in case the
construction of commercial complex is allowed
to be done on the green belt area, which is on

the entry point of the colony, shall effect the
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interest of the residents of the colony and will
cause congestions, traffic jams and nuisance.
Therefore, in any case by allowing the
construction upon the green belt, the private
respondents are allowing the construction by
compromising with the heath of the residents.
Therefore, the illegal construction upon the

green belt may not be allowed to be done.

That further it is submitted that the judgment
(P-4) by any means shall not be binding upon
the residents of the colony and further by virtue
of the said judgment the Ld. Court below has
not allowed the construction over the green belt
area for some other purpose. Therefore, in any
case there is a complete misinterpretation of
judgment (P-4) by allowing the construction

upon the green belt area.

That further for the kind perusal of this Hon'ble

Court photographs of construction at site are

being placed on record as Annexure P-6.
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That therefore the petitioners have approached

this Hon'ble Court by filing the writ petition

under Article 226/227 of the Constitution of

India.

That the petition raises following substantial

question of law for determination by this Hon’ble

Court :-

(1)

(1i)

(iii)

Whether the green belt area can be
constructed for commercial purpose

or not?

Whether the commercial
construction upon the green belt will
cause undue harassment to the

residents of the area or not?

Whether there is sufficient parking
available in the Ilocality for the
purpose of commercial construction

or not?

Whether the official respondents

have taken any action upon the
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receipt of the legal notice (Annexure

P-2)?

(v) Whether the commercial
construction upon the green belt
area will cause lot of inconvenience

to all the residents of the locality?

(vi) Whether the official respondents are
allowing the construction upon the
green belt by mis-interpreting the

judgment (Annexure P-4)?

(vii)  Whether the judgment (P-4) is being
appreciated in true letter and spirit

by respondent No.3?

That the petitioners have been left with no other
alternative remedy which is so speedy and
efficacious except to approach this Hon’ble High
Court by way of present writ petition under
Article 226/227 of the Constitution of India.
There is no remedy or appeal/revision under the

rules/statutes governing the petitioners.

269



270

24.

143

That no such or similar petition has earlier been
filed by the petitioners either in this Hon’ble
High Court or in the Hon’ble Supreme Court of

India.

On the ground submitted above and
more to be stated later on, if necessary, it is
therefore respectfully prayed to issue a suitable
writ, order or direction especially in the nature
of certiorari and mandamus directing the

respondents:-

i)  To produce the complete records of the

case;

i) To issue a writ in the nature of
mandamus  directing the  official
respondents to restrain the private
respondents to do construction for
commercial use upon the plot which
has been kept for the purpose of green
belt as the same is totally arbitrary

and unjustified.
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vi)

vii)
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Further directions be issued to the
official respondents to get the status
report of the construction being done

upon the green belt area.

Further directions be issued to the
official respondents to take action
against the private respondents in
accordance with law and also to decide
the legal notice dated 20.09.2021
(Annexure P-2) in a time bound

manner.

Requirement of filing of the certified
copies/typed copies of Annexures may

kindly be dispensed with;

Requirement of advance notice on the
respondents may kindly be dispensed

with;

Permission may be granted to place on
record the true translated/typed copies

of Annexures.

viii) Award the costs of the petition.

271



2792 145

It is further prayed that during
the pendency of the present writ
petition, the construction in question

may kindly be stayed.

7
Place: Chandigarh b\o\)ﬁ

Dated: 18.11.2021 Q{} .:}\\<‘”
| O

\
THROUGH COUNSEL

5

[AAYUSH GUPTA] [MADAN GUPTA)
ADVOCATES
COUNSEL FOR THE PETITIONERS

Verification:

Verified that the contents of the above writ
petition from para No.l to 21, 23 and 24 are true and
correct to our knowledge and belief and submissions
made 1n para No.22 are based on legal advice
received. No part of it is false and nothing material

4
has been kept concealed therein. \)9‘)?)

Place: Chandigarh \\iﬂ/
Dated: 18.11.2021 \Q:fj/\\
0
O (ARHAY boval)

@) PapuiTa hovél)
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IN THE HON'BLE HIGH COURT FOR THE STATES OF
PUNJAB AND PUNJAB AT CHANDIGARH

cwP No.2 YM38 oF 2021

Abhay Goyal and another | ... Petitioners
Versus

The Commissioner, Municipal Corporation, Ludhiana

and others ... Respondents

Affidavit of Abhay Goyal, aged about 66

years, son of Late Sh.Kanwar Sain, resident

of House No0.662, Aggar Nagar, Block-B,

Ferozepur Road, Ludhiana, District

Ludhiana.

I, the above named deponent do hereby
solemnly affirm and declare as under :-

1. That the deponent is filing the present case and

as such familiar with the facts, circumstances

and records of the case and therefore, he is

competent to swear this affidavit.

at the deponent states on oath that all the
s stated in the accompanying writ petition
true and correct to his knowledge and belief.

egal submission made therein are based on

legal advice received which is believed to be true

1
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and correct. The entire contents of the writ
petition are not being repeated herein for the
sake of brevity, and may kindly be read as part
and parcel of this affidavit.

3. That the deponent states that all the Annexures
are true typed/translated copies of their
respective originals.

4. That the deponent has not filed any other such
or similar writ petition either in this Hon'ble
Court or in the Hon'ble Supreme Court of India.

5. That the deponent declares that the Aadhaar

number and address mentioned in the memo of

parties is true and correct. M

Place: ¢n?9 (Abhay Goyal)
Dated: 18.11.2021 Deponent
Verification:

Ver;fl_ ---'-- the contents of paras No.l1 to 5
of my above % Un ‘ true and correct to my

fief. No part of it is false

i
H
y

sﬁqsonal know%fdg%ﬁnd”
\. ‘d A

.:"’\ﬁi""j!
Gl B

e w*(éjf;&knso M
“en =55 .’ ‘M F:
BRI N

, Place .cup " ~ARY, <A (Abhay Goyal)

Dated: 18.11.2021 Deponent
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]
-
ﬁw é’édlm g&ﬂm Residence cim. Office :
# 6, Kalkajl Enclave Extenslon, Adj. M.1.G.
{M) 98149.58778 Pink Flats, Rishl Hagar, Ludhiana-141001
£ Chamber No. 361, 3rd Floor,
Qmmw ¢«¢,m New Distt. Courts, LUDHIANA.
Ph : 0161-2250381
(M) 9B146-54474
ADVOCATES E-mall ; advgauravguptad§i@gmail.com
E-mall : alphaggupla@yahoo.co.in
Ref. No. coovvennnnens Dated ..oeemvnveennes
REGD.A.D.

Scptember Jy, 2021
To

I. The Municipal Corporation,
Zone-D, Sarabha Nagar,
Ludhiana through its Commissioner

2. The Commissioner,
Municipal Corporation,
Zone-D, Sarabha Nagar,
Ludhiana ’

3. The Deputy Commissioner,
Ludhiana

4. The Ludhiana Aggarwala Co-Operative House Building
Society Limited, Aggar Nagar, Ludhiana through its
President/Manager. '

Sub:- Legal Notice regarding the illegal construction
being raised and being raised over the Green Belt
Area, Aggar Nagar, Ferozepur Road, Ludhiana.
Sir,
Under instructions for and on behalf of my client Sh.
Abhay Goyal son of Late Sh. Kanwar Sain resident of Housc
No.662, Aggar Nagar, Block B, Ferozepur Road, Ludhmm 1

hereby scrve you with ihe f'ollmwng legnl notice:-

I. That the addressee no.4 is a body corporate registered
under The Punjab Stute Socicties Act 1961 which was
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HAuinash Chander Gupita s e

(M) 98149.58778 Pink Flats, Rishi Nagar, Ludhlana-141001

' ' Chamber No. 361, 3rd Floor,
%wm QW New Distt. Courts, LUDHIANA.

(M) 98146-54474 Ph : 0161-2250364

ADVOCATES E-mall : advgauravguptadéi@gmail.com

Y E-mall : alphaggupta@yahoo.co.in

Ref. No. ..coovvvnnne.

Dated v..c.oivivins

established in 1971. The addressee no.4 has developed a
colony under the name of Aggar Nagar having two
separate bocks popularly known as Block-A and Block-B.
Both these blocks are situated on the main Ferozepur
Road and are the most posh area of Ludhiana City. The
addressee no.4 society has carved out various residential
plots. The residential plots were allotted to members. The
commercial SCFs and Booths were carved out for
meeting out the day to day commercial needs of the
residents of these Blocks ‘A & B’. The residential houses
were built by various known businessmen and -
professions etc. With the passage of time, this area
became most sought for in the entire city. At present

more than 750 families i.e. about 5000 persons are

residing in these blocks.

. That various Green Belts areas were left at the time of
development of these blocks for beautification and to
give healthy environment and healthy life style to the
residents of the area. These green belts have been

developed into Parks and are the lifeline of residents of

these blocks.

- That my client has been residing in Block-B,. Aggar

Nagar for the last more than 40 years. At present my
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}4 s r/, éé [:315 ¢ Rasidence cum. Office ;
%ﬂf- # 8, Kalkaji Enclave Extension, Adj. M.LG.

(M) 98149-68778 Pink Flats, Rishi Nagar, Ludhlana-141001
Chamber No. 361, 3rd Floor,

¢4M46¢ q«,ﬁ,ﬂa, New Distt. Courts, LUDHIANA.
(M) 98146-54474 Ph: 0161-2250361
ADVOCATES E-mall : advgauravguptadéi@gmall.com

E-mall : alphaggupta@yahoo.co.in

Ref. No. ..ooveivveiees

Dated

client is resident of House No.662, Block-B, Aggar
Nagar, Ludhiana and the said house is in the name of

wife of my client namely Mrs. Parvita Goyal.

. That you addressee no.4 and your directors are guilty of

wrong doings. You addressee no.4 society has illegally
and wrongly allowed one Raju Karyana Store to raise
construction in the Green Belt area of Block B. Earlier
Raju Karyana Store was allowed to raise illegal
construction towards the front side towards the Green
Belt and it has also come to the notice of my client that
area measuring about 350 sq. yards of Green Belt has
been illegally and wrongly transferred to said Raju
Karyana Store and the said Raju Karyana Store is raising
illegal construction in the shape of commercial complex

over the Green Belt Area.

That when my client enquired about the illegal
construction raised by Raju Karyana Store on the Green .
Belt then it was told to my client that owner of Raju
Karyana Store told has purchased the said area of Green
Belt from addressee no.4 Society and also claimed that

he had got sanctioned one plan from Municipall

over the

Corporation, Ludhiana for raising constructio
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}4 . é ﬁé é:, g Rosidenco cum. Offica :
“ﬁ oz # 6, Kalkajl Enclave Extenslon, Adj]. M.I.G.

(M) 88149-60770 Plnk Flats, Rishi Nagar, Ludhlana-141001

Chamber No. 361, 3rd Floor,

¢W Qaﬁm New Distt. Courts, LUDHIANA.

(M) 95146-54474 Ph: 0161-2260361

E-mall ; alphaggupta@yaheco.co.ln

Refl. NO. ciovvieninnans Dated ....cosusinsive

said Green Belt Arca. The addressee no.l and 2 have no
right to sanction any plan rclating to the Green Belt

Area.

6. That my client approached the officials of addressee no.1
and 2 to enquire about the same and requested them such
illegal construction should be stopped immediately but
the concerned officials refused to accede to the request -
of'my client, The concerned officials of MC, Ludhiana

are hands in gloves with the said Raju Karyana Store and

addressee no.4.

7. That the illegal acts of addressee no.4 society does not
end here, the addressee no.4 society without any
authority has also got constructed the shops in the Green
Belt Area and has let out these shops to various persons.
The addressee no.4 socicty has allowed the construction
over the Green Belt area which is neither religious nor
for any charitable purposc but for their vested interests.
There are various other commercial constructions raised

over the Green Belt Area of Block B which are liable to

be demolished.
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’ _ Resldence cum, Office ;
ﬁwmé @émfw %ﬂm # 6, Kalkajl Enclava Extension, Ad). M.1.G.

{M) 98149-50770 Plink Flats, Rishi Hagar, Ludhiana-141001

Chamber No. 361, 3rd Floor,

%zmcw ﬁ«//pm Now Distt. Courts, LUDHIANA.

(M) 98146-64474 Ph: 0161-2260361

ADVOCATES E-mall ; advgauravgupta3é1@gmail.com

E-mall : alphaggupta@yahoo.co.in

Ref. No. viveiene Dated ...... S

8. That it has also come to the notice of my client that
addressee no.4 society has illegally and wrongly sold the
arca of Green Belt of Block B in the shape of two plots
measuring 113 sq. yards each adjoining to said Raju

Karyana Store.

9. That the addressee no.4 society and its concerned
directors have committed heinous crime by selling the
Grécn Belt area. None of the person has any right to sell
and dispose of Green Belt Area. Such act and conduct has -
affected the entire outlook of Block B of Aggar Nagar. It
has also resulted into threat of_security to the residents of
the area, The construction of commercial complex in the
Green Bell Area is against the interest of the residents of
the area. Such commercial construction has resulted into
congestions, traffic jams and nuisance. The same is also -
adverscly affecting the health of the residents of the
Aggar Nagar. The illegal acts of the directors of

addressee no.4 have hampered the Smart City look of

Ludhiana.

10. That before initiating legal proceedings against you
in Hon’ble Punjab & Haryana Migh Court or any other

competent court for demolition of the illegal
5
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)4 ’ g eé (‘: q Resldence cum. Office :
: W # 6, Kalkaji Enclave Extension, Adj. M.1.G.
(M) 98149-58778 Pink Flats, Rishi Nagar, Ludhiana-141001

Chamber No. 361, 3rd Floor,

?dma éa/,ﬁ,m ' New Distt. Courts, LUDHIANA.
(M) 98146-54474 Ph : 0161-2250361

E-mall : advgauravgupta361@gmail.com
ADVOCATES E-mall : alphaggupta@yahoo.co.in

Ref. No. ..ccvvunnnnens . Dated ........ e ;

constructions and also the illegal acts and deeds on the
part of addressee no.l to 4, my clients is giving you this

notice to undo the illegal acts immediately.

I, therefore, call upon you addres:sees to immediately initiate
the steps for stopping the said illegal construction of
commercial complex on the Gree_nlBeIt Area by Raju Karyana
Store and others and also to ca:'ilce[ the any such alleged
sanctioned plan, to demolish the shbps raised by these persons
on the Green Belt Area, failing :which my client shall be
constrained to initiate legal proceedings against you before

Hon’ble Punjab & Haryana High Court as well as other courts.

Copy Retained.

Avinash
I

Gaurav Gupta
!
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A VIJAY B, VERMA Mob:9193150-8386?@

M.A.(Eng.) LL.B., Advocate
PUNJAB & HARYANA HIGH COUHT

PART—! DlST___ [Q URTS LUDHIANA.,
TELE NO 2250-241-243, OFFICE NO : 0161-4608091

OFFICE : 3RD FLOOR, HOTEL GRAND MARIAN, DUGRI ROAD, LUDHIANA.

Ref. No. covveverennne Dated ..cocveeneeanns

Dated: 28.9.2021.

Registered Post

To
Shri Abhay Goyal
s/o late Shri Kanwar Sain,
Housc No.662, Aggar Nagar,
Block-B, Ferozepur Road,

Ludhiana.

Rel:  Your noticc dated September 20,2021  issued by you through
your counscl Shri Avinash Chander Gupta and Shri Gaurav
Gupta, Advocates, Chamer No.361, 3 Floor, New District
Courts, Ludhiana to The Ludhiana Aggarwala Co-opcrative
Housc Building Society Limited, Aggar Nagar, Ludhiana,

Municipal Corporation,  Commissioner  and Deputy

Commissioner, Ludhiana.

SUBJECT: REPLY TO YOUR NOTICE.

Sir,
I have been engaged by my client Shri Pawan Garg, President,

The Ludhiana Aggarwala Co-operative House Building Society
1
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Limited, Aggar Nagar, Ludhiana and on his instructions and on his
behalf, 1 hereby give you the following reply to your nolice dated
Scplember 20,2021 :-

1. That para No.l of your noticc is corrcct Lo the extent that

my client The Ludhiana Aggarwala Co-opcrative House

Building Socicty Limited, Aggar Nagar, Ludhiana

TR L

(hereinafter referred to as the Society) is a Body Corporate
registered under The Punjab Co-operative Societies
Act, 1961 and the said Society had developed a colony under

the name and style of "Aggar Nagar", Ludhiana having two

Blocks i.c. Block ‘A' and Rloclk 'B'"on both ‘the sides of
Ferozepur Road, Ludhiana and that the Society has carved
out various plots for residential and commercial purposes.
At the time of formation of the Society, the entire arca of the

said colony of the Socicty was outside the limits of the then

Ludhiana i\/lunicipal Committee, Ludhiana and thcreaflter
Municipal Corporation, Ludhiana. Thercfore the layéut plan
of the said colony of thc Society was prepared by the
Engincering Wing of the said Socicty and the some changes
lateron were made therein from time to'tin';c by the Socicty.
The Socicty also allotled space o various [nsfilulions like
Schonl, f-lospilal and Guest [-l:ousc cte. and the land was _

also allotled 1o rcligious Institutions i,c. Jain Sathan, = =
‘ 2 b S
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Raghunath Mandir,Arya Samaj Mandir, Gurdwara cle.

within the said colony of the Socicly.

. Thal para No.2 of your nolicc is corrcct to the cxtent that

some Green Belts were left ar the time of development of
said colony of the Sociely for beaulification and to give
healthy environment and hcalthy life style to the residents

of the area and that the same were developed into Parks by

the Society.

. That para No.3 of your notice is wrong and denied. The

plots within the colony of the Socicty have been allotted to
the members of the Society and you (Abhay Goyal) are not a
member of the Socicty nor any plot has been aliotted to you.

However, Smt. Parvita Goyal is a member and allottee of the

Society.

. That para No.4 of your notice is wrong and denied. It is

denied that the Directors of the Socicty arc guilty of wrong
doings. It is denied that- the Society has illegally and
wrongly  allowed onc Raju Karyana Storc to raisc

construction in the Green Belt arca of Block-B or that

carlicr Raju Karyana Store was allowed to raisc illegal
construction towards the front side towards the Green
Belt. It is denicd that an arca measuring about 350 sq.yds.

of Green Belt has been‘illegally and wrongly trarisferred  to

285
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said Raju Karyana Store or Lhal the said Raju Karyana
Store is raising illegal  construction in thc shapc of
commercial complex over the Green Belt Area. All the
allegations are wroné, illegal and malafide. No land has

been allotted by the Society to Raju Karyana Store  out of

any Green Belt. However plot No.785 measuring 569 sq.yds.
was allotted by the Society to Shri Pawan Kumar Duggal
son of Shri Prem Nath in the year 1986. Later on, a
controversy arosc in the Society when some members
alleged that the said plot is part of Green Belt and when the
Society also p;assed a Rcs.oilu_titm-“ihé.reby cancelling’
allotment of the said plot to Shri Pa\;uan Kumar Duggal and
order of cancellation of allotment was conveyed to said Shri
Pawan Kumar Duggal on 10.1.1989__.. Shri Pawan Kumar
Duggal filed a Civil Suit | bearing No.40 of 1990 on
23.1.1990 in Civil Courts at Ludhiana, challenging the
cancellation of allotment of plot to him and the said suit
was contested by the Socicty and after full trial and after
recording of cvidence of both the partics, the suit of Shri
Pawan Kumar Duggal was deerced by the Court of Ms.
Sudarshan Modi, the then Senior Sub Judge, Ludhiana vide

judgment and deeree dated 3.4.1992 and the cancellation of

allotment made by the Socicly was scl aside and the plot



-

was restored to Shri Pawan Kumar Duggal and at the same
time, the Socicly was also restrained from interfering in the
possession of Shri Pawan Kumar Duggal. The Socicty
aggricved by thc said judgment and decree filed a Civil
Appcal bearing No.35 of 16.5.1992 against the said
judgment and decree dated 3.4.1992 passed by the Court of
Ms. Sudarshan Modi, thc then  Scnior Sub Judge,
Ludhiana. The said appeal was filed by the Society through
Shri S.R. Wadhera, Advocate and the said appeal was
dismissed by the Court of Shri K.K.Kataria, the then
Additional District Judge, Ludhiana on 6.5.1993 vide
detailed judgment and decrec. The Society was still not
satisified and therefore the Society filed a Regular Second
Appeal bearing No.40] of 1994 in the Hon'ble High Court of
Punjab & Haryana at Chandigarh and the said Regular
Second Appeal was dismissed by Hon'ble Mr. Justice R.S.
Mongia, Judge, Punjab & Haryana High Court, Chandigarh
vide order dated 19.7.1994. Still the _Soc‘icly was not
satisficd and the Socicly went in -Hon'ble Supreme Court of

—

India and filed SLP, which was also dismissed by the

Er—

Hon'ble Supreme Court of India. Thus “HHe—iialion
regarding allotment of plot and the question whether the

plot was a part of Green Belt or not has been finally decided

——
—

-&::-
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Letween the partics upto the Hon'ble Supreme Court of
Indin. The Socicly thercaller exceuted o Registered Sale
Deed of the said plot in favour of the said Shri Pawan
Kumar Duggal on llﬂ.?.lg% bearing Vasika No.14156
dated 18.7.1995 and rnul"alion in the revenuce record was
also sanctioned in favour of Shri Pawan Kumar Duggal.
Lateron the said Shri Pawan Kumar Duggal cxccuted two
different sale deeds in respect of the said plot both of the
area measuring 284-1/2 sq. yds. cach bearing Vasika
No.22763 dated 10.1.1997 and Vasika No.2287] dated
13.1.1997 in favour of Shri Avinash Chander s/o Shri
Khushi Ram s/o Shri Mela Ram. Laleron Shri Avinash
Chander died and as per arrangement amongst his legal
heirs, the said plot was transferred by the Society in favour
ol his son Shri Rakesh Kumar Gupta s/o late Shri Avinash
Chander Gupta. Said Shri Rakesh Kumar Gupta further
sold part of the said plot measuring 342 sq. yds. to Shri
Sumit Arora son of Shri Ramesh Kumar Arora and Shri
Anlit Arora son of -Shri ‘Ramcsh Kumar Arora vide
registered sale deed dated 24.5.2019 and mulation in the
revenue record was also sanctioned in favour of said Shri
Sumil Arora and Shri Ankit Arora. The said purchasers Shri

Sumit Arora and Shri Ankil Arora applicd to Municipal .

6
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Corporation, Ludhiana alongwith all the documents of title,
building plan and also deposited the building fec and other
charges. The building plan of said two purchasers of the
plol mcasuring 342 sq. yds. has alrcady bcen sanctioned by
Municipal Corporation, Ludhiana aflter verifying the
documents and the site. Shri Sumit Arora and Shri Ankit
Arora partners of said Raju Karyana Store and it is the
said two owners Shri Sumit Arora and Shri Ankit Arora
who are raising construction as per the building plan
approved by Municipal Corporation, Ludhiana. Therefore,
you are neither a member of the Society nor you have any
right, litle or interest in the said property and thercfore
your allegations that the said plot is part of Green Belt are
also wrong and in breach of the said judgments and
decrees.

. That para No.5 of your _noticc is wrong and dqnicd. It is
denied that any illegal construction was raised by Raju
Karyana Store on the Green Belt or that it was informed to
you that the owner of Raju Karyana Storc has purchased
any area of Green Belt from the Socicty as alleged. Truce

facts have alrecady been detailed above. As already stated

that the said plot is not part of Green Belt.

——

—_——

"'ﬁ-—“_‘——_____"'::-__—_: 1
ot %
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6. That para No.6 of your nolice is wrong and dcnied. The

allegations made in this para of your nolicc arc wrong,
illcgal and manipulated lo create a fake causc of action. In
vicw of the facts detailed above, the allegations being made

by you in your notice pale into insignificance and cvaporate.

. Thal para No.7 of your notice is wrong and denied. It is

denied thal any acts of the Society are illegal or that the
Society without authority has got constructed the shops in
the Green Belt area or has let out any such shops to
various persons as alleged. It is denied that the Society has
allowed the construction over the Green Belt area which is
neither religious nor for any charitable purpose, for any
vested interests as alleged. It is denied that there are
various other commercial constructions raised over the
Green Belt area of Block-B or that the same arc liable to be

demolished. The allegations are wrong, illegal and malafide.

. That para No.8 of your notice is wrong and denied. It is

denicd that the Socicty has illegally and wrongly sold any
arca of Green Belt of Block-B in the shape of two plots

rricasuring 113 sq. yds. cach adjoining to said Raju Karyana

Storc.

. That para No.9 of your notice is wrong and denied. [t is

denied Lhat the Society or its concerned directors have

——

—

—
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commilted any heinous crime by sclling any Green Belt arca
as alleged. As already stated the allotment was made by the
Socicly strictly as per law and as per order of the competent
Courts of jurisdiction. It is denied Lhat any act of the
Socicty has resulled into any Lhreat of sccurity lo the
residents of the arca as alleged. It is denied that there is
any construction of the commercial complex in the Green
Bell area . As already stated now the cntire area of the said
colony of the Society is under direct control of Municipal
Corporation, Ludhiana. It is denicd that any act of the
Society was directly effecting the health of residents of
Aggar Nagar, Ludhiana. It is denicd that any alleged act of
the dircctors of the Society has hampered the smart city
look of Ludhiana.

10. That para No.10 of your notice is wrong and denied.
However, in case any illegal proceedings are filed by you
against the Society on baseless allegations, you shall be

liable for all the costs, risks and consequences. Your said

acts arc also defamatory against Socicly.

lLast para of your notice is wrong and denied. You are
hereby called upon to withdraw your notice forthwith and desist from
initiating any falsc and frivolous proccedings against the Society. In

case still you opt to initiatc any falsc and frivolous proceedings

]
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against Lthe Socicly, the same shall be strongly contested by my client
at your own costs, risks and consequences and the Socicty reserves
its right to filc appropriate legal proccedings against you as provided

undcer the law.

A copy of this reply has been retained in my office.

Yours faithfully,

—

(VIJAY=B=VERM A}~

@VIJAV??E%RMA

Enrol. P124/1982 ADVOCATE

&/ Copy to:
: " Chamber No, 241, 2nd Floor,
Shri Avinash G'U-Pta Lawyers Chamber Comples, Dlsrt. Coclr::-?sr, .

S, Qeiray Snple LR e B el |
Advocates

6, Kalkaji Enclave Extension,

Adjoining M.1.G. Pink Flats,

Rishi Nagar, Ludhiana

(Mobile: 98149-58778)

for information please.
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In the Court of Mrs. Sudarshan Modi, PCS, Senior
Sub Judge, Ludhiana.

C.S. No.46 of 1990
Date of Institution: 23.01.90
Date of Decision: 03.04.1992

Pawan Kumar Duggal s/o Sh.Prem Nath Duggal, C/o
M/s Kamal Agencies near Congress Office, G.T. Road,

Ludhiana.

.... Petitioner

Versus

The Ludhiana Aggarwala Co-operative House
Building Society Ltd., Aggar Nagar, Ludhiana

through its Office Secretary/Managing Committee.
.... Defendant

Present: Vijay B Verma counsel for the plaintiff.

Sh.H.P. Sharma Counsel for the defendant.

JUDGMENT :

The facts which emerged from the

present plaint are epitomized as under :-
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That plaintiff is member of the defendant
society which is body corporate registered
under the Punjab Co-operative Societies Act
1961; that the plaintiff made an application to
the defendant society for the allotment of a
plot; that on the application of the plaintiff, the
Managing Committee of the defendant society
deputed Sh.Amar Singh, Sectional Officer of
the defendant society to report about some
suitable site; that Amar Singh S.0. submitted
his report on 21.2.86 and he recommended a
suitable site for allotment to the plaintiff; that
the defendant society enrolled the plaintiff as
its member vide allotment No.1500 and allotted
a plot No.785 measuring 569 sq. yards with the
boundaries North shops of defendant society on
Ferozepur Road, South road 30’, East open
space, West Arya Samaaj Mandir situated at
part-B, Agar Nagar, Ludhiana. that the said
plot was allotted to the plaintiff @ Rs.200/- per
sq. yards ‘i.e. for total sale consideration of

Rs.1,13,800/-; that out of which the plaintiff
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has already paid a sum of Rs.50,000/- vide
three receipts of Rs.25,000/- dated 2.5.86,
Rs.15,000/- vide receipt dated 2.6.86 and
Rs.10,000/- vide receipt dated 30.6.87 and
remaining sale consideration was agreed to be
paid by the plaintiff in installments; that after
the payment of part of sale consideration the
possession of the said plot was handed over by
the defendant society to the plaintiff through
Amar Singh Sectional Officer on 2.5.86; that
the defendant society vide its letter dated
10.1.89 informed the plaintiff that the
allotment of the said plot has been cancelled;
that this letter was issued by Kuldip Singh
Ghai, the so called President of the defendant
society; that the letter of cancellation of the
allotment is wrong, illegal, malafide, without
jurisdiction as the said order has been passed
without any notice, without affording
opportunity to the plaintiff of hearing; that
Sh.Kuldeep Singh Ghai was not competent to

cancel the said allotment and to issue letter
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dated 10.1.89 in view of the order passed by
Sh.Bhagwan Singh in Civil suit with the
caption The Ludhiana Aggarwala Co-operétive
House Building Society Ltd. Vs. Ved Parkash
and others, wherein the alleged committee
member were specifically restrained from
acting as office bearers of defendant society;
that allotment was duly made against part
consideration and  possession too  was
delivered; that there was no provision to revoke
the same; that defendant society is stopped by
its act and conduct from cancelling the
allotment; that employees of the defendant
society have now threatened the plaintiff that
they will take forcible possession to which they
have given no right. It is also alleged that
plaintiff served the defendant with notice u/s
79 of the Punjab Co-operative Societies Act.
Hence this suit seeking the relief that
defendant should be restrained from interfering

in his lawful possession.



170

Pursuant to the summons issued by the Court
the defendants made the appearance. At the
very out set they challenged the maintainability
of suit in the present form alleging that
jurisdiction of this Court is barred u/s 82 of
the Punjab Co-operative Societies Act. On
merits, the defendant society admitted the
plaintiff to be member of the defendant society
but according to it no valid allotment was
made; that the plot which was allotted to the
plaintiff was part of green belt; that enquiry
was conducted by ARCS Jagraon on the basis
of complaint made by one of the members of
defendant society to the Deputy Commissioner
who appeointed Sh.Amarjit Singh Gill ARCS, as
enquiry officer that he found illegal allotment
made by the managing committee of the
defendant society out of the green belt; that the
said report was laid before the General House
which is Supreme body and said body accepted
report and cancelled the allotment of all those

plots which were carved out of the green belt
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with malafide intention; that plaintiff was
never given any possession as no such plot
exists with the boundaries as disclosed by the
plaintiff. It 1is, therefore maintained that
plaintiff has got no right on the plot and

prayed that suit of the plaintiff be dismissed :-

The parties went to trial on the following

issues:-

1. Whether the plaintiff is entitled for

permanent injunction? OPP

1A. Whether the suit is not maintainable as
jurisdiction of this Court is barred u/s 82
of the Punjab Cooperative Societies Act?

OPD

2. Relief.

Both the parties led evidence and after hearing
the Ld. Counsel for the parties I proceed to

record my findings as under :-
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Issue No.1, 1A. Both the issues are
interconnected and interlinked, so 1 take up

both the issues together for discussion.

6. Accordingly to the plaintiff, he is in possession
of the suit property as the same was allotted to
him; that part consideration too was paid by
him and defendant has got no right to interfere
in his possession. In order to prove the said
version the plaintiff himself appeared in the
witness box as PW1 and he narrated the facts
as alleged by him in the plaint and also proved
the receipts of part payment. According to him,
a sum of Rs.25000/- was paid by him vide
receipt dated 2.5.86 and a sum of Rs.15,000/-
was paid by him vide receipt dated 2.5.86 and
proved copy of the same as Ex.Pl and Ex.P2
and thereafter according to him he made
payment of Rs.10,000/- vide receipt dated
30.6.87, he got the original receipt and proved
its copy as Ex.P3. He also clearly stated that
Sectional Officer of the defendant prepared the

site plan of the disputed property in triplicate,
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one copy was given to him and he proved copy
of site plan Ex.P4. He further disclosed that
writing with regard to delivery of possession
was made by Amar Singh Sectional Officer and
proved the same as Ex.P5. He then stated that
allotment certificate was issued in his favour
by Smt. Harvinder Kaur Administrative Officer
of the Society on 2.5.86, he brought the
original allotment letter and proved certified
copy of same Ex.P6. He also brought original
receipt of Rs.5/- and Rs.50/- and proved the
copy of same as Ex.P7 and Ex.P8. He also
brought receipt of Rs.450/- which defendant
society has received on 2.5.86 and proved its
copy Ex.P9. He proved the report of Sh.Amarjit

Singh dated 21.9.87 as Mark-A.

Further, according to him defendant society
informed him on 10.1.89 about cancellation of
the plot. He brought said letter and proved its
copy as Ex.P10. He further stated that
defendant society did not serve him with any

show cause notice nor had given any
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opportunity of being heard before issuing show
cause notice Ex.P10 which bears signatures of
Kuldip Singh Ghai who according to him was
not President of the society, he therefore
challenged the authority of Kuldip Singh Ghai
and disclosed that he had no authority to
cancel the allotment. He proved the notice
which according to him was served by him u/s
79 of the Punjab Co-operative Societies Act to
the Registrar of Co-operative Societies Punjab
under registered post through his counsel
Sh.Vijay Verma and proved its copy Ex.P11 and
postal receipt Ex.P12. According to him, he did
not receive any reply and also clearly stated
that defendants have now threatened to
dispossess him from the plot which is in his

possession as owner.

This version that allotment of the plot was
made and part consideration too was received
by the defendant society stands proved from
the statement submitted by the witnesses

examined by the defendant society.
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Amar Singh Sectional Officer of the defendant
society when appeared as DW3 stated that
Ex.PS bears his signatures and it is in his
writing. He admitted that words “specific
possession” has been given to Pawan Kumar
Duggal and site as per map” is in his writing
but he then stated that actual possession was
not delivered at the site. It was on paper only
which was at the instance of Amrit Lal Sagger
who was President of the society. According to
him, plot allotted to Pawan Kumar Duggal was
part of green belt and it is being used as park
and the possession of the said plot is with the

defendant society.

In his cross-examination, he admitted to be
correct that Ex.P5 is prepared by him and also
stated that he did not remember if any warning
regarding his work and not complying the order
of the Presiding was given to him. He then
stated that Amrit Lal was its President and he
has been doing all whatever he desired to be

done by him. According to him he was bound to



176

comply with the order even if it was illegal
order. When he was asked if he had brought
the site plan or lay out plan of the colony or
society to show disputed property to be part of
green belt, he stated that he did not bring the
same. However he stated that adjoining to the
disputed property there is Arya Samaaj Mandir
and there is constructed building of Arya
Samaaj Mandir alleging that it was also part of
green belt. He admitted that he is working in
the society from the date of inception of society
viz from 1972. According to him he has seen
lay out plan of the society and is competent to
tell as to which area fell in green belt and
which area does not fall in green belt. At the
same time, he admitted that society has
constructed 21 shops and the area of which
shops were constructed is area of green belt.
He also admitted to be correct that society has
allotted land to Raghunath Hospital, Mandir,
Gurudwara, Jain Asthan, Arya Mandir. All

India Manav Ekta Samiti, and Mansarover and
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these institutions have raised construction on
the site allotted to them. According to him
society does not have any sanctioned lay out
plan of Municipal Corporation Ludhiana
wherein green belt has been shown and further
stated that original lay out plan was got
changed to the extent of site which have been
allotted to these institutions. When he was
asked if he has brought any changed lay out
plan he stated that he did not bring the same
and clearly admitted that said lay out plan too
was not sanctioned by any legal competent
body. According to him, it was with the Town
Planner but he admitted to be correct that the
entire area of Agar Nagar society now fall
within the  jurisdiction of Municipal
Corporation. He admitted that he has written
in Ex.PS that possession of the disputed plot
has been delivered to the plaintiff at the spot.
He admitted site plan Ex.P4 and Ex.P5 to be
correct as per existing position at the spot. He

also admitted to be correct that when allotment
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was made to the plaintiff, Amrit Lal was not
President of the society and the society was
being run by Administrator Officer and Smt.
Harvinder Kaur was the Administrator Officer
and she signed documents Ex.P4 and Ex.PS.
According to him the Administrator was
appointed by Asstt. Registrar and he is Govt.
employee and Administrator appointed the

Advisory committee.

On careful perusal of statement of this witness
I find that possession was delivered to the
plaintiff at the time of allotment and Amrit Lal
Aggarwal was not the President and entire work
was required to be done by Administrator.
Harvinder Kaur the Administrator did sign the

document Ex.P4 and Ex.P5.

Smt. Harvinder Kaur Administrator when
appeared as DW1 also admitted her signatures
on the documents Ex.P4 and Ex.P5S and also
identified the signatures of Amar Singh
Sectional Officer of the society. She also

admitted her  signatures on  allotment
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certificate Ex.P6 and also admitted that Asstt.
Registrar  Co-operative  Society Ludhiana
granted permission and allowed the resolution
of allotment passed by her in favour of the

plaintiff,

F.C. Kaushal Secretary of the defendant society
in his cross examination admitted that all the
correspondence received by society is placed
before the President and thereafter the same is
then entered in the receipt register of the
society which is done by the Clerk. According
to him document Ex.D1 vide which allotment
was cancelled was not received in the office as
it does not bear any receipt No. of the society,
in fact said letter was never received in the
office of society but after some time of issuing
letter Surinder Singh Mann sent photo copy of
letter Ex.D1 to the office requiring as to what
action had been taken and they filed reply that

no such letter was received by the society.

According to the Ld. Counsel for the plaintiff

that this letter Ex.D1 was subsequently
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prepared the submission in the set of
circumstances does not appear to be without

force.

He (Mr. Kaushal DW) admitted that plaintiff
deposited a sum of Rs.50,000/- as part
consideration in receipt of plot in question and
remaining amount was required to be paid by
him in installments. He however showed his
inability to disclose if plaintiff had coming to
the society for depositing the installments and
society refused to accept the same. He admitted
that plaintiff to be member of the society. He
however admitted to be correct that meeting of
the office bearer of society was called and
general body meeting was held on 10.7.88 and
clearly stated that none of the member of the

body attended the meeting.

Pritpal Singh Inspector DW4 simply proved the
enquiry alleged to have been conducted by
ARTC of Jagraon on the complaint of one
member of the defendant society which has

been exhibited as Ex.DW4/ 1.
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I may mention here that said enquiry has got
no bar on the case of the plaintiff for the
obvious reason that plaintiff was allotted plot
and sale consideration too was paid by him and
he is in possession of the said plot and before
cancelling the plot no opportunity was given to
him by the society and it also does not stand
proved at all that K.S. Ghai was competent to

do the needful.

The Ld. Counsel for the plaintiff submitted that
once the plot has been allotted, the same
cannot be cancelled on the ground that it has
been allotted wrongly, and before passing order
of cancellation an opportunity or notice is
required to be given to the allottee and in case
it is not done, so the said cancellation is not
proper one. In support of his submissions, he
referred before me an authority reported in All
India Land Laws Reporter Vol. 18 at page 580

where his Lordship in case with the caption

Chairman Jalandhar Improvement Trust Vs.

Inder Singh has been pleased to hold that when
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the plot has been allotted by Improvement
Trust. The Improvement Trust was not
competent to cancel it on the ground that it
was wrongly allotted and Improvement Trust
was required to give opportunity and notice to
the allottee. On the same analogy the Ld.
Counsel for the plaintiff submitted that in the
case in hand too defendant society was
required to serve the plaintiff with notice that
allotment of the plot made to him was wrong
and it could not have been done, but as
referred to above no such notice was given by
the defendant society so the said cancellation
in the set of circumstances cannot be said to

be valid one.

Now referring to the submission of Ld. Counsel
for the defendant that suit of the plaintiff is

not maintainable and this court has got no

" jurisdiction to adjudicate the matter in

controversy. | may mention here that this plea
of defendant has got no force in it. I stand

fortify my view from the authority reported in
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1981 P.L.J. 251 where his Lordship in case
with caption Gurdev Singh and others Vs. Kura
Singh @ Kaka Singh has been pleased to hold

as under:-

“The 1impugned order has been
assailed by the Ld. Counsel on the
same ground on which the trial court
had declined the prayer for ad-interim
injunction. But I am unable to find
any substance in the argument that
the civil court has no jurisdiction to
try this suit. The suit is for a
permanent injunction restraining the
petitioners f{rom dispossessing the
respondent from the land in dispute
except by due process of law. Such a
suit would not be covered by Section
55 of the Punjab Co-operative

Societies Act 1961.

The facts of the present case are para-material
with the facts of the authority quoted above. In

this case too thee plaintiff is in lawful
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possession of the land of the defendant being
the member of the defendant society so
defendant society cannot interfere in his
possession and plaintiff is willing his right to
seeking relief of injunction relief of injunction
in case defendant society interfere in his
possession and the jurisdiction of civil court is

not barred.

I may mention here that plaintiff has able to
prove that defendant society is not within its
right to interfere in his possession of the plot
so defendant society is restrained to interfere
in his possession. However defendant society of
course can re-consider the matter about the
allotment of the plot and after hearing and
giving an opportunity to the plaintiff, about the
alleged wrong allotment can proceed further
according to law without prejudice to the right
of plaintiff to seek further relief in the case.
Accordingly issue No.l is decided in favour of
the plaintiff and issue No.1lA is decided against

the defendants.
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Issue No.2 Relief.

21. In the final analysis, in view of my findings on
above issues, the suit of the plaintiff is hereby
decreed leaving the parties to bear their own

cost. Decree sheet be prepared and file be

consigned.
Pronounced. Sd/-
03.04.1992 Senior Sub Judge,

Ludhiana.
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Value of the suit for the purpose of jurisdiction

Rs.130/-

Value of the suit for the purposes of court fee

Rs.130/-
Amount of Court Fee affixed on the plaint: Rs.13/-

Decree in Suit for Possession Etc.

In the Court of Mrs. Sudarshan Modi, PCS, Senior
Sub Judge, Ludhiana.

C.S. No.46/223-A of 1990/1991

Pawan Kumar Duggal s/o Sh.Prem Nath Duggal, C/o
M/s Kamal Agencies near Congress Office, G.T. Road,

Ludhiana.
.... Petitioner
Versus

The Ludhiana Aggarwala Co-operative House
Building Society Ltd., Aggar Nagar, Ludhiana

through its Office Secretary/Managing Committee.
.... Defendant

Suit for permanent injunction restraining

the defendants from interfering in the
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possession or from dispossession the
plaintiff forcibly and illegally from Plot
No.785, measuring 569 sq. yards situated
in Part-B, Aggar Nagar, Ludhiana more
clearly shown in the site plan and

boundaries as under:-

North: Shop of defendant-society on

Ferozepur Road.

South: Road 30’

East: Open space

West: Arya Samaj Mandir

either by itself, or through its agents,
servants, employees, committee members
and members on the basis of oral and

documentary evidence.
Plaint presented on : 22.01.1990

The suit coming on this day for final disposal
before me (Mrs. Sudarshan Modi, P.C.S. Senior Sub
Judge, Ludhiana, in presence of Sh.Vijay B Verma
counsel for the plaintiff and Shri Hari Parkash

Sharma counsel for the defendants, it is ordered that
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the suit of the plaintiff is hereby decreed. It is

further ordered that the parties are left to bear their

own costs.
Costs of Suit

Plaintiff Defendant
1. Stamp for plaint 13.00 0.00
2. Stamp for power 1.25 1.25
3. Stamp for Exhibits 0.0d 0.00
4. Subsistence for witnesses 0.00 40.00
5. Commissioner’s fee 0.00 0.00
6. Service of process 0.75 0.75
7. Pleader’s fee 13.00 13.00
8. Miscellaneous 2.50 2.50

Total Rs. 30.50 57.50

Given under my hand and seal of the court on

this 3rd day of April, 1992.

Sd/-
Senior Sub Judge,

Ludhiana.

CERTIFIED TO BE TRUE TYPED COPY

ADVOCATE
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VAKALATNAMA

IN THE HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH

inra: (]Lu]p E’_Ll\v\r%i‘[a?f)-g,/
/4 /1//1,«/1 jf O(j[j o & W{ Ve, 7\9/( ] Patitionar or Appeliant

YERSUS Plaintiff or Defendent
/Ai. C’}_@'ﬂ‘»’na{gmvn - - C !(){Iq @»0! Q_]] w___
Defendant

KNOW ALL the whom these present shall come that I/We, the undersigned appaint

MADAN GUPTA

AARYUSH GUPTA

ADVOCATES
PUNJAB & HARYANA HIGH COURT, CHANDIGARH
CHAMBER NO. 130 & RCOM NOC. 1, NEW BAR COMPLEX
Office-cum-Resl, : # 244, Sector 12-A, Panchkula
Mobile : 094171-84545, Phone ; 0172-2560244, E’.-maii : aayushguptachd@gmail.com

* to be the Advocate for the... Pw!i \Jr« B ..in
the above mentioned case to do the ioiiowmg acis deeds and things or any of them that !s to say

1. Toact appear, and plead in the above-mentiened case in this Court or any other Court in which the
same may be {ried or heard in the first instance or in Appeal or Letters Patent Appeal or Review or Revision
or Execution or any other stage its progress unitits final decision.

2. Topresent, signand verify, Pleading, Appeals, Lelters PatentAppeals, Cross objections or petition for
executions review, revision, withdrawal, compromise or other petitions or affidavits or other documents as
shali be desmed necessary or advisabie forthe prosecution of the said case in all its stages.

3. To withdraw or compromise the said case or submit to arbitration any differences or disputes, that
shall arise touching or in any manner relating to the sald cassg,

4. Todeposit, draw and receive moneys as grant receipis thereof by way of costs refund or balance of
secrity and other miscelianeous expenses from Courts or parties, and to do all other acts and things which
may be necessary to ba done for the progress and in the course of prosecution of the said case.

5. Toemploy any other Legal Practitioner authorising him to exercise the powers and authorities hereby
conferred upon the Advocate whenever he may think it to do so.

AND I/We hereby agree to ratify & certify whatever the Advocate or his substitute shall do in the
premises/proceedings.

AND [/We hereby agree not to hold the Advocate or his substifute responsible for the result of the
szid case in consequence of his absence from the Court when the said case is called 1n far "aarlng or

- otherwise.

AND I/We hereby agree that in the event of the whole or
paid to the Advocate remaining unpaid he shall be entitied to v §
case untl the same is paid and if any cost are allowed for ¢
entitied to the same,

AND IMWe hereby agree that the Advocate will not bound te B S
ary other Court or the Court sits at any place other than its normal piace of sitting & if any application or
Retentionis to be filed in the case, the Advocate will be entitied to a fresh fee in the case.

INWITNESS WHERE OF /We here onte set my/our hands to these presents the conlents of which
have been explained to and undarstocd by mefus.

THiS the w.eeresesessscnes ¢ S day of ool 204L 4. >
Witness \}‘d}b
Ac:capiedl /@k

B
J JA
MADAN GUPTA AAYSH GUPTA
Advecate Advocate (Signature or thumb impression)
Enrl. No.: P/ 460 /1986 Enrl. No.:P/3145/2010 of the Client

(N pAeway LoyAl)
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Enroliment No.: 1088/80525/09928

To

Abhay Kumar Goyal
S/0: Kanwar Sain
662 SECTOR-B
AGGAR NAGAR
Ralguru Nagar
Rajguru Nagar
Ludhiana Ludhiana
Punjab 141012
93575905383

IR SRR S

MPAG2007885FT

16/09/2015

290209768

HTYeRT ST HaATH / Your Aadhaar No. :

H DOB : 22/09/1955
i{; Male
i
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Ta
ufez dus

- Pandla Goyal

g WIO Abhay Goyal

2 House No £62 Block-B

ﬁ Aggar Nagar Rajguru Nager
Ludhiana
Punjab 141012
9779945086

BT AR

UG312673682IN

JN26TIE0

393 WU BET / Your Aadhaar No. :

WO - MTH wreHt T wifues

..... e --.,-,,N-.-,,“-”.,.,,-.;.‘gjl

" :.-. ; ! E g aaﬂ:l [a- Ia[ a
T GOVERNMENTOR INDIR -

WEH T AT S/ Year of Bith : 1957
feraet / Femata
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| AANeRRE g

In the High Court of Punjab and Haryana at, Chandigarh

Civil Writ Petition No. 24438 of 2021

Abhay Goyal and Ors.

Versus

..... Petitioners

The Commissioner, Municipal Corporation, Ludhiana and others

..... Respondents
INDEX
_ Sr. | Description Date Page | Court
No No. fee
1. | Written statement on behalf of| 06.02.2022 1-9 e
Respondent No. 3
2. | Annexure R-3/1 (Copy of Judgment) | 23.11.1994 10-18 (/ _
3. | Annexure R-3/2 (Copy of Judgment| 19.10.1993 | 19-36 \LF
and decree)
4. | Annexure R-3/3 (Copy of Highl 19.07.1994 37-38 2;1,‘
Court Order)
i 5. | Annexure R-3/4 (Copy Indeminity|29.07.202] 39-40 »y_\’_m
Bond) s
6. | Annexure R-3/5 (Copy Indeminity|29.07.2021 4142 | 2.
Bond)
7. | Power of Attorney/Resolution 06.02.2022 | 43-44 | 3 )~
- 2D~
&Eh Qesnasce Do
{ m;r) & (Penaaz Dhillon)
P-4802/2017 PH/5992/2019
Advocates,
06 .02.2022 Counsel for the Respondent No. 3

Mobile:- 978

04-00149
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In the High Court of Punjab and Haryana at Chandigarh

Civil Writ Petition No. 24438 of 2021

Abhay Goyal and Ors.
Petitioners
Versus
The Commissioner, Municipal Corporation, Ludhiana and others

..... Respondents

Written  statement on  behalf of
Respondent No. 3 by Suresh Kumar
Jindal, Committee Member-cum-
Cashier. The Ludhiana Aggarwala
Cooperative House Building Society Ltd.
Aggar Nagar, Ludhiana.

Respectfully Showeth:

Preliminary Submissions

I That the Ludhiana Aggarwala Cooperative House Building
Society Ltd. Aggar Nagar, Ludhiana was registered as a Coopcerative Sociely
on 29.04.1971. Society purchased land for allotment of developed plots to its
members. Society developed a Colony under the name and style of “Aggar
Nagar”, Ludhiana having two Blocks on both sides of Ferozepur-Ludhiana
Road. When the Society had developed the Colony. entire arca of the
Colony was outside the municipal limits.

2. That since the Colony was devcloped by the Society and the

area was outside the municipal limits, therefore the Society was the
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competent authority to prepare the layout plan. Engineering Wing of the
Society prepared the lay out plan. Under bye-law 27 of the registcred bye-
laws of the Society, Society was competent to prepare the lay out plan and
make changes keeping in view the exigencies of time. Society allotted land
to Institutions Kike School, Hospital, Guest House etc. Land was also allotted
to religious Institutions i.e. Jain Sathan, Raghunath Mandir, Arya Samaj
Mandir, Gurdwara etc.. Society had left some open space for future
development of the Colony and for beatification and to give healthy
environment. Parks were developed by the society. After allotment of plots,
construction of roads, allotment to schools and other religious institutions,
community centre, open space left in Sector 2 (Part ‘B’) Aggar Nagar is
37466 Sq. yds. as against 27120 in Sector 1 (Part A") as is evident from the
Lay-Out Site Plan of Aggar Nagar prepared on 10.08.2021. Plot of
Petitioner No. 2 1s in Sector 2 (Aggar Nagar Part ‘B").

3 That when the limits of the Municipal Corporation, Ludhiana
were extended over the Colony known as Aggar Nagar. Society filed a civil
suit No. 360 of 1986 on 22.08.1986 for perpetual injunction restraining the
Municipal Corporation, Ludhiana for declaring the alleged streets and parls
in Apgar Nagar, Ludhiana as public streets and public parks and trom
vesting the said alleged streets and parks in defendant Municipal
Corporation, Ludhiana. Suit was decreed by Shri Sham Sunder Gupta. Sub.
Judge, Ist Class, Ludhiana, a copy of which is attached as Annexure R-3/1
to this written statement,

4, That Pawan Kumar Duggal applied for the membership of the
Society. He was enrolled as 2 member of the society and was allotfed a plot
No, 785 measuring 569 sq yards in Aggar Nagar Ludhiana on 23.02.1986.

near the Arya Samaj Mandir. A controversy arose when some members
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alleged that plot no 785 is a part of green belt and the Society passed a
resolution cancelling the allotment of Sh Pawan Kumar Duggal and the
cancellation of allotment was conveyed to Sh Pawan Kumar Duggal on
10.01.1989 by Shri Kuldip Singh Ghai, President of the Society. Sh Pawan
Kumar Duggal filed Civil Suit No.46 of 1990 titled as Pawan Kumar Duggal
versus the Ludhiana Aggarwala Cooperative House Building Society Lid,
and the Civi] Suit was decreed by the Court of Mrs. Sudarshan Modi, Senior
Sub Judge, Ludhiana on 03.04.1992. Society filed Civil Appeal No. 35 of
16.05.1992 which was reassigned No. 58 of 06.05.1993 against the judgment
‘and decree passed by the Court of Mrs. Sudarshan Maodi, Senior Sub Judge.
Ludhiana dated 03.04.1992. Appeal was dismissed by the Court of Sh. K K.
Kataria, Additional District Judge, Ludhiana on 19.10.1993. A copy of the
Judgement and decre?is attached as Annexure R-3/2 to this written
statement, Society filed RSA No. 401 of 1994 in the Hon’ble High Cout. A
specific ground was taken that plaintiff filed the suit for permanent
injunction but in substance it was a suit for declaration and no suit for
declaration was compétent before the civil court as the jurisdiction of the
civil court is specifically barred under Section 82 of the Act. R.S.A. No. 401
of 1994 was dismissed on 19.07.1994 and a copy of the order is attached as

Annexure R-3/3 to this written statement. Socicty filed S.L.P. in the

Hon'ble Supreme Court of India and the S.L.P. was also dismissed. Thus the
judgement and decree of the Ld. Trial Court attained finality.

5. That after the dismissal of the SLP by the Hon’ble Supreme
Court of India, Society executed a registered sale deed of the plot in tavour
of Sh Pawan Kumar Duggal on 18.07.1995 bearing Vasika No. 14156 dated
18.07.1995 and mutation was also sanctioned in the revenue record in favour

of Sh Pawan Kumar Duggal. Therctore, he became the rightful owner of the
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plot in question. It may be submitted here that Shri Pawan Kumar Duggal
had been paying the water, sewcrage, service and maintenance charges since
the year 1986.

6. That Sh Pawan Kumar Duggal constructed two rooms.
Thereafter, he executed two different sale deeds in respect of the said plot
both measuring 284 sq.yds. bearing Vasika No. 22763 dated 10.01.1997
and Vasika No. 22871 dated 13.01.1997 in favour of Sh. Avinash Chander
son of Sh. Khushi Ram son of Sh. Mela Ram. Sh. Avinash Chander expired
and as per the arrangement amongst his legal heirs, said plot was transferred
by the Society in favour of his son Sh Rakesh Kumar Gupta. Sh. Rakesh
Kumar Gupta further sold the plot measuring 342 sq yards to Respondents
No. 4 and 5 vide registered sale deed dated 24.05.2019 and mutation in the
revenue record was also sanctioned in favour of Respondents No. 4 and 5.

7 That Sh. Sumit Arora and Sh. Ankit Arora applied to the
Municipal Corporation, Ludhiana along with all the documents of title for
sanction of the building plan. Building plan of Respondents No 4 & 5 for a
plot measuring 342 sq yard was sanctioncd by Municipal Corporation,
Ludhiana after verifying the documents and the site. Therefore, Respondents
No 4 and § are raising the construction as per the building plan approved by
the Municipal Corporation for residential purpose.

8. That since Respondents No. 4 & 5 are also partners of Raju
Karyana Store, Petitioners are alleging that they arc raising the construction
for commercial purposes. Even otherwise plot of Petitioner No. 2 is far away
from the plot of Petitioner No. 2 where the plot is being constructed.
Petitioner No. | tricd to convene a meeting of the residents of Aggar Nagar
for raising his voice. Since there was nothing illegal in the allotment of the

plot in the year 1986 and thereafter for raising of the construction by
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Respondents No. 4 and 5, residents of the Colony did not join hands with the

Petitioners.

On Merit:

l. Contents of Para 1 are admitted to extent the petitioners are
residents of State of Punjab. However, they have no cause of action to
invoke the extra-ordinary writ jurisdiction to this Hon’ble Court
Z Contents of para 2 are matter of record. Society had kept some
open space for future development as no one could have perceived as to
what would happen after 50 years. Now parking has also been carved oul
keeping in view the rise in the number of vehicles.

3. In reply to para 3, it is submitted that after developments of the
plots, some land was kfw?t as open space for future development. Open arca
has been described as green belt by the Petitioners. Out of open space. parks
have been developed. Some land has been allotted to the Mandirs,
Gurudwaras, Schools, Hopitals etc. Adjoining the Arya Samaj Mandir, plot
No. 785 was allotted to Pawan Kumar Duggal way back on 23.02.1986.
Pctitioners are now raising the objections after 35 years of the allotment of
the plot to a member of the Socicty, which has changed many hands.

4. In reply to para 4, it is submitted that the Society was registered
in the year 1971. Thereafter, Society purchased the land, which was
developed into a colony. After the allotment of the plots to the members of
the Society, some open space was left for future development and also for
allotment to various Institutions like School, Hospital Guest House, religious
Institutions such as Jain Sathan, Raghunath Mandir, Arya Samaj Mandir.
Gurdwara etc., within the said colony. Therefore it is wrong and denied that

the land was meant only for the purposes of green belt and not for the
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purposes of allotment for such like purposes. Plot No. 785 was also allotied
out of the open space adjoining the Arya Samaj; Mandir.

5 Contents of Para 5 are wrong and denied as submitted by the

“Petitioners. Entire vacant space was not meant for parks. Out of the open

space, land was allotted for essential services, including Hospital.

6. Contents of para 6 are wrong and denied that the petitioners
have now come to know that the private respondents are raising the
constructions in the green belt in the shape of commercial complex. It is
wrong and denied that any commercial complex is being constructed. The
plot is meant for residential purposes. Respondents No. 4 and 5 have given
indemnity bonds in favour of the Society that they shall construct the plot for
residential purposes as per the approved building plan approved by
Municipal Corporation‘, Ludhiana. Copies of the indemnity Bonds are
attached as Annexure R-3/4 and Annexure R-3/5 to this written statement.
It is wrong and denied that Respondent No. 1 has sanctioned the site plan
illegally or that construction is being raised illegally.

7. In reply to para 7. it is submitted that plot was allotted to Shri
Pawan Kumar Duggal as far back as on 23.02.1986. Litigation went right up
to the Hon’ble Supreme Court of India and it is thereafter the sale deed was
executed In lhe year 1995. Itis not a fresh allotment as is being projected by
the writ petitioners.

8. In reply to para 8, it is submitted that a detailed reply has been
filed by the Society to the notice issued by petitioner no.l and factual
position was brought to his notice. As the matter pertained to the Society,
there was no question of issuance of any notice to Respondents No. | and 2

and to decide the legal notice as alleged in the writ petition.
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9. In reply to para 9, it is submitted that petitioners are mis-
construing the reply given in response to the notice,

10, In reply to para 10, it is submitted that no doubt suit was filed
for permanent injunction and injunction was granted when only it was
proved that Pawan Kumar Duggal was legally and validly allotted the plot
and the judgment and decree of the Ld. Trial Court has been upheld right up
to the Supreme Court o.f‘ India.

11. In reply to para LI, it is submitted that for claiming the
permanent injunction, plaintiff Pawan Kumar Duggal proved his locus standi
over the plot and only then injunction was granted in favour of Pawan
Kumar Duggal. Plaintiff had proved that plot was allotted to Pawan Kumar
Duggal being a member of the Society and because of the internal dispute
between the members of the Managing Committee of the Society allotment
of the Plot was cancelled without any notice or giving any opportunity of
hearing. Therefore, Sh. Pawan Kumar Duggal filed the Civi} Suit for
restraining the society from interfering in the possession of the plaintiff over
the plot and the injunction was granted by the Ld. Trial Court by finding that
the allotment of the plot was made to Sh. Pawan Kumar Duggal.

12. Contents of para |12 are wrong and denied. In fact. open space
was kept for future development and the allotment was made out of the open
space and not out of aﬁy park. Out of the open space allotments were made
to the Institutions as already submitted above. Parks were also developed in
the Colony.

13. Contents of para 13 are wrong and denied. Petitioners have no
cause of action to invoke the extra ordinary jurisdiction of this court. There
is no collusion of any of the officials of the Respondent Society with

Respondents No. 4 and 5 as alleged.
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14 Contents of para 14 are wrong and denied. Basically it is the
open space which was kept for the purposes of futurc development. Parks
have already been carved out and developed. Open space, which was kept
for future development can also be assumed to be the green belt.

15. Contents of Para 15 are wrong and denied. Society did not allot
the plot to Pawan Kumar Duggal for any commercial purpose. Respondents
No. 4 and 5 have stepped into the shoes of Shri Pawan Kumar Duggal.
Petitioners have woken up after 34 years of the allotment of the plot to Shri
Pawan Kumar Duggal.

16. In reply to Para 16, it is submitted that plot no. 785 was allotted

as far as back on 23.02.1986 adjoining the Arya Samaj Mandir.

17-18. Contents of paras 17 and 18 are wrong and denied.
Construction is being r:i-sed for residential purposes as is evident even from
the indemnity bonds given by Respondents No. 4 and 5 to the Society and
not for commercial purposes. It is wrong and denied that there would be
congestion, traffic jams and nuisance because of construction of one plot.
Plot of Petitioner No. 2 will not in any manner suffer from any such
congesfion, traffic jams and nuisance eic. as it 1s far away from the plot of
Respondents Nos. 4 and S, which is being constructed by them.

19. Contents of para 19 are wrong and denied. 1t amounis to
contempt of court against the petitioners that a judgment against the Society
of which petitioner No.2 is a member is not binding upon her.

20. In reply to Para 20, it is submitted that the photographs attached
as Annexure P-6 with the writ petition are totally blank and do not make any
head and tail.

21. In reply to para 21, it is submitted that petitioners have no causc

of action to invoke the extra ordinary writ jurisdiction of this court,
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22. In reply to para 22, it is submitted that no law point is mvolved
for kind consideration of this Hon’ble court.
23. In reply to para 23, it is submitted that petitioner have no cause
of action to invoke the extra ordinary writ jurisdiction of this court.
24, Contents of para 24 are denied for want of knowledge.

It is, therefore, respectfully prayed that the writ petition may

kindly be dismissed. é /! ) p@’e
Z Vv

Place: Lydhiana (Sdresh Kumar Jindal),
Dated: 0¢.02.2022 For Respondent No. 3 Society

Through: @)}M Qemoaz H-New
(MiREr Singh) & (Penazz Dhilion),

Advocates,
Counsel for Respondent No. 3,
Verification:

Verified that the contents of my above affidavit are true and
correct to my knowledge. No part thereof is false and nothing material has
been concealed therefrom.

Vetified at Chandigarh on this #* day of February, 2022.

&r{ﬂ’é’" \/
Place: Ludhiana iZu‘csh Kumar Jindal),

Dated:06.02.2022 ; For Respondent No. 3,
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e corporation ~Ct, 1575 icsutd by the deiandants
a ui o their No. 1377 wvuging deted, 1.49.46 end
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Llses, Ludhilsna,

C.5.No. 360 of 1985

date of Institution : 22.8.36.

In the court of Sh. Sham Sunder Gupts , PCS, Sub Judge Ist

Date of Osciglon 3 23.11.94.

Mauza Ludhisna.,

Gouhawara No, 3777 £.94,
The Ludhiana Aggreyal Co-opsrative House Bul lding
society Lt. Aggar Nagar Ludhiana through Sh. F.C.
Kaushal of fim Secretary, ‘
’ 34 P laint ifF,
Vs,
T Fiunicipal- Corporaztion, (ushiena through its
commigsioner.
2, Commgssigner Municipal Uorporation Ludhisna,

.. efendants.,

Suit For perpetual injunction restratning the
defendants from aaclaring'allagad streats and
perks in ﬂggar Nager, Ludhiena as

shrwn by thedefendints in the map in red and

on tht basis of an illegsl, 1

!
incompetent, vold, unauthorissd and ma lafide

vast ing thz &x g&.0 slleg2d streésts «nd pulks

Qr=an cclour as public streets end publit perks

ncice vunder saction 242 {(2) of Puwnjab Minicipal

Fruh

in

defendunt cefpolat cn, on the basls of aral ang

dicument ofy @videnwe,

v

!



206 333

/21 - |
Present i~ Sh. S,R. Jadhera, counsel for the plain.tiff.
sh, 0.P, Bhardyay, counsel for tha defendants.
Judgment_
The Municipal Corporation, Ludhicna,
8 xpressyd its intention té declare ths strests and
parks in Aggar Nagar, ludhisna, to be public streets

and parks u/s 242(2) of the Punjab Municipal Cofporation

Act, 197 . Alongyuith the notice, daciaring its intenticn,
a map ,as dlso dbsplaysd herein the alleged streets
and parke .ere shown J&.;Ln:,fié‘d and greéd, The objections -

sare algo invited by the defendants, The plaintiff

shen ceme to know about the said letler of ths

de fendants, to grab its privete property, failled the
objections against the said intention of the defendants,

™ gn 12.3.86. It yas steted that the objection filsd

by the plaintiif, .,ere not decidzd. (n the other hund,

the officisels ©f the defendunts, started thieatening

0% the plointiff thzt the objsctions fiied by its, had been
Z ' ‘lm\”ra Jected by the defeng g s, The said notics has been|

: j:_.-'challenged ss illegal void and inoperatiw «gaingt the

rigits of the plaintiif, on the grounds thet the notice

his b:anmalssund by wxy nie incompetent person thet ne ceocnsent

o w.8 giwsn oy the mapjority ef the oyners of the locality
I o .
SR that o thout deciding the objection, filed by the pleintiff
"b -
m Sociaty, the propoged action could not bataken and thut no
:g.»{‘{«ﬂ} \

8 xpenditure yes incurrt:d by the de feNgunts in mainteining the



334 20

Ys/
public straets and lying the parks. The defendants 'were
may a time agked to desist from their illegal designs,
but to no aveil, Ultimasly, the pe=sent suit for pecmanent
injurctlon was Filedy
2. The defendants .era summone d to apps sr and
ansger the cleim of the plaintiff, The defendants put
in sppearsnce, and filsd ur}Tttsn statemant, yherein they took
i GrLSl obdect ionsl,- anu cmteatad-tha suit, It ,as
denied thet the plaintiff ig a corporate bod;;(, registered
under tha toepsrative Socistiss Act. It yas admitted

that vide draging Nes 37 dated 1,3.86, tha dsfendents

invitec objactions. 1t uas 3a alsp admitted as correct

that the glainti{‘f. fided abjsctions,. tothe said noticae.
It sas further stoted that thecobjsctions shall be decided
after afforging due cpporf:unihy to Ehe plaintiir, It as
Furthet stated that the streats shall be declared as

public streets in accerdance yith the provisions i

of ls., It _as further stated thut the notice 1isg

WA, 18081 end valid. It uas deni€d thet the officials of the
it

'“""g"arenaanl:-s, threatenod to declare the strsats as public streasts

# .1 4+ 1
e, G1TC !cr Aggar Nsgar, ylthoul disposing of the objections.
gy
J,(\*.\_S),’ . n the ple=dings of the partias ths
T N

following gx issue was struck vids crasr deted 16.1.37

1. hether tha plaintiff ig entit led to the

- ] .
r}.%@ injunctien as preyed for 7 OPP.
':’7"
[ 2. fe liaf,
l.,_}'-.‘.._‘_ﬂﬁ A : A . . -
G . fhe peortids led oral as ,all os documsnbary
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avidences in support of their case, I have heard the counsal

for the pleintiff and bhe Lay of Ficef, on bshalf of the

defendants and nave gone through record of the casd carefully,

'

My findings on the above issue are ag under 4= :

I~sus No. 1,

- it e i e 8

\. v
5. The Onusjtn prove this i.sue, rested on ‘the

plaintiff, The quastion for determination, under this

issus, is, &s to (hathar, tha plaintirf is antitlsd to the

injunction preyed for, §There is, no digpute, betysen
net

the partias, that & notice daclaring itg intention
to declare the strests as public strects was issued! by

defepdant No, 1 . 1t 1s also proved from the auidsnlqe on

record, that the pleintiff filed objections, to the
not ice, Those objections heve not so Far baan{disposad

of by tha defendants, It is, hoyever, svidence fraom ¢ he

atatement of F,C. Kaushal, Secretary of the plaint iff Society,
[

that yithout disposing of thase objsctions, the

af ficials of the defendants, thrastened §todeclare the

streets as public streets und perks. as public parks, #Amar

Simgh (MJ2) olso made @ simllar statemant, As per the
provisipns of ley, the Municipal Corporstion, 1s reguired to

o

invice objuctions foimftr mgjority of resicents of locality,

be fots gec luring & stre.t os & public street No doubt, the

ob jactions ,er invited, but the same havs not bsen disposed
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of so far. Thecauss cf action accured to the plaintiff, as
the officials of the defendsnts threatened todeclare

the streets as public gtrebbs and parks as public pérks

uithcu‘t deciding objections and yithout folloying thedus
procadure of lay. The Municipal Cofpor.at ion in.my cpinion,
cannot declars thestreets as public str. ats agnd parks

as public parks, without @a@udEd& folloying the due procedure,

laid down updar the provisions of lay. Any action, on the

o . ;

part of th:‘{rdefendants, tuidaclare the streets as public
; { i

streets and parks 'as public perks, in violation of the

provisicns of the Municical Corporation, hEt, 1576, can
be said to be f£llegal., The pluintiff could certainly ssek

h‘:"' .. protection of its legal rights oy way ofinjunction against
! q‘%”\-. ;

Wﬁﬂ sald 1lleg.l and threatened action of the defendants.

—~The plsintilf is, thérefore, entit led to the injucti_on,

_,‘._,Esxcapt; in dus coubsise of la,, Thig lssued la found and decided

7Y R 3. in Favour of tha plaintiff end against the defendants)s,
P AN ~.
\"(_.m:?b\as indicated abowve.
2.' i entst S o "-"‘-' 'Ii
L T P o R IR ! Ralie
*\feor e 676 "Z‘ jrssue Ho, 2 dper,
G S~ /6 In vyiey of my findings on the bove issues,

\Or i Q
N4 | L / e
e the suit of .the plaintiff, for permansnt injunction,

\_ ragtraining the defenuants, form declaringim the steeots, and
o polfkyg as public stye Lsgend public parks, us fully
r ° -
W Al ' Utscribsd in the heEod nore of the plaint, axcept after
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disposing of tha"dbjectiuns, filj_ed by the plaint:ff,
to the notice duted 1.8.86 in accordence wlith the
provisipns of lawand except by following the procedure
lsid dewn, undar the provisicns of ti‘m Municipal

corporation Act, 1976, is decread yith costs.

o~ 1F any order, edverse to the plaintiff, is passad by

N

"'.t'ha defendants, it ¢shall be at liberty to challengs the

‘same in the wutt of lay., Decree sheet bse preparsd and

Ehe ]:i I be mnsignd. .

Announcd in ppen court,
23.11.94. sd/-
Suh Judge Ist Class,
Ludhioﬂﬂ.

sugiiier sr cne applicalion on Rogees

% . 1 "/ f
wviBed 4o Do §uc ca, b JEGE
&) The daie vy preszatztion of the
7 -Sﬂ tpplication, 24 J~1y, 6.
I /ﬂif’ﬁ {€) The owmber of peges cOPIOdam — )
Grpplag Daench Oflos of d) Fees Duu. . ... L
. wlor Sub Yudga, Ludblsxs 1, Capying Fedon..\s ﬂ =
NS noeised under seaties ¥ B. Wegont Foom ot mmeen e
\Lvt ailangs bt 1PTF

L5 : TR T YT T R A——
H " L

| 1) Mame 1 hie copyud

1} Date on which rhe EE?) was p,“,_,

s coosist..
317
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Value of puit for purposes of jurisdictions Rs . 130/=

Uqlue of suit for purposas of court feas Ra. 130/-

amount of court feg affixed on the plaintiffg, 13/=
Decree in suit for psrpetual injunction.

In_the court of shri_ Sham Sunder Gupta PCS, SsJ.1,C. Ludhiana, _

Civil suit No, 360 of 28.8.85,

The ldhiand Aggar.als Co-oparative

House Building Ssociety Lt, Ag.gar,
Ludhisna, through Sh. Sh. F,C, Kaushal, Office Secratary,

Ll .. Plaintiff,

Varsus.

e iy =

1, Municipal Corporat ion,
S Lugniana through ils commissionsec.
2. Commi'ssiguer, .
Municipal Corporation,

tudhliana,

Suit For perpeéual injunctiun restraining the
defendants form dsclaring &llaged straatal and
parks in Aggar Nagar, Ludhisna as

showun by thnldarendants in the map in red and

green GRGWBE colour as public strests and public parks on

the basis of an 1llagal

incompstent, void, un}authorisad and malafide

\ notice under gection £42(2J ﬁf funjab Municipal
Lorporation #ct, 1976 issucd by the uer;andants

\ vios their Ne, 137f/Ure.ing uUasted 1.3,96 and from
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vesting the said alleged strests and parks ip
defendant corporfat ion, on the basis of oral and
documantary evidece .

F‘chﬂt* pressnted on 28 .B.36.

This suit Ichﬂmn:knl,; on this day for f‘inald-spusll

beforems (Shri Sham Stnder Gupta pcs_,_ 5,31¢C, Ludhians )
. e . . t

in the presence of Shri S.R, jadhers Advocate

counge ]l for the plaintiff and ghri D.P. Ehardu,aj

lay officer for the defencants it is crdered that the suit
of the plaintiff, for permsnent injuntion, restraining the

|
defendants, fybm declared thestretds and parks as public
streats and and public parks, as fully described in ths head

note of the plaint, except after disposing of the
= !
objections filed by the plaintiff, to thenotce dsted 1.8.86, in

accordance 4ih the provisions of lau, and s,eept by

folloying the procedure laid doun, under the provision’

of the Muncipsl corperaion ket, 197, in decreed Lith

//QT?(M
Rz -/-"""‘xﬁ:-\cﬂ_:ft3t, If any order =dverse to the plaintiff, is

2

*?f.;_'mr.numno‘i,a \Tad by the gefenosnts, if Shall be at liberty to chd llenge % -

radingna

\\:ttsl Ng. 8776 4-\,5 cams in the court of  lau,
I
‘\, 1
? Drx \\\ ” fiemo of Cests, Qe fEn dantg,
Lz Plaintitr, A b
== 1. Stemp of plaint, “Tisoo 0-10 pEviE
Z. Stemp of power 3.75 1-25
3. stamp for sxhits. 0-30 0-00
4. Substsnce for Litnesscs.  0-00 0-00 *
: 5. Procecgses fas. 2=50 0~00
| 6. Ple~dar's fee. 'x' G-0u U-0C
! if 4 CDmmissiUnUr 's feos, 0-00 0-00
i vy 9. Mizac, __5=25 1~25
e B} Total 2650~ 2-50

é o~ .
=nes Cé---LTa’ .

u\ W Aas e
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Note g !

counse 1 fase not‘ktaxed for yehkt of

Given under my hand end the seal of the

x!
. 5 pregcribed fes fori.
court on this 23rd dey of Nov. 1994,

cerddsd

\‘h—/

Dﬂ/:;l_).

_ '3%,4,3_5
Grpplag Braneh Ofiles ot
raley Sub Judge, hudblans

\ werced uoder seatles W

\ o Asmce Aot 14T

o -

”4’ Gurvindar 5 iru"\a

! hianns 1P0 :
k_ﬁ' ‘Lzu?!& HNQ ‘E}T?f& j.'
O Y
N LS/
i
e L ; .9 .—FJ —,
| “No/

6 b 7

Verified to

Sub Judgsn:

L‘d/-
igt Class,
ludhiena,
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In the Court of Shri K. K. Kataria Addl. District Judge, Ludhiana.
CA.NO. 35/58 of 16.5.92/6.5.93
Date of Decision 19.10.93

Number & date of the original Suit. No. 46/223-A of 23.1.90
Date of decision in first Court 3.4.92
Date of institution of appeal. 15.5.92

Value of suit & appeal for purpose of Jurisdiction. Rs. 130/-

Value of appeal for purpose of Court fee. Rs, 130/-

Amount Court fee on appeal. Rs. ljf-

The Ludhiana Aggarwala, Cooperative House Building Society Ltd. Aggar
Nagar, Ludhiana through Sh. F.C. Kaushal Secretary the Society. '
Appellant.

o Versus
Pawan Kumar Duggal s/o Shri Prem Nath Duggal C/O M/s Kamal Agencies
near Congress Office, G.T. Road, Ludhiana.
Respondent.
Appeal filed by the Ludhiana Aggarwala Cooperative House Building
Society through Sh. S.R. Wadehra Adv.

Appeal against the Judgment and decree of Mrs. Sudarshan Modi senior Sub

Judge, Ludhiana dated 3.4.92

Claim in appeal:- To accept the appeal and to dismiss the suit of the plaintiff
with costs throughout. |

cuit for permanent injunction restraining the defendant from interfering in
the possession or from dispossessing the Plaintiff forcibly and illegally from
piot No. 785 measuring 569 S. yards situated in Part B Aggar Nagar

Ludhiana more clearly shown in the site plan and bounded as under: -

341
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North:- Shops of defendant socisty on Ferozepur Road.
South:- Road 30'
East:- Open Space
West.- Arya Smaj Mandir either by himself or through its agents,

servants, employees, committee member and members on the basis of oral
and documentary evidence,
Present-  Shri S. R. Wadhera Advocate counsel for the appellant;

Shri Vijay B. Verma, Advocate for the respondent.
Judgment

This appeal has been preferred by Ludhiana ﬁ;ggarwaia
Cooperative House Building Society Ltd. Aggar Nagar, Ludhiana

|

(hereinafter referred to as the Society) through Shri F.C. Kaushal Secretary
of the Society against Pawan Kumar Duggal Challenging the judgment and
decree dated 3.4.1992 pazz;ed by Mrs. Sudarshan Modi, the then senior sub
Judge, Ludhiana vide which the suit of the plaintiff respondent wa;s decreed,
feaving the parties to bear their own costs.
2 That respondent plaintiff Pawan Kumar Duggal ﬁfed a suit
against the Society for the grant of permanent injunction restraining the
defendant from interfering in the possession or from dispossessing the
plaintiff forcibly; illegally from plot No. 785 measuring 569 sq. Yards
situated in part B Aggar Nagar Ludhiana as duly detailed in the heading of
the Plaint.
3, Briefly stated the version of the plaintiff is that he is a member
of the defendant scciety which is a body corporate registered under the
Punjab Cooperative Sccieties Act 1961, It is further pleaded that on an
appiication moved by the plaintiff for the alictment of a plot, the Managing

Commitiee of the defendant Society deputed Shri Amar Singh Sectional
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Officer of the Society to report about some suitable site, who submitted his
report on 21.02.1986 and recommended a suitable site for allotment to the
plaintiff. The plaintiff was enrolled as member of the Society, vide allotment
No. 15 and allotted the plot No. 785 measuring 569 sq. Yards, the
boundaries of which are fully described in the heading of the plaint. The
allotment of plot was made to the plaintiff at the rate of Rs. 200/- per sq.
Yard i.e. for a total consideration of Rs. 1,13,800/- out of which the plaintiff
had already paid a sum of Rs. 50, 000/- vide three separate receipts and the
remaining sale consideration was agreed to be paid by the plaintiff in
instalments. It is further pleaded that after the part paymen:t of sale
consideration, the possession of the said plot was handed over by ti.le Society
to the plaintiff through Amar Singh Sectional Officer on 2.5.1986.

4. It is alleged that vide its letter dated 10.1.1989 the Society
informed the plaintiff thaﬁ:the allotment of the piot had been cancelled; that
the said letter was issued by Kuldip Singh Ghai, the so called President of
the Society. The plaintiff challenged the cancellation letter dated 10.01.1989
on several grounds alleging inter alia that the same is wrong, illegal, mala
fide, without jurisdiction as the said order had been passed without issuing
any notice and without affording any opportunity to be plaintiff of being
heard and that Shri Kuldip Singh Ghai was not competent to cancel the
allotment in question and to issue letter dated 1_0.1.}989, in view of the order
passed by Shri Bhagwan Singh, Sub Judge Ist Class, Ludhiana in a Civil Suit
titled as Ludhiana Aggarwala Cooperative House Building Society V. Ved
Parkash and others, wherein the alleged coﬁnnittee members were
specifically restrained from acting as office bearers of the society. It is also
pleaded that the aliot.ment had been made against part payment of sale

consideration and possession had also been delivered and that there was no
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provision, whatsoever to revoke the said allotment. The defendant society is
stopped by its acts and conduct from cancelling the allotment. It 'is alleged
that the employees of the society threatened the plaintiff that they would take
forcible possession of the said plot without any legal right. The plaintiff then
served the defendant society a notice under section 79 of the Punjab
Cooperative Societies Act.

5. That defendant society contested the claim of the plaintiff and
pleaded inter alia that the suit is not maintainable in the present.form and
jurisdiction of the civil court is barred under section 82 of t}‘ze Punjab
Cooperative Societies Act. On merits, the defendant- Society admitted the
plaintiff to be a member of the Society but alleged that no valid!allotmcnt

was made to the plaintiff and that the plot which was allotted to the plaintiff

was a part of green belt. Inquiry was conducted by Assistant Registrar

55

Ceoperative Societies (A:]iCS Jagraon on the basis of a complainﬁ made by
one of the members of the defendant society to the Deputy Commissioner,
wiro appointed Shré Amarjit Singh Gill, ARCS as an inquiry officer. The
Inquiry officer found that the allotment was made illegally by the Managing
Committee cut of the green belt. The said report was laid before the General
House which is a supreme body who accepted the report and cancelled the
allotment of all those plots which carved out of the green belt with mala-fide
|
intention. It is also pleaded that the possession was never delivered to the
plaintiff as no such plot existed with the boundaries as disclosed by the
plaintiff. :
&, The trizl court framed the following iscues which arbse out of

‘e ploadings of the pardies:-

1. Whether the plainiiff is entitled for permanent injuncticn? OPP.
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" A.  Whether the suit is not maintainable as jurisdiction of this
’5 court is barred u/s 82 of the Punjab Cooperative Societies
Act? OPD
2. Relief.
s 7. After the parties had led their oral as well as documentary
P evidence, the suit of the plaintiff was decreed by the then learned senior sub

Judge, Ludhiana Vide Judgment and decree dated 3.4.1992.

8. The defendant society has challenged the impugned judgment
and decree dated 3.4.1992 as set out in the grounds of appeal. Trial court
records have been requisitioned and I have heard the arguments advanced by
the lcarned counsel for the parties at length and have carefully perused the
records of this case with their assistance.

9. Shri S. R. Wadhera, Advocate, learned counsel for the appellant
has contended that this i:ra suit for permanent injunction and that the relief
of injunction can only be granted to a person, who comes to the court with
clean hands. He has further contended that the plaintiff has misstated the
facts and is not entitled to the suitable relief of injunction. His next argument
is that site in dispute is a part of green belt and nobody had any power or
authority or jurisdiction to allow the same to anybody. He has further

contended that the site in dispute is an open space and the possession of an

open space goes with title which vests and is proved to be with the society

and that the possession o the site in dispute was never delivered to the
plaintiff. It is further contended that the par is being maintained by the
defendant society (now appellant) and the same is meant to be sued by the
members of the defendant Society as a part and that in fact, no such plot

exists with the boundaries given in the plaint.
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10. Learned counsel for the appellant has further contended that
when there is no valid allotment of the site in question, in favour of the
plaintiff- respondent, there is no question of any right, interest or title with
the plaintiff. That the amount if any deposited by the plaintiff is lying in the
suspense account and that the plots which had been carved out of the green
belt malafidely had been cancelled by the General House. The decision of
the General House which is the Supreme body of the society is not open to
question. He has therefore, contended that all these facts and circumstances
have not been taken into consideration by he learned trial court and that the
evidence adduced by the defendant society has not been appreciated
properly. He has, the relief of permanent injunction and that the finding of
the learned trial court on issue No. ! is required to be reversed.

11. I have carefully perused the document proved on the file and 1
find that the plaintiff fiad deposited a sum of Rs. 25, 000/- with the
defendant Society on 2.5.1986. Copy of the receipt is Ex. P1. He also
deposited Rs. 15,000/~ on 2.5.1986. copy of the receipt is Ex. P.2. In both
these receipts, it is the price of plot No. 785 measuring 569 sq. Yards at the
rate of Rs. 200/- per sq. Yards. The plaintiff also deposited another sum of
Rs. 10,000/- vide receipt dated 30.06.1987 which is Ex. P 3. Ex P4 is the site
plan of plot No. 785 measuring 569 sq. Yards of Shri Pawan Kumar Duggal
plaintiff. It was prepared by Shri Amar Singh sectional Officer on
21.02.1986 and it is counter signed by Smt. Harvinder Kaur as
Administrator of the defendant society. Ex P5 is the endorsement dated
2.5.1986 made by Amar Singh Sectional Officer of the defendant- Society
on the site plas Ex. #4 which goes to show that physical possession had been
given to Shri Pawan Kumar Duggal at site as per copy and Ex..P6 is the

photo copy of the allotment certificate dated 2.5.1986 signed by Smt.
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Harvinder Kaur Administrator of the defendant society. Shri Pawan Kumar
Duggal (PW 1) proved the documentsl mentioned above and reiterated his
version as contained the plaint. The plaintiff has categorically stated that He
has been in possession of the suit property, on the basis of allotment
certificate against payment of part salel consideration and that he was
required to pay the balance sale consideration in instalments. |

12. Shri Amar Singh Sectional officer of the defendant Society
appeared as DW 3 and admitted that the writing Ex. P5 is in his hand and
bears his signature. He admitted that the words™ physical possession has
been given to Shri Pawan Kumar Duggal, site as per copy.” Is in his
handwriting but he however, stated that the actual possessionl was not
delivered to the plaintiff at the site rather, it was only on paper, v;vhich was
done at the instance of Amrit Lal Saggar who was President of thfe Society.
According to him, plot alT;ned to the plaintiff was part of the greeln belt and
it was being used as part and that the possession of the said plot m with the
society. When he was asked whether he had brought any site plan .:0" lay out
plan of the colony of the society to show that site in dispute was a part of the
green belt, he replied in the negative. However, he stated that adjoining to
the disputed property, there is constructed building of Arya Smaj Mandir
and alleged that it was also part of green belt. e further admitted that the
society had constructed 21 shops and the area where the shops were
constructed is a part of the green belt. He also admitted it to be cbrrect that
the society had allotted land to Raghunath Hospital, Mandir, Gurdwara, Jain
Asthan, Arya Samaj Mandir etc. And those institutions haive raised
constructions on the sites allotted to them. According to him, the Society

does not have any sanctioned lay cut plan from the Municipal Corporation,

Ludhiana wherein the green belt had been shown. He also failed to produce
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any changed lay out plan as stated by him, rather he admitted that the said
lay out plan too was not sanctioned by any competent authority. He admitted
the site plan Ex. P 4 and the endorsement Ex. P 5 made by him to iae correct
as per existing position at the spot. He also admitted that Shri Amrit Lal was
not the President of the Society at the time of allotment of the _pliot to the
plaintiff and the Society was being run by Smt. Harvinder Kaur as
administrator of the society and she also signed the documents Ex. P 4 and
Ps.

13, Smt. Harvinder kaur Administrator appeared as DW 1 and she
also admitted her signature on the documents Ex. P 4 and P 5 and also
identified the signature of Amar Singh Sectional officer of the So;:icty‘ She
also admitted her signature on the allotment certificate Ex. P 6 and stated

t

that Assistant Registrar Cooperative Societies Ludhiana had granted
permission and had al!oj;ed the resolution of allotment passed by her in
favour of the plaintiff,

4. On careful consideration of the oral as well .as documentary
evidence discussed above, i am of the opinion that the plaintiff is admitt;:dly
the member of the defendant- Society and plot No. 785 measuring 569 sq.
Yards was allotted to him at the rate of Rs. 200/- per sq. Yards for a total
consideration of Rs. 1138.00/-. The allotment certificate was aélmittedly,
signed by Smt. Harvinder Kaur administrator of the Society Iwho was
responsible for proper fu-nctioﬁing of the society Moreover, admittedly, Shri
Amrit Lal was not the president of the Society at the time of allotmient of the
plot. The site plan prepared by Shri Amar Singh Sectional Ofﬂ;:er of the
Society was also countersigned by the Administrator and the physical
possession of the plot in question was delivered to the plaintiff as per

endorsement to Ex. P 3. In view of these documents, it cannot be said that it
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was only a paper transaction or that the actual possession was not delivered
to the plaintfff.

15. Learned counsel for the appellant has referred to the site plan
Ex. P 4 and has contended that the boundaries of the plot in dispute as
mentioned in the heading of the plaint do not tally with the site’ plan. On
careful perusal of the same, I find that the boundaries as mentioned in the
heading of the plaint do tally with the actual position shown in the site plan
Ex. P 4 except that there is some vacant space on the western side f)f the plot
in dispute adjoining Arya Samaj Mandir, whereas the plaintiff has 5110wn the
existence of the Arya Samaj Mandir on the western side of the péot. In my
opinion, no discredit can be given to the plaintiff for not mentioning the
vacant site lying in between the plot in dispute and the Arya Samaj Mandir,
In my opinion, the boundaries fully tally and that the plot in dispute had
been duly depicted on th&:nsite plan. Ex. P 4 wherein the length and breadth
of the plot in dispute had also been mentioned. Moreover, this sité plan was
prepared by Shri Amar Singh Sectional officer of the defendant Society and
is also countersigned by Smt. Harbinder Kaur Administrator of the Society.
16. Learned counse] for the respondent/plaintiff has: cited an
authority titled chairman Jalandhar Improvement Trust Vs. I.n]der Singh
reported in All India Land Law Reporter 580, Vol. 18. In that cése, a plot
had been allotted by the Improvement Trust but it was cancell;‘:d on the
gropund of it having been allotted wrongly. The cancellation order was
passed without giving any opportunity or notice to the allottee. %l”he order
was set aside with an observation that it will be open to lmprovelilent Trust
io take the proceedings a fresh and pass necessary orders after giving

opportunity of hearing.
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17. I have perused the cancellation order dated 10.1.1989 Ex. P10
issued by Shri Kuldeip Singh Ghai in his capacity as President of he
defendant Society, wherein it is mentioned that the plaintiff was admifted as
a member of the society by the Administrator on 28.3.1986 and a plot No.
785 measuring 569 sq. Yards in Aggar Nagar Ludhiana had been gIlcned to
him out of green belt. It is further mentioned that the said matter ca:me up for
consideration before the General body meeting held on 10;07.19;88 and it
was resolved that all the plots land allotted to various persons ;’in:stitutions,
out of the land earmarked for green belt and for other common purposes had
been cancelled. The plaintiff was accordingly, informed that his allotment of
plot No. 785 had been cancelled and a sum of Rs. 50, 000/- dcposit:ed by him
had been transferred to suspense account. The plaintiff was e{dvised to
withdraw the said amount on any working day without any interest. On the
consideration of the mattt; in the meeting held on 10.07.1988 and the letter
Ex. P 10 is dated 10.01.1989. During this period, no notice is shou.m to have
been issued to the plaintiff nor any opportunity of being heard wa;s afforded
to the plaintiff. In view of the admitted position that no opportunity of being
heard was provided to the plaintiff before taking action by the I‘defendant
Society, the cancellation order Ex. P 10 cannot be up held under any
provisions of law. :

19. Learned counsel for the plaintiff/respondent has éllso cited
another authority rendered by a Division Bench of our own High Cfou rt titled
as S.R. Dass petitioner Vs. State of Haryana and others reported in_1988 PLJ
123, wherein it was held as under:- '

“Cancellation of allotment of Plots from dis:cretionary

quota- Blanket order of cancellation. Nothi:ng but a

Farman-a-Shahi-order of cancellation liable to be struck
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down as ; (1) Government did not consider that plots were
in trust with it and in most causes either it did'not apply
its mind or acted arbitrarily, in order to obiige some
influential persons, got carved out plots out of green belts

or areas reserved for public purposes, zoning plans

changed and green belts mutilated.
(iv) HUDA a statutory body did not apply its mind at

all before issuing letter of cancellation.
(v)  Principle of audi alterm partem violated,
No show cause notice and opportunity t-o explain
before cancellation, post decisional hearing wovllld before
cancellation, post decisional hearing would not meet ends

of justice.”
20. In view of tI:: law laid down in the aforesaid authority, it can be
safely concluded that plot No. 785 measuring 569 sq. Yards was allllolted by
the Administrator of the defendant Society, who had a right to exercise all
the powers and functions of the Managing Committee of the Society. In her
cross-examination, Smt. Harvinder Kaur Administrator of the befcndam
Society (DW1) admitted that the allotment certificate Ex. P6 bears her
signatures, she also admitted it to be correct that Assistant Registrar
Cooperative Society Ludhiana had granted permission and allowed the
resolution of allotment passed by her in favour of the plainti ffé In these
_circumstances, it cannot be said that the allotment of the plot ?vas made
wrongly in favour ¢ fthe plaintifi. The allotment made by Adminstrator of
the Society was quite Valid and it could not be cancelled without resorting
|

to due process of law and without affording an opportunity of being hearing

to the plaintiff. Accordingly, it is held that the plaintiff/ respondent is

351
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entitled to the grant of permanent injunction as prayed for. Hence ti}e finding
returned by the learned trial court on issue No.! is, hereby aff'mned..
2l The next contention of the learned counsel for the appellant is
that jurisdiction of the Civil Court is barred under section 82 of the Punjab
Cooperative Societies Act and as such the suit is not maintaipable. As
against this, learned counsel or the respondent/plaintiff has cited Bhupindcr
Singh V. The Primary L and Mortgage Bank, Hoshiarpur aﬁd others,
reported in 1989 (1) LLR Vol. 21 page 444, wherein it was held as under:-
“(B) Punjab Cooperative Societies Act, 1961, Section 82-Bar on
jurisdiction of Civil Court- Statutory duty cast on an ‘authority-
Statutory duty not discharged in accordance with law-Civil Court
would have jurisdiction to entertain a suit and adjudicate upon the
subject matter of controversy Procedure indicated in a statute not
complied with Bari;f jurisdiction. would not be attracted.” |

in view of the law laid down in the aforesaid atlthOIJ-ity and in

it

view o"ftlhs aforesaid discussion, it has been proved that the plai!ntiff is in
iawful possession of the plot in dispute which was allotted to him by the
Society being a member of the defendant Society and that the cancellation of
the plot in question has been held to be illegal. In case a statutory Pody fails
to adopt the procedure provided under the law and acts beyond ju;risdiction,
the Jurisdiction of the Civil Court is attracted and the provisions Ff section
82 of the Punjab Cooperative Societies Act 1961 are not applicable to the
case in hand. Accordingly the finding returned by the learned trial court on
issu= Mo 1-8 is, hersby, afﬁt‘med: l

2 fa view o the aforesaia discussion, I do not find any merit in

(o)

this appeal and the same is, hereby, dismissed with costs, counsel fee is

assessed at Rs. 1000/-.
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Pronounced.

19.10.1993 Sd/- K.K:Katar,
Addl. District Judge, .
Ludhiana.

Value of the appeal for the purpose of Court fee and J'urisdictior-} ...............
Rs 130/-
Value of court fee affixed on the appeal. Rs. 130/~
(Decree in appeal under order XII Rule 35 C.P.C) |
In the Court of Shri K.K. Kataria Addl. District Judge, Ludhil'ana

The Ludhiana Aggarwala, Cooperative House Building Society Ltd. Aggar

Nagar, Ludhiana through Sh. F.C. Kaushal Secretary the Society. |
Appellant.
Versus !

Pawan Ku mar Duggal s/o shri Prem Nath Duggal C/O M/s Kamal Agencies

i
0

near Congress Office, G.T. Road, Ludhiana.

Respondent .
Civil Appeal No. 35/58 of 1992-93 Appeal from
the Judgment and decree of Shrimati Sudarshan
Modi PCS Ser:ﬁor Sub Judge Ludhiana da:‘ted
3.4.1992 in civil suit No. 46/223 of]990~;]991.

Suit for:-

Suit for permanent injunction restraining the defenliiant from
interfering in the possession or from dispossessing the plaintiff

forcibly and illegally from Plot No. 785 wmeasuring 569 sq.
|
Vardz situated in Part B Aggar Nagar Ludhiana more clerarly

|
shown in the site plan and bounded as under.

MNorth:- Shops of defendant society on Ferozepur Road
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South:- Road 30'
East:- Open Space
West.- Arya Smaj Mandir either by himself or through its
e;gents, servants, employees, committee member and members
on the basis of oral and documentary evidence.
Memorandum of appeal. . l
Ldh. Aggarwal .......ccccovivvniicniinncc e Appetlant. 1
Versus
Pawan Kumar DUggal ...........ccovuemrmmueciuereereoneresiennnens Respondent
The above named appellant appeal to the court of Addll. District
Judge Ludhiana from the Judgement and decree dated 3.4.1992 passed by
Mrs. Sudarshan Modi PCS Senior Sub Judge Ludhiana for the reasons as
given in the grounds of appeal. |
1. ~ The learucdiria{ court erred in cIubBing issue No.l and 1-A
together, which has resulted in serious miscarriage of justice. :
2. The decision of the trial court of issues No. |1 and 1-A is
erroneous for the under mentioned reasons
(a) Injunction is a relief in equity and cannot be grant‘ed to the
plaintiff, who has come to the court with mis-statement of fa:bts.
(b) The site in dispute is a part of the Green Belt and nobody has
any power, authority or jurisdiction to allot the same. |
(c) The finding that the document Ext. D1 had been c;‘eat(}d later, is
conjectural, against facts and is bad on the face of it.
(d)  No possession of the property had been given to the plaintiff.

I
(e) The possession of plaintiff over the property has not been

proved. The possession of an open site goes with title, which vests and

is proved to be with the society. .
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(fy  The statement of the witnésses of the defendant have not ben
properly appreciated or consts'ued. |

(g) The fact that no such plot with the boundaries given, exists at
the site has not been taken in the consideration. The park 1s being
maintained by the defendant’s society and the same is :m;ant to be
used by the members of defendant society as a park.

{lk)  To succeed the plaintiff had to prove that there wz;s a valid
atletment in his favour. If there was no valid allotment the question of
any right interest or title of the plaintiff could never arise. I;This vital
aspect of the plaintiff could never arise. This vital aspect oif the case
has been completely lost sight of. |

(i)  the fact that the alleged amount deposited by the plaintiff and

lying in the suspense account has not been taken into consideration.

- !

(i) The plots, which had been carved out of the Green Belt

malafidely, had been cancelled by the General House. Ht decision of
the General House, which is the supreme Body of the sncillety is not
open to the question and is binding, This aspect of the case has not
been taken into con.sideration.

(k)  The notices of the General Body Meeting were issueci, to all the
members of the Society, including the plaintiff along with }i’\genda of
the meeting. One of the items of the Agenda was to consider the
enquiry report on the basis of which the plots were show?p to have
been illegally carved out of the green belt and the canceliatic;n thereof.
T hé plaintiff intentionally did not &= 4 this meeting and this aspect
of the ¢ 3+ bas been completely ignoie |

(1) The malafide suit filed by Shri Amrjit Lal Calling hin‘]self to be
the President of the Societ was not authorised by the Society and

355
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anything stated therein, does not bind the society. This aspect of the
case has been ignored altogether.

(m) The learned Sub Judge failed to take into consider:ation that
there was no allotable plot existing aftet1984.

(n) " the'general body exercising its pwers under section 23 of the
Punjab Cooperative Societies Act had cancelled the allotments,

iliegally made, by the Adninistrator of the Managing Committee.
|

(o)  The jurisdiction of the civil Court was completely barred. The
authorities citea has no application to the facts of the :gase. The
dispute, if any, regarding validity and the allotment of the Green Belt
and the subsequently cancellation is certainly a matter covered under

Section 55 of the Punjab cooperative Society Act. ;

{p) The evidence produced by the defendant has cbmpletely
ignored. {

(q9) The evidence of the plaintiff was discrepant and untrustworthy.

{r}  The decision on these issues is based on weak conje?tures and

on inadmissible evidence. |
|

(s)  the trial court has made out entirely a new case for theiplaintiff.
(t)  No injunction can be granted as'the possession of the plaintiff
|

has net been proved.

(u) The trial court erred in framing correct issues, which has
) !

resulted in miscarriage of justice.

|
(v)  The trial court has not taken into consideration the fact that the

1
plaintiff was not having the plot of a part of the green belt. There was
no other evidence led by the plaintiff except the bare statement of the
plaintiff. The allotment made by Smt. Harbinder kaur was subject to

i

the approval of Assistant Registrar Cooperative Societies,

1



230
35
(w) The fact that the Assistant Registrar was also coliu:‘ding with
shri Amrit Lal and the plaintiff has not been taken into consif:feration.
(x) The statement of Shri R.C. Kaushal DW 2 has been ignored
similarly the statement of Amar Singh DW 3 has not been %:aken into
consideration. |

(y) The decision of the General Body was upheld by the Registrar.

(z)  The letter Ext. D1 is a genuine letter and has been clompieteiy

ignored. |
3 The decision of the trial court is against law and facts on
the file. '
4. The appellant has not been afforded full Oppc;rtunity to

lead his evidence.

5. the learned trial court erred in not deciding the

g

application for inspection and appointment of local Commissioner
|

filed by the appellants. The inspection would have clearly shown the
false and vague nature of the evidence of the plaintiff and would have
clearly shown that the property is a party of the green be]tl and is in
actual possession of the appellant. ll

6. The property is in actual possession of the appe:ﬂani. The

plaintiff is not in possession of the property and as such no injunction
could be passed. |

This appeal is coming for hearing on the lﬁ}lh day of
October, 1993 before me (K.K. Kataria Addl Dis‘tri}ct Judpge
Ludhiana) in the presence of Shri S.P. Wadehra Advocate counsel for
the appei]ant'and Shri Vijay Bharat Verma Advocate counée] for the

respondent. It is ordered that the appeal is without merits and the same

is hereby dismissed with costs,

357
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Memo of costs,

Appellant Respondent

1. Stamp for appeal 13-00 0-00

2. Stamp for Power 2-25 1-25

3. Service of Process 3-00 0-00

4. Misc. 6-50 0-00

5. Counsel fee. 1000-00 1000-00
Total Rs.  1023-75p. 1001-25p.

Given under my hand and seal of the court this 1?”‘ day of
Octover, 1993,

Sd/- K.K Katar,
Addl. District Judge,
Ludhiana.

o True Copy

Adcfoc/at;/
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In the High court of Punjab and Haryana at Chandigarh -
Regular Second Appeal No. 401 of 1994 |
The Ludhiana Aggarwala, Cooperative House Building Society Ltd. Aggar
Nagar, Ludhiana through Sh. Govind Bansal its President. |
Appellant,

Versus
Pawan Kumar Duggal s/o Shri Prem Nath Duggal C/O M/s Kamal Agencies
near Congress Office, G.T. Road, Ludhiana.
Respondent. .
Regular Second Appeal frlom the orders of Shri KK Kataria

Addl. District Judge, Ludhiana, dated 19.10.1993, affirming theit of Mis.
Sudershan Modi, PCS,=Senior Sub Judge, Ludhiana, dated 5.3.4.1992,
decreeing the suit of the plaintiff and leaving the parties to bear jtheir own
costs.
Claim:- Suit for permanent injunction restraining the defendant
from interfering in the possession of from dispossessing the plaintiff forcibly
and illegally from plot No. 785, measuring 569/ sq. Yard situated in par 8

Aagar Nagar, Ludhiana more Clearly shown in the site plan and bounded as

under:- |

North:- Shops of defendant society on Ferozepur Road.

South:- Road 30’ | i

East:- Open Space l

West.- Arya Smaj Mandir either by himself or through its agents,

servants, employces, committee member and members on the basis of oral

and documentary evidence.
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38
R.S.A. No. 401 of 1994
Of oral and documentary evidence.
Claim in Appeal:- For the reversa! of the orders Both the Courts below.
Civil Misc No. 668-C-1994 . l

|
Application under Order 41, Rules 5 read with Section 151 CPC prfaying that

during the pendency of the appeal execution of the impugned judgr}'wnt and
decree be kindly stay in the interest of justice.

Dated the 19" July., 1994

Present:-

The Hon’ble Mr. Justice R.S. Mongia

For the Petitioner / appellant- Mr. D.V. Sharma, Advocate.

For the Respondent:- Mr. Stainder Khanna, Advocate.

Order

After hearing the learned counsel for the parties, do nat find any

merit in this appeal. Consequently, the same is dismissed.

|
Sd/- R.S. Mongia

19.7.1994 Judge

True Copy

s

Advocate
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This INDEMNITY BOND made at Ludhiana on the day of Thu :day 29)?,’2021 by, bh Sumit
Arora (Aadhar No-2952-8755-4103) Age 41 years. 5/0. Sh. Ramesh Kurmar A*rora

R/o: H.No.HJ-171, Back side westend mall, BRS Nagar, Ludhiana. (Here in after callpd
the Prmc:pal Party/Parties which expression shall unless repugnant to the context mdud:ng his
heié, excculors, administrators, successors and assigns) In favor of the Ludhiana Aagarmla Co.
operative House Building Society Ltd., Aggar Nagar, Ludhiana (hare In after called the socrelw‘

1. That the executant of this Indamnify Bond do hereby undertalie that | am membel and
share halder of the Ludhiana Apgarwala Co. operative House Building Society LLd., Aggar
Nagar, Ludhiana, vide my taembership no. 2605 and co-owner of plat no-785. Secior«B,
Aggar Nagar, Ludhiana as per registered deed of the said plot vide vasika No {IL#(.‘!EI['HL:HL

No.2019-20/101/1/3413 dated, 24-5-2019. |

That | am also tenant of shops neo-10,11,13,14,22,23.0f the Ludhiona Aggarwala Ca.
operative House Building Society Ltd., Aggar Nagar, Ludhlana, back side plot no.785, Spctor-
B, Apgar Nagar , Ludhiana and paying the rent to the society repularly. :

-2

3. That | have got approved map plans of my residential { ouse from Municipal Corporation

Ludhiana of the Plot mentianed out serial Ne. 1anmev of the approved MJL plan

|, gwen in the society office. Contd..page.2 / A"c"g A ,

m

i__lI Scanned with Cken Scanner

i
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|
i Bisviis |

That now | am going to construct a residential building on the above said part of plot np-
785, Sectar-B, Aggar Nagar, Ludhiana for my personal use. |

. That | have been given an undertaking that the building will not be used for any commercial

purposes. it is a residential building in housing calony not to be used far any othar actlvi:i%s
such as godown or show room etc. i

. That ! will not use the above said plot as shops, showrooms, offices and godowns, etc. ‘

That | also undertake that | will not break the walls between part of plot no-785 and shops
no-10,11,12,13,14,,15,22 & 23 if found guilty suitable necessary action can be initiated .

. Thatif t found guilty in breaking any above said dause, necessary legal action can be ta’m%ﬁ

by the Ludhiana Aggarwala Co. operative House Building Society Ltd., Aggar Nagar, Ludhiaiia
against me. . :

|

E
I WITNESS WHEREOF the parties h‘;rehy have set their respective hands hereunder the
day, the month and the year first above written in the presence of: ’

EXECUTANT'M SL{M

IWITNESSES! ' Cectified that the affidavit SPA/GPA bas l

hien readover & exclsingd Lo the dapancnif

\

SFLE

- Altested an,fdentified

e
Motary Public
st (Tour};s: I IJ'}!S

23 JUL 700

—

[yerne

'E!&&D"""* } Scanned with Oken Scanner
— |

MW |
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This INDEMNITY BOND made at Ludhiang on the day of Thursday-ﬁﬁ/?/ZOZl by, , Sh.Ankit
Arora [Aadhar No-2742-6217-4718} Age 38 years. S/o. Sh. Ramesh Kumar Ar!ui'a

R/o. H.No.HJ-171, Back side westend mall, BRS Nagar, Ludhiana. (Here in after ca{!ed
:he'*s—‘-.—i,--'-';.;ai Party/Partizs which expression shall unless repugnant 1o the context including his
keirs, exsculors, admiristrators, successors and assigns) In favor of the Ludhiana Aggarwala Co.
coerative Uouee Sullding Seciety Lid., Aggar Nagar, Ludhizna (here in after called the snciely|

b ':‘hat inhe executant of this Indemnify Bond do hereby undertake that tam co-owner of iiat
no-785. Sector-B, Aggar Nagar, Ludhiana as per registered deed of the sald plot vide va%ika
No document No.2019-20/101/1/3413 dated, 24-5-2019. ' '

2. That | am also tenant of shops no-11,12,13,15,22,23 of the Ludhiana Aggarwala !Cc.
operative House Building Society Ltd., Aggar Nagar, Ludhiana, back side plot no.785, Sector-
B , Aggar Nagar, Ludhiana and paving the rent to the soclety regularly. i

3. That | have got approved map plans of my residential house from Municipal Corporation
Ludhiana of the Plot mentioned out serial No.2 and a Photo copy of the appraved Map plan

ﬁ@ &)‘U’Q‘{%J

e o s
15 given In the soclety office. Contd..page.2

@ Scanned with Oken Scanner
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. That now | am going fo construct a residential building on the ahove said part of plat no-
785. Sector-B, Aggar Nagar, Ludhiana for my personal use, 1 |
5. That ! have been given an undertaking that the bullding will not be used for any qomm%rcial

purposes. lt is a residential bullding in housing colony hot to be used for any ather actiities
such as godown or show room ete, r

That [ will not use the above said plat as shops, showrooms, offices and gndowns; etc,:

~J

. That ] also undertake that | will not break the walls between part of plot no-785 and $hops
nu-1,11,12,13,14,,15,22 & 23 if found gulity suitable necessary action can be initiat‘edp
]

. That if | found guilty in breaking 2ny above sald clause, necessary legal action can he {aken

by the Ludhiana Aggarwala Co. operative House Building Society Ltd., Aggar Nagar, Ludhiana
against me. . |

' : |
1M WITNESS WHEREOF the partles hereby have set their respective hands hereunder the
day, the month and the year first above written in the presence of: |

i
S "
I.! W

|
ey .?/Q Certified that ke affidavit SPAJGOA has
"de“{ heen readover & cxplained o e depanent/
\h./ executant ito seemed correctly to under sizpd
! Wie ame at the time making zbave Mere of

=

i 1
WITMESSES: EXECUTAN

Afteslad g3 Identifiga

‘ No#ar\,’f’l“ubifc
Nistt Courts LDH 4

29 JUL 20783

Trese Lok
Lol

Aar |

I
@ Scanned witih Oken Scannar
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Vakalatnama
IN THE COURT OFHfg‘Lﬂ:amf'-c::gpaya Wﬁ; £ ....ad‘"—" ol (/AQ “ﬁg{ﬁdh‘\
Sut/Appeal No 0f 202
in se: ﬂﬁ%&?m!ﬂmqm__mmm [Appeliant fPetitioner/ Complainant
VERSUS
Tag. ComrndsSiomidn. . Calud liam
KNOW ALL to whom these present shall come that |/We Nos2aiy %\'3”\ a QWWL %t:.....me

ibove named do hereby appoint:

.Defendant/Respondent/ Accused

~erewn dtier called the advecate/s) to be my/our Advocate in the above noted case authorize him:

€ hadr No Do\, Towes DM Pusds Prh v, Woarkamay,

. L]

1. To act, a:g‘gar anh plead in the?bave note cmis Court or in any other Court in which the same
may be tried or heard and also In the appellate Court including High Court subject to payment of fees
separately for each Court by me/us.

2, Tosign, file, verify and present pleadings, appeals, cross-objections or petitions for executions review
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subject to payment of fees for
each stage. sy

3. To file and take back documents, to admit and}or deny the decuments of opposite party.

4. To withdraw or compromise the said case or submit to arbitration any differences or disputes that may
arise touching or in any manner relating to the said case.

5. Totake executian proceedings.

6. Todeposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all other acts
and things which may be necessary to be done for the progress and in the course of the prosecution of
the szid case.

7. Toappoint and instruct any other Legal Practitioner authorizing him to exercise the pow and authority
hereby conferred upan the Advocate whenever he may think fit to do so and to sign the power of
attorney on our behalf

8. And |/We the undersigned do hereby agree to rectify and confirm ali acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to all intents and proposes,

9. And |/We undertake that I/We or my/our duly authorised agent would appear in Court on all hearings and
will inform the Advocate for appearance when the case is called.

10. And I/We the undersigned do hereby agrae not to hold the advocate or his substitute responsible for the
result of the said case.

11. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall recelve
and retain for himseif.

12, And If/We the undersigned to hereby agree that in the event of the whole or part of the fee agreed by
me/us tc be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution
of the said case until the same is paid up. The fees only for the above case and above Court. I//we hereby
agree that once fee is paid, IWe will not be entitled for the refund of the same in any case whatsoever and
if the case prolongs for more than 3 years the original fee shall be paid again by me/us.

1" WITNESS WHEREQF 1We do hereuntn set my/Gur hand to these presents the contents of which have been urderstood by me/us on

5. TN Aday Of i 202 Accepted subject to the ternis of the fees.
Advocata M@ Client Client
’%ﬂ:\:wm SEWGT& »u‘i\'
TR - LS ‘1 e
. viom Aggarwan Coep. HE Sneiiv The Ly Amoawdt 2

ETRES Hougn B ab i by

<o Negat. (Ul
> — ’-Pe--w.:\nc:. 9\1)10-\ | Ay
(Mamb', .. a1 e/ Pemaca ’Dt\&l:\.“)

M BAD

g
E Iy
&
3
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Ragd?\ﬂn, 1310 Dt. 29-04-1971 ﬁ 0161-2465500

o l.uchiana /\cnqaﬁwaia Co-operative
{1ouse Building Society Ltd.

AGGAR NAGAR, FEROZEPUR ROAD; LUDHIANA - 141 012

Ret.Mo.__ . . . _ _ " Dated ;Lf[LEZ 13,

COFY-OF RESOLUTIO. NO. T DATED. 12-7-2021 PASSED BY THE MANAGING
COMMITTEEOF THE LUDHIANA AGGRWALA CO .OP HOUSE BUILDING SOCIETY
LTD.. AGGAR NAGAR LUGHIANA.

AGEMDA . DECISION

To Consider and raview the' Considered & approved that Sh.Ram Kumar Gupta Vice Pres:dent
authorisation to Institute/defend ar Sh.Hem Raj Goel, Hony.Secy or

the court cases,appear on Sh.Suresh Kumar Jindal,Cashier or Sh,Vipan Smghama Commlttee
behalf of the society , to member,or Sh.Ashwani Kumar Goel, Committee member or
appoint Advocates and to pay Smt.indu Gupta Committee Member are authorised to msthute!

their fees & mise expenres -devend the suit/suits sign the pleadings , written
: ) : statements /plaints filed by the saciety or filed by any other
person/persons on the society. Out of the abave two committee
members/office bearers are authorised to do all legal work of
Society. They are further authorised to protect the interest of the
society. They are authorised to engage the
advocates,pay their fees and other misc expenses,'lact done by
these shall be deemed to be theact of the soclety, -
Further Sh.Krishan Kumar Manager, 5. Baljinder Singh Supdt.
and Sh.Kuldeep Kumar Acct/ Clerk are authorised to
to attend the court casesan behalf of the societv
- Appcoved vsith majerity.
sd/-in English sd/- in English, Sd/-in Erigiish__

(PAWAN KUMAR GARG)  (IhAM GUPTA) " (HEM RAJ.GOEL)
PRESIDENT : VICE PRESIDENT _ HONY.SECY.
sd/-in English sd/-in English o - §d/-in English

{SURESH KUMAR “NDAL) . [VIPAN SINGHANIA) _(lNDU GUPTA}

CASHIER COMMITTEE MEMBER COMMITTEE MEMBER
sd/-in English <d/-in English ' sg/-inEngiish.
[ASHWANI GOEL) (GURCHARAN SINGH) - {MOMNIKA GOEL)

COMMITTEE MEMBER COMMI . EE MEMBER  COMMITTEE MEMBER
sd/-in English - _ C : '
{SARBIOT SINGH) N
INSPECTOR C/O ARCS LDH.WEST.
It is certified that the copy resolution No.5 Dated.12-7- 2021 is true
copy and book containing in this entry is in the custady of the society. /7

LT hr -:.!f-f.._\ L
| L F'[ 2 Lo, (‘q--;—;-‘ B
5 Homn Thrildina s

Sttty ),
/:\r}; o Tl ]

NEF M A SN

e
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=
IN THE HIGH COURT FOR THE STATES OF PUNJAB AND
HARYANA AT CHANDIGARH \
CM NO. /B OF 2022
In
CWP No0.24438 of 2021
Abhay Goyal and Anr .
--Petitioner
Versus
The Commissioner, Municipal Corporation Ludhiana and Ors.
--Respondents
Index
Sr. | Particulars Dated Pages |Court
No Fee
Urgent Form 03.03.2022 | A 3-00
1. | Application for 03.03.2022 |1-2 2w0p
placing on record
2. | Affidavit 03.03.2022 |3-4 -
3. |[Short Reply on 03.03.2022 |5-7 i
behalf of
Respondent No.1
4, |Annexure R-1 10.08.2001 |8 I—to
(Site Plan of
Society)
5. |Annexure R-2 18.07.2019 |9-10 2-00
(Sanctioned letter
alongwith with
approved site
plan of private
respondents)
6. |Adhar Card 1. B
7. | Power Of 03.03.2022 |12 "3-00
Attorney
\N\‘k 1 Wi o QHt\-a me'aw ne| e W8 inwshueol 1o ik J2-00[
q\\ \}"\}h o ddvawsd c.xw?-d Eu?p-ﬂmj*“ Penheur Total Fee -
L n
" :
) {)&‘ *1,-‘} . lx
9 \,5\ Place: Chandigarh (Pa if Singh)
™ Dated: 03/o g} 2833 Advocate

Counsel for Respondent No.1
E.No 1475/2009
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IN THE HIGH COURT FOR THE STATES OF PUNJAB AND
HARYANA AT CHANDIGARH

anf)
CM NO. OF 2022
In

CWP No0.24438 of 2021

Abhay Goyal and Anr .
--Petitioner
Versus
The Commissioner, Municipal Corporation Ludhiana and Ors.
--Respondents

Application under section 151 CPC for
placing on record Short Reply on Behalf
of Respondent No.1 (Commissioner,
Municipal Corporation, Ludhiana.)

Respectfully Showeth:-

(1) That the present Petition is fixed for hearing on
10.03.2022 before the Hon'ble Court.

(2) That the Short Reply is being filed by the Respondent
No.1 alongwith the Annexures which is relevant to be placed
on record to bring the true facts before the Hon'ble Court,
for the proper adjudication of the petition.

It is therefore, respectfully prayed that the present

.. application be allowed and the accompanying Reply on

behalf of Respondent No.1 alongwith the Annexures may



242

kindly taken on record by the Hon'ble Court in the interest of
justice.

Further, it is prayed that exemption be granted from
filing the certified copy of the Annexures and the true copy
of the same may be allowed to be taken on record by the
Hon'ble C'ourt, in the interest of justice.

\

Flace: Chandigarh (P ir Singh)
Dated: ¢] [03 )zo:u» Advocate
Counsel for Respondent
E.No 1475/2009

369
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IN THE HIGH COURT FOR THE STATES OF PUNJAB AND
HARYANA AT CHANDIGARH

\
cM NO._ﬂ' OF 2022

In
CWP No0.24438 of 2021
AbhayGoyal and Anr .

--Petitioner
Versus

The Commissioner, Municipal Corporation Ludhiana and Ors.

--Respondent
J"ﬂu\
fﬂmarl
xf Mvoem., : Affidavit Surinder Singh Bindra, Senior Town
‘m Ludhiana YB.) ¢ o -
@‘k opd Ho. 4182 Planner, Municipal Corporation, Ludhiana I,
-ol:-l‘-w,..,; : the above named deponent, do hereby
(A Y Sl

A solemnly affirm and declare as under:-
{1) That the present Petition is fixed for hearing on
10.03.2022 before the Hon'ble Court.
(2) That the Short Reply is being filed by the Respondent
g_a MAR ﬁgngwith the Annexures which is relevant to be placed on
| record to bring the true facts before the Hon'ble Court, for
'r,hé proper adjudication of the petition.
(3) That the deponent has attached true Photocopy of the

Adhar Card No.

Place: Lwdlwsna

Dated: 02/ ;/;4, \géwonent

Senior Town Planner
tAgmicip -l Corporation,
SUHANA.L
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Certiiied that the Affidavit has-been read:

L over & exnined 1o the deponent...........
AN -AY Whe seamen P soh o op derstand th

Lave L, ; : e are o,
“ATION
ﬁ'(
»* / Verified that the contents of paras No.1 and 2 of
g i
; dbove affidavit are true and correct to my knowledge as
derived from official record. No part of it is false and

nothing has been concealed therein.

Place: Chandigarh

Dated: 0 3/0 32022

B v

' \ Senior Town Planner
Y . e,fr\}'\a\“ - Sori .
. Wﬁ\’&’”"’g‘@w e Minicl i} Corporation,
\N\“e Q,., . \g\'\a&\ ‘ L‘n.)' 1'3,"},‘!5_
N e M S e HES
a“c:@.\“ o~ g(eﬁg \Q ('
ma/\q%\ Anested As gentils
4\
o>
Notary Public
HINKHIANA (PR

43 wag 202
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IN THE HIGH COURT FOR THE STATES OF PUNJAB AND
HARYANA AT CHANDIGARH

CM NO._:JZ_______ OF 2022
In
CWP No0.24438 of 2021

AbhayGoyal and Anr .

--Petitioner
Versus

The Commissioner, Municipal Corporation Ludhiana and Ors.

--Respondent

Short Reply On behalf of Respondent No.1 by
Way of Affidavit of Municipal Corporation,

Ludhiana( SURINDER SINGR BINDRA  STP, M,
LUBHIANA). - 1 fiids

Respectfuliy Showeth:-

1. That the present petition has been filed by the present
petitioner with the prayer that issuance of a writ in the
nature of mandamus directing the official respondents to
restrain the private respondents to do construction for
commercial use upon the plot which has been kept for the

purpose of green belt as the same is totally arbitrary and

“unjustified.

However, it is relevant to submit here that the said
property in dispute is situated in area namely Agar Nagar
which was developed by the Ludhiana Agarwal Cooperative
Society. The society submitted the layout plans/site plan of

the Agar Nagar Sector 1&2 ,Ferozepur Road, Ludhiana

\&J.uz‘w?lu S‘VJ/l
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owned and possessad by the ifudhiana Agarwal Cooperating
Housing Building Society dated 10.08.2001 and as the said
site plan , the property of the petitioner is far away from the
property in dispute. Moreover, as per the said site
plan/layout dated 10.08.2001 prepared and submitted by

the society, the disputed property marked as red colour.

' -**-"rom thebare perusal of the site plan, there is no existence

:" GKB »Pf“ Ehe green belt as a!leged by the petitioner.- Copy of the
L
Aﬁvuc&i&\ g

ﬁmmm*ﬂ*é’afd“ﬁffxy out/site plan dated 10.08.2001 is annexed as
\W e, 4792 )

Further, it is relevant to submit here that the private

respondent No.4 and 5 namely Sumit Arora and Ankit Arora

~submitted application dated 28.06.2019 stating to be

registered owner along with other documents i.e sale deed,
affidavits etc for sanction of the site plan to raise the
construction and the same application was approved on
18.07.2019 for residential purposes only and not for
commercial use. Copy the same is annexed as Annexure R-
< 5

Further, the answering Respondent corporation is only
approving the huilding/site plan as per Punjab Municipal
Corporation Act and Funjab Model Building Byelaws, It is

submitted that the answering respondent will take necessary

\ﬁ,\.LL)‘\,Q\M \s “Vf L\

373
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and strict action against the persons who will violate the
Punjab Model Building Byelaws.

However, the answering Respondent No.1 reserves
right to file detailed parawise reply as and when ordered by

ﬁ%ﬂ_the Hon’ble Court.

S

. 0

e Advocaty L. .

4 Lowr wananere.the - Submissions made the Reply and the material documents
Regd Me. 4102 )

Ob\;.,____’.i‘-:pn record, the present petition may kindly be dismissed qua
N or wo
the answering respondent No.1 .

7 e L\
/e /QS;% '\0( \ It is therefore, respectfully prayed that in the light of

Place: Lualluwown’

A
1

) .
3‘2}%%?/ Dated: oz)os)uw On Behalf of Respondent No.1

Senior Town Planner
ﬁ{ ! '\/O ‘,-"}u!'\iCipa! Corporatiof‘.
' Kndw the deponentiexecytanr LUDHIANA.
and he/she has signed/thump, '
matedinny preserce | 4 Certified that the Afiidavit has been reaq
q 47| /J a%) Vv é(rl fication :-  Over& expiynedto the deponent...........

Who seemed Perfectly to understand th
Verified that YE £ontattednateet Reply of my affidavit

are true and correct to my knowledge as derived from the
official records. No part of it is false and nothing material

has been concealed therein.

Place: Lud woms .
\L\HMMCQH d" -
Dated: ﬁ?}osjuzz On Behalf of Respondent No.1

Senior Town Planner
fimicipal Sorporalion,
LHDHIAMA,

4nested As genthe

Wby
Notary Public
LING ARIA (DM

3 uag
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VAKALATNAMA

iN THE HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH
Inre: ( UJP f\)t:» 2'(’{_8_1 g O}p :2 “.2.-.-{

Q(U\\Cu;} é“"%} bf’ dMo‘L CLM;)‘]'{\QA - ] Peiitronmh_.

VERSUS Appeliant
Vﬂ‘? Cc’h«Mn,mﬁh é'/f' M . C. (“ f.f ({4 anna AMJMGM ] Respondenis

Defendent

KNOW ALL the whom these present shail come that /We, the undersigned appoint

ARAmRIZ SINGH
2149 (FF), [eclot 196 ,CHD

to be the Advocate for the. W el Al (CO”“WMJP]C){;J‘) in

the above mentioned case {o do tha following acts, deeds and things or any of therm, that is lo say -

1. Toact, appear, and plead in the above-mentioned case in this Court or any other Court in which the
same may be tried or heard in the firstinstance or in Appeal or Letiers Patent Apoeal or Review or Revision
or Execution or any other stage its progress unit its final decisian.

2. To present. sign and verily, Pieading, Appeals, Lelters Patent Appeals, Cross objeclions or petition
for executions review, revision, withdrawal, comprormise or other petitions or affidavits or other documents
as shail be deemed necessary or advisable for the prosecution of the said case in all its stages.

3. Towthdraw or compromise the said case or submit ta arbitration any differences or dispuies, that
shall arise touching or in any manner relating to the said case.

4. Todeposit, draw and receive moneys as grant receipts thereof by way of costs refunc - halance of
secrity and other miscellaneous expenses from Courts or parties, and to do all other acts ar - Lpewe:. °h
may be nacessary to be done for the progress and in the course of prosecution of the sair . g? 5 %
5 Toempioy any other Legal Practitioner authorising him to exercise the powers and a | é‘ b
conterred upon the Advocate whenever he may think fit to do so.

AND I/We hereby agree to ratify & certify whatever the Advocate or his subst
premises/proceedings.

AND IMWe hereby agree not to hoid the Advocate or his substitute responsibl - f & tthe
said case in consequence of his absence from the Court when the said case is ¢t s Fai ng or
otherwise, | gt "‘;*w..,

AND t/We hereby agree that in the event of the wihole or any part of the lee agreeu .- 77" istobe

paid fo the Advecate remaining unpaid he shall be entitled to withdraw from the prosecutioh of the said
case until the same is paid and if any cost are allowed for an adjcurnment, the Advocate would be entitled
to the same,

AND /We hereby agree that the Advocate will not bound to appear for us if the case s transferred to
any other Court or the Court sits at any place other than its normal place of sitting & if any application or
Retention is to be liled in the case, the Advocate will be entitizd to a fresh fee in the case,

INWITNESS WHERE OF I/'We here onto set my/our hands ‘o these presents the contents of which
have been explained to and understood by me/us,

YA 7
This e oo d @ O =\ of___..ff.@é.“... 20 A
Witness.............
Accapted

9“7[“ s Fas:

SInG M PArasadesg Kamr 1

& ; 7] ; !, A Ql
pliyrs/e? f/ Todl 015 \S,mu A .
/ h {Sighature or thumb impredsion)
ol the Clienl's

p 4974 16§ Senior Town Planner
Municipal Corporation,
LUDHIANA,
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CWP-24438-2021 -]1-- 2023:PHHC:148831

ANexece £- |6

IN THE HIGH COURT OF PUNJAB & HARYANA

AT CHANDIGARH
266 CWP-24438-2021

Date of Decision: November 21, 2023
Abhay Goyal and another ... Petitioner(s)

Vs.

The Commissioner, Municipal Corporation,
Ludhiana and others ......Respondent(s)

CORAM: HON'BLE MR. JUSTICE RAJESH BHARDWAJ
Present: Mr. Aayush Gupta, Advocate for the petitioner(s).
Mr. Parambir Singh, Advocate for respondent no.1.
Mr. Arun William, AAG, Punjab for respondent No.2.
Mr. Manbir Singh, Advocate for respondent No.3.
Ms. Pooja Yadav, Advocate for respondents No.4 and 5

RAJESH BHARDWAJ J. (ORAL)

Through the present petition, the petitioner seeks issuance of
direction in the nature of mandamus directing the official respondents to
restrain the private respondents from doing construction for commercial use
upon the plot which has been kept for the purpose of green belt as the same
is totally arbitrary and unjustified.

2 On issuance of notice, respondent No.1 has filed the reply.
Counsel for respondent No.1 has drawn attention of this Court to the reply
filed where it has been mentioned that the contentions raised by counsel for
the petitioner are totally beyond the facts. He has submitted that the site plan

was sanctioned by respondent No.1 for the residential purposes only and on
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verification it has been found that there is no violation of plan sanctioned by
respondent No.1. He has also submitted that the construction which has been
disputed by the petitioner, is also not in the green belt and the same is as per
site plan and is beyond the green belt and thus there is no violation
committed by respondents as alleged.

3 In view of the submissions made by counsel for the parties and
perusal of the record, it is apparent that construction raised is not in green
belt and thus there is no need to issue any direction in the present petition.

4. Accordingly, the present petition is disposed of with liberty to
the petitioner to avail any other remedy available to him in case any cause of

action survives.

(RAJESH BHARDWAJ)
JUDGE

November 21, 2023
sonia arora

Whether speaking/reasoned:  Yes/No
Whether reportable: No
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POWER OF ATTORNEY

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, AT NEW DELHI

IN RE :
ARVIND GOEL ) Plaintiff or Appellant
) mmeema— Complainant
)Petitioner or Appellant
VERSUS

MUNICIPAL CORPORATION, LUDHIANA & ORS  )Defendant
) Respondent
)Accused

KNOW ALL to whom these presents shall that I/we the undersigned appoint
MR VIKAS BALI, , Advocate, Punjab & Haryana High Court, Chandigarh, Resident of #
2183, Sector 21-C, Chandigarh, Mobile No 9888103460, Email: vikasbali@yahoo.com,
vikasbalis@gmail.com to be the advocates for the undersigned in the above mentioned cause to do
all the following acts, deeds and things or any of them that is to say:-

1. To act, appear and plead in the above mentioned cause in this court or in any other court in
which the same may be tried or heard in the first instance or in Appeal or Letters Patent
Appeal or Review or Revision or Execution or at any other stage of its final decision.

2. To whom it may concern: present pleadings, appeals, Letter Patent Appeals, Petition for
Appeal or other petition to Supreme Court, or other petitions or affidavits or other
documents as shall be deemed necessary or advisable for the prosecution of the said cause
at all its stages.

3. To withdraw or compromise the said cause or submit to arbitration any difference or

dispute that shall arise touching or in any manner relating to the said cause.

4. To receive money and grant receipts thereof, and to do all other acts and things which may
7777777777777 "be necessary to be done for the progress and in the course of the prosecution of the said
b case,

E 5. To employ any other Legal Practioner authorising him to exercise the powers and
E authorities hereby conferred on the advocate whenever he may think fit to do so.

And I/we hereby agree to ratify whatever the advocate or his substitute shall do in these
premises and in this connection.

I NP S S

I/we hereby agree not to hold the Advocate or his substitute responsible for the result of the
said case in consequences of their absence from the court when the said case is called up for

hearing.

AND I/we hereby agree that in the event of the whole and part or the fee of the advocates
remaining unpaid. They shall be entitled to withdraw from the prosecution of the said case until
the said paid.

And I/we hereby agree that the Advocate will not be bound to appear for us if the case is
transferred to any other Court Sits at any place other than its normal place of siting.

IN WITNESS where of herein to set our hand to these present the contents of which have been
explained to and understood by me/us this the 5th day of I 2026.

January;

Accepted M ’ !a
lvnds BALI)

OHIT KAPILA) "
gnature or Thumb I
P-5-2003 P/309/2012 mpression)

Advocate
Mobile No: 9888103460

asu Pandit
D/12360/2025
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E-mall : shreeraghunathhospital@rediffmail.com 0181-2480162
Website URL: www.raghunathhospital.org @) 0161-2480163
@ 0161.2465323

SHREE RAGHUNATH HOSPITAL

Registered for Exemption U/s 80-G of the Income Tax Act, 1961 Vide C.I.T. Ludhiana
Order No. C.I.T.-1Il/LDH./JB/80-G/315/10-11/5113 D1. 24-03-2011

AGGAR NAGAR, FEROZEPUR ROAD, LUDHIANA-141 012.

RefNo.__ Dated 1S -01-202 0

True Copy Of Resolution No. 4 dated 7/01/2024 passed in the
Executive Committee Meeting held on 07/01/2024 in the
premises of the Hospital

Agenda Item No. 4 :- To Discuss and appoint / Authorize the
Persons for Court cases (Pending & New).

Secretary and joint secretary are authorized to handle court
cases. It has been unanimously resolved that Sh. Rajneesh
Kumar Jain (Secretary) & Sh. Vijay Jindal (Joint Secretary) are
authorized to appear, file and contest any fresh as well as
pending litigations before any competent court of law and are
also authorized to make any statement on behalf of Hospital
Society. They are also authorized to withdraw any case pending

in Court.
Certified to be true copy ¢
Arun Goel Rajneesh Kumar Jain

President Secretary
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